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M.A. No. T0/2023
In
Original Application No, 105724023 IN

THE MATTER OF:

M.L. Dhinan Applicant

4.

VERSUS ;
i
| Ll Kpi hragh
& Aed Polcani.
Tuluk Pum

Punjuab Pellution Conirol I3oard

Thwrough its Member Secretary
Crnail-chairmoan . ppebiapunjaly. give.ind
mspohigamail eom;

prslesce gpliasrmain o

Respondent Mo, 1
Nistrict Magistrace! Teputy Commissioner
Distriet Admindatrative Complex,
Sector- 76 SAS Nagar — 160055
Email: deanldacpunjab.goe.in
Hespondent No. 2

. AKUMS Life Sciences Limited

{Mow Koown as Pure and Cuee Healtheare Private Limited )

Through its Incharge
Village Sundean, Tehsi] Ders Bassi, Disimict
bAahali, Munjab
Lanail: ca@akumsnet
Respondent No. 3

State of Punjalr

Threugh Additional Chicl Seeretary / Principal Secretary Liepadment
of Enviroament., State af Punjab

Fimail: ceg@punjalgovan
Revpondent Mo, 4

COUNTER AEFIDAYVIT BY THYE 3 RESPONDENT
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[, My, Shantanu the authorized representative ol M:S AKUMS Life Sciences
Limited {Mow known as Pure and Cure Healbcae Private Lid) having ies
registered office 4l 305, Muhan Place, LS.C., Block-C, Saruswalt Vihar,
Lrelhi = 110034; do hereby selemnly angd sincercly affirm and under oath state

as Tollwars:

|, T am the duly mwhorzed representative of the 3% respondent company and
have access to the books and records thereof. T am well acquainted with the

lacts of the case and eapable of endering this atfidawvic

2, Itis submilted thal the Respondent No,3 which was furmerly known as Akums
Lifusciences Limited is now known as Pure amf Cure Healtheare Private
Limited, following the merger of Akums Litesvicoces Liited and Pure and
Cure Healtheare Private Limited vide order of the Elon’ble National Compaoy
Law Tribunal, New Delhi dated 17102023, Accordingly. the Bespendent
No.3 or Akums Lileseences Limited shall be called s Pure and Cure
Healthcare Private Ltd. The afuresaid order of Hon'ble National Company
Law Tribunal, New Delhi dated 17.10.2023 haz been attached amd marked as

Annexure — 1,

Ltes . Bang,
AE3 N e s
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4 That the briet facts of the tater are as uoder:

The concerned fndustrial unit situated i Village Sundran, Tehsil Deta
Bassi, Disteiet Mobali. Punjab now (2021} vwned and managed by the
Responden: o, 3 was earlier (1995 - 2021 pwned and managed by

M5 Parabolic Drugs Luoited.

b. That the said M5 Parabolic Drugs Limited went inty insolvency vide

Orders dated 23.08.2018 pussed the Hon'ble Nutivnal Company Law
Tribunal (NCLTY, Chandigarh bench in application (1B} na. 1022007
{iled on behalf ol an Operational Creditoe i 6., Weather Maker Pyt L
It is also pettinent to mention here that the erstwhile directors of 5
Patabolic Drugs Limited have been amested by Enlorcemend
[irectorate under the provisions ol PMLA and they are curmendiy

bubing hars.

¢ That fromm Outober 20018 G0 Januwary 2021, the (nterim Resolution

Profassienal ¢ Resolution Professional were managing the alfairs of
M:S Parabolic Drugs Limied and thereby managed the cencetned

industrial unit,

d. Thul vide orders 12 Janaary 2021 Hon'ble NCLT, Chandligarh was

pleased to approve the Resolutien Plan filed by Akums Dirmgs and
Pharmacewtivals Limited. That consequent to the approval of the
Rcsolution Man by the Hon'ble NCLT. Chandigarh, the name of

Parabalic Dimps Limited was changed to Akums [ifesciences Limited
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vide Cedificate of Incorporarion pursuant o chauge of name dated
23.02,2021. The aforesaid order dated 12™ January 2021 passed by the

Hon'ble NCLU, Chandiparh bave been snnexed herewith and marked

as ANNEXUTRE 2.
Thar ibe  now  managament narmely Akum Dirogs and

Pharmaceutivals Tamited is an industry leader which manufactures
appracimately  12.58%  of the tolsl Jdrugs and  pharmaceuticals
ratom fretured in the conntry and operates more than 13 indwstrial unies
with have a2 good track record including the  enviremmental
comeliancss.

That the Bespondent Mo, 3 ellectively ook control of the concurmed
indusiziad uoil situaled af Village Sundran, Tchsd Dera Bassi, Discrict
Muohali, Punjub in Match 2021, However, the concerned industiial unit
was in a dilapadated condition, back then.

Thai the Respondent Mo, 3 has been tinglessly imoproving the cenditions
of the cancerned industrial unit Jay in and day out by kg various
measures  like upgrading  machioery, wnplementng 50Ps  and
yhAfEaing vanoos complianues.

That the Respondent Mo, 3 has invested mers INR 6 crares for
improving e condilions of 1be concamed ndusinal wt. Despite s
best efforts, the process [or terning around such a large industry has
heen a tinc-consuming process.

That the concerned industrial unit employs M0 personncl directly amd
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approximately 250 personnel  indivectly. Therelyy  provading
employment 1o 2 large population. [Uis also pestinent to erention 1hal
keeping 1he concemned industnal unit shutl would have had a signilicant
impact on the local as well as the national sconomy.

j. That the Respondent No. 3 is duty bound and gammitted to fully comply
with il provisions of the Environment Prowetions Acl, [986; the Air
{Prevention & Conteol of Foliubion)  Act, [9%] and the YWaler

(Prevention & Control of Pollution) Act, 1974.

5. That Following the action twken report submitted by the Pumab Pallution
Contro] Beard befure this Hon'ble Tribunal on 11.05.2023. The Respondent
Ma. 3 has not lefl any stens wntumed and hus made best possible and sincere
oflots w make lhe concemed industrial unit fuily eompliant with Lhe
envirenment protection laws and the directions of the Pun pab Mollution Coninel
Hoard. Detailed chart showing the compliance ot behall of the Reapondent Mo,

1 has buen atnexed herewith and marked az ANNEXURE 3.

6. That pursuant to the aloresad efforts on beha!f of the Respondent Mo, 3. the

r
Punjah Pollution Contral Board has vide it orders dated 301 12023 has
reslored (he electricity coonection of the concerned odusuial unit. A copy ol

the afnresaid erders dated 300112023 has been annexed herewilh and marke:d
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T Thal the Respondent No. 3 1o pursuance of 15 comniunenl of making the

concerned indostrial unit fully compliane wisth the enviromment protection
laws and the ditections of the Pumab Polluon Control Board has been
obtaingd the Comsent to oparate TS 21 of Air (Prevention & Controd of
Fullutivny Act, 1981 dated 20,12 2023, Conscnd lu.ﬁpcmté 1155 25 of Water
{Prevention & Conool of Pollution) A, 1974 dated 200122023,
Authorization mxler the Hazardous and Other Wastes (Management and
Transboundury Movementr Rules, 2016 dated 02012024, A copy of the

shove-mentioned Consent o operate and Authorization bas been annexc

herewith and marked as ANNEX1IRE 5, 6 & T respectivily.

. Thal the Hespondent Mo, 5 iz further commilied 1 cotoply with all the

directions and conditions put by the Punjab Polluton Contral Board in the the
Consgent to operale LS 21 af Air {(Pravention & Control of Pollution} A,
1951 daled 200122023 and the Consent to operate U 25 of Waler
{Prevention & Control of Pallution) Act, 1974 dated 20.12.2023, within

proseribed time hat is onor efore 2902 2024,

. Thul 1ke Respondent Mo, 3 has alresdy paid a penalty of more than INE 23

lakhs az and when dirceted by the Punjaly Pollution Contral Board to balance

the environmental Janage accessed.
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L Fhat the OA Mo, 10572023 has aiready been disposed off by Lhis Hoen'ble

11.

Commission vide its orders dated 16.03.2023 and a copy of the satd {0\ has
not heen provided to the Respondent Teo, 3 by the Remistry along with the
Notice, Therefore, the Respandent No. 3 is unable to gUbnil (Y TESNONSE T
the said original application, Howeyer, the fhe Kespondent Mo, 3 craves the
leave of this Hon'ble Tribunal w submit a rcapunse w0 the said OA at an

approptiaie slee.

It iz submittedl that the Rospondent Moo 3 has been complying with all
Jirections saned by FRCE, The Respondent Me. 315 not puilty of any acts
pausing or contibuting to pllation, The Respondenl Wa. 3 has all the
necessary consents and permissions to operate the incusivial unit. City
submitted that the abave A has been filed with Teasnns bost known o the

applicant, There is bo cauge of action against 1he Respondent No. 3.

it i sulimitied that the Respondent No. 3 craves leave ot this Honble Tritunal

te raise acditiona’ countar in the sourse of proceedings if reguired.

I the above circumstanees, i is only played that this Fren ble Tribunal may

be pleased o exempt the Respondent Mo 3 in M.A. Do 7 of 2023 anising ot of

OA Mo 105 uf 2023, Or pass any other otder as this Hon’ble Tribunal sy leem

fit and propet in the lacts and gircumstances of this case.

2 .-“—'_hh-;{\
Demdige: ‘qn;\\,
Sty s I
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Can

Solemaly uffirmed at New Dalhi on this 24" day of January, 2024 angd

signed In my presehe,

VERIFICATION 2itoeate [D-L95H 1L §)
Mo N SFLIRI T

1. Mr. shantanu the sutherdced represenrative of MAS AKUMS Life Sciences
Limited (New Known as Pure and Care Healthcare Provate Lul) do hereby venfy
that the contents of this counler afTidavic are based on records and nlurmation of the
Respondent No. 3 und are trie oo the best of my knowledps and belief,

o™
: ﬂﬁﬁ‘furiﬁm an the 24™ day of Januury 2024 at Mew Delhi.

,x@\ %ﬂ

DEDGNENT

ATTESTE =0

Ic
HcﬁaﬁfFUEL
DIA

| DE%H‘ (DA
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PURE & CURE HEALTRYARE PRIVATE LIMITED

CIN: U242320L2005PTC266385
Regd. Office: 305, MOHAN PLACE, L.S.C., BLOCK-C, SARASWATI VIHAR, DELHI-110034

Email id: dharamvir.maliki@akums.net; Phone No: 011- 68041000

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF
BOARD OF DIRECTORS OF PURE AND CURE HEALTHCARE PRIVATE LIMITED

ELD ON 27™ OCTOBER. 2023 AT DELHI

AUTHORISATION FOR LEGAL SUITS

“RESOLVED THAT in supersession to earier resolutions passed in this regard
Mr. Gopi Nath Sahu, Mr. Satya Prakash, Mr. Himanshu Saxena and Mr, Rama Shanker,
Directors of the Coempany, Mr. Sanjeev Jain, Mr. Sandeep Jain, Mr. D.C Jain,
Ms. Arushi Jain, Mr. Sumeet Socd, Mr. Sanjay Rai, Mr. Ankit Sharma, Mr.
Harshvardhan Garg, Ms. Shruti Dhingra, Mr. Shantanu and officer / authorized signatory
of the Company, be and are hereby severally authorized to institute, file, pursue,
execute any suit, application, complaint or any other proceedings Including evidence in
any court, tribunal or authority in respect of or matters arising out of company's
business and for this purpose to sign, execute, institute, attest, amend, pursue, defend,
withdraw & compromise any complaint, suit, application, petilion, appeal, affidavit or
other documents that may be necessary and to verify the same, to issue and accept
service of notice by the Company, and to defencd any suit or other proceedings that may
be filed by or against the Company and to appoint advocate, counsel, arbitrator,
solicitor, agent, authorized by authority letter or power of attorney fo some other
personis) for the aforementioned purposes; and generally to do all other acts and things
necessary in relation to the matter(s) as stated above.

RESOLVED FURTHER THAT Mr. Akshay Surya, Mr. Mohit Vashisht, Mr. Raman
Yadav, Mr. Khyali Dutt Sharma and Mr. Samandar Singh Dhakad officers/ Authorized
Signatories of the Company be and are hereby severally authorized to pursue & defend
any suit, application, complaint or any other proceedings including evidence in any
court, tribunal or authority in respect of or matters arising out of company's business
and for this purpose to sign documents that may be necessary: and that may be filed by
or against the company and to preserve the interests of the Company in the best
possible manner.

RESOLVED FURTHER THAT authority to any of the persons under this item of agenda
shall be valid, if and so long as the person(s) is in the employment or authorized
signatory of the Company”.

Certified True Copy
For Pure and Cure Healthcare Private Limited

.....

Puse and Cure Heslinsere Py

Gopl Nath Sahu ﬂ'l?ﬂ-iﬂc-:'

Director
DIN: 02877564

10
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NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH, COURT-II
_'_——-—.___:_______.

COMPANY PETITION NO. (CAA)-07(ND)/2023

CONNECTED WITH
COMPANY APPLICATION NO, CA (CAA)-93(ND)/2022

IN THE MATTER OF SCHEME OF AMALGAMATION:

AMONGST
Akums Lifesciences Limited --- Non-Petitioner/
Transferor Company
AND
Pure and Cure Healtheare Private Limited ... Petitioner/
Transferee Company
AND

Their Respective Shareholders And Creditors

. e o o 2
Section: 230 to 232 of the Companies Act, gﬂl-ﬂ :._ 1.,1, i
i Pt S Pedt
CORAM: T
SH. ASHOK KUMAR BHARDWAJ, HON'BLE MEMBER (J) = . P
. St o Prepanuiog of Gop 0o
SH. L. N. GUPTA, HON’BLE MEMBER (T) pilius e 7ok g 8 O j-;l.:: i
@mh\‘ﬁ o
PRESENT:; DIVDRA R/ Court Officet 3
safienal Company [’ Er"
For the Petitioner : Sr. Adv. P. Nagesh, Adv. SaurabH Kalia, Ady, §.
Shiva, Adv. Suman Kumar J ha, Adv. Abhay K. Das
For the RD : Adv. Shankari Mishra

For the OL : Ms. Hemlata Rawat T
For the IT Department : Mr. Sunil Agarwal Sr. 5t. Counsél, Mr, Bhivansh

e, e W X
B Pandya Jr. St. Counsel, Adv Utkearsh Piwar |
=2 gy Eal
I| 1 3 |"".ll-‘.5'“::I ill ':? |
L] A oy T .'_I
5V e r4
B By ®
If::'-' ifi E-'-_T--T

CF |CAA) 07 /ND /2022
Akumz Lifesclences Lid, anid Pure and Cure Healtherre Put. Lid,
Page 1 of 14
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ORDER

PER: SH. ASHOK KUMAR BHARDWAJ, MEMBER (J)

The captioned Petition has been preferred under Section 230 to 232 of
Companies Act, 2013 read with the Companies (Compromises, Arrangements
and Amalgamations) Rules, 2016 for a pproval of the Scheme of
Arrangement (hereinafter referred to as ‘S8cheme’ for brevity), by the
Company namely Pure and Cure Healthcare Private Limited viz, Transferee
Company. The copy of the Scheme has been placed on record. The
details of the Companies proposed to be amalgamated, as placed on

record, are given in the following paragraphs.

2. Akums Lifesciences Limited (hereinafter referred to as “the Non-
Petitioner /Transferor Company” having CIN U242310CH 1996PLCO17755is a
public limited company incorporated on 22.02.1996 under the provisions of
Companies Act, 1956. The Transferor Company was ariginally incorporated
under the name of “Parabolic Drugs Limited * and its shares were listed with
both BSE and NSE. Corporate Insolvency Resolution Process ICIRP) was
initiated agzinst the Transferor Company vide order dated 30.08.2018 passcd
by Chandigarh Bench of this Tribunal in terms of the provisions of Insclvency
and Bankruptcy Code, 2016 (IBC). Subsequently, Akums Drugs and
FPharmaceuticals Limited had submitted a Resolution Plan which was
approved by the CoC. The application filed under Section 30(6) of IBC, 2016

for approval of the plan was allowed by Chandigarh Bench of this Tribunal =

.::."

-

vide its order dated 12.02.2021. Thus, the Transferor Cﬂmpﬂﬂ}’h&LamEﬂlﬂ

|_ e - ,::-'.'.'um-:l

L=gias
R | e
T

t 1 Ay
CP (CAA 0T/ ND/ 2022 ':-h_ " ;,L;-.-/]I
Aloama Lifesciences Lid. and Pure and Cure Healtheare Pyt Led. S i) B
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wholly-owned subsidiary company of Akums Drugs and Pharmaceuticals
Limited and from 23.02.2021, and the Transferor Company's name was
changed from “Parabolic Drugs Limited ® to “Akums Lifesciences Limited ",
Subsequently, in terms of the approved Resolution Plan and as per Regulation
H3)a) of the Securities and Exchange Board of India (Delisting of Equity
Shares) Regulations, 2009, the Transferor Company had applied for delisting
of its equity shares from BSE and NSE both vide letter dated 04.08.2021
which confirmed delisting of its equity shares with effect from 11.08.2021.
The registered office of the Transferor Company is presently situated at Godrej
Eternia, E3H, 3rd Floor, Tower B, Commercial Complex, Industrial Plot No.
70, Phase-I, Chandigarh-160002. The Authorised Share Capital of the
Transferor Company is Rs, 72,00,00,000/- and its Paid-up share Capital is
Rs. 5,00,00,000/ -,

3. Pure and Cure Healtheare Private Limited (hereinafter referred to as
“the Petitioner/Transferee Company”) having CIN U24232DL2005PTC266385
is a private limited company incorporated on 13.09.2005 under the provisions
of the Companies Act, 1956 in the name and style of “Pure and Cyre
Healthcare Private Limited®. The registered office of the Transferee Company
is situated at 305, Third Floor, C-Block, Mohan Flace, Saraswati Vihar, New
Delhi-110034. The Authorised Share Capital of the Transferee Company is

Rs. 2,50,00,000/- and its Paid-up share Capital is Rs. 2,50,00,000/-.

4. As has been noted hereinabove, the present Petition has been filed by
the Transferee Company. The Registered office af the Transferee Cumpany
being in Delhi, it is amenable to the territorial jurisdiction of this Hench Th:-:’

CP (CAA) O7/ND/2022 N AT e
Alums Lifesciences Lid, and Pure and Cure Healtheane Pub. Lid. - A
Pugcm

13
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territorial jurisdiction qua the Transferor Company lies with Chandigarh

Bench of this Tribunal. Thus, the present order would hbe confined to

Transferee Company.

3. From the records, it iz seen that the First Motion Application was filed
by the Petitioner Company for seeking directions for dispensing with the
meeting of Equity Shareholders, Secured Creditors and convening the meeting
of the Unsecured Creditors of the Company. This Tribunal in the First
Motion Application bearing no, C.A.[CAA) 93/ND/2022, passed Order
dated 18.11.2022. had dispensed with the requirement of convening
the meetings of the Equity Shareholders and Secured Creditors and
ordered meeting of the Unsecured Creditors of the Company to be
convened, wherein the Chairman was directed to submit his report
regarding the result/outcome of the details of voting on proposed

Scheme of the Petitioner Company.

6. The Appointed date as per clause 1.4 of the proposed Scheme of

Arrangement is 01.04.2022

5 Second Motion Petition was moved by the Petitioner Company in
connection with the Scheme of Arrangement seeking issuance aof notice to
Regional Director (Northern Region), Registrar of Companies (NCT of Delhi
and Haryana) and Income Tax Department, dispensing with requirement of
serving notice of the Petition upan the Official Liquidator in view of the fact

that the Petioner Company is the Transferce Company which would continue

to be in existence even after the cffectiveness of the Scheme, issuance of 4

675

&
E
1 3
=
*

'\.l-_:

direction for publication of notice in “Financial Express” (English, Del

L8 g T
s

P f_}h.qml - o

CP [CAA) 07/ND,2022 B 0o, et
Alrume Lifeaciences Lid, and Pure and Cure Healthonre Pye, Licl il
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Edition] end “Jansatta® (Hindi, Delhi Edition) newspapers under Rule 16 of
the Companies (Compromises, Arrangements and Amalgamations) Rules,
2016. The final relief sought in the petition is to sanction the Scheme of
Arrangement/Amalgamation so as to bhe binding on all shareholders and
creditors of the Petitioner Company and for passing an order that the entire
business and whole of the undertakingis), propertics and lakilities of the
Transferor stand transferred and vested in and/or deemed to be transferred
to and vested in the Transferee Company as a going concern so as to become
the undertaking(s), properties and Habilities of the Transferee Company. The
Petitioner Company has also sought issuance of direction that proceedings
pending, if any, against the Non-Petitioner Company (Transferer Company) be
confinued against the Petitioner Company ([Transferee Company)

accordance with the provisions of the Scheme of Arrangement for
Amalgamation and subject to and without prejudice to the Resolution Plan
approved by the Chandigarh Bench of this Tribunal vide its order dated

passed in C.A. No, 389/2019 and CP(IB) No. 102/CHD/2018,

8., Apparently in terms of the Order dated 30.01.2023 passed by this
Tribunal, directions were issued, requiring the Petitioner Company to serve
notice upon the Income-Tax Authorities, the Reserve Bank of India, the
Registrar, respective Stock Exchanges, the Competition Commission of India
and other sectoral regulators or authorities and also to CAITY OUt necessary
publication with regard to the said Scheme in two nationalised newspapers,

one in vernacular and another one in English. Az can be scen from I‘t:GDl‘d.,__

the Petitioner Company, in compliance of the above stated duectmna. IT.lEd,ﬂi‘Ir

Affidavit dated 07.03.2023 regarding service of notice of hearing ﬂf’,ﬂ;ﬁc th?n

CP (CAA) D7/ND/ 2022 Py -rf"
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uUpon all the concerned Authorities and also Publication of the notice of the
present petition in “Financial Express” [English, Delhi Edition) and “Jansatta”
(Hindi, Delhi Edition) made on 09.02.2023. It is also sespn that the Petitioner
Company in its affidavit has stated that the requirement to serve notice upon
the Reserve Bank of India (RBI) (in view of Para 4 of RBI Circular No.
DNES.CO. PFDI.RDE No.  3/33.08.001/2017-18 dated 02.01.2018),
Competition Commission of India [CCI) (in view of Regulation 4 of CCI
[Procedure in regard to the transaction of business relating to combinations)
Regulations, 2011 and Clause 9 of Schedule | of the said Regulation) and
stock exchange (in view of fact the Petitioner Company is an unlisted

company) and obtaining nbsewat{uufcnnuncm-sfnt:m-nbjac:tiun from the

aforesaid autherities is not required.

g. The Registrar of Companies (RoC) filed its report dated 28.02.2023 and
has made observations which reads thus:

“l. As per annexure.l of Auditor Report for the year ended
31.03.2022 statement of arrears of statutory dues
outstanding more than 6 month and on account of any
disputes has been qiLern,

2. Refer to clause 2 (2.2) of Part Iv of the scheme, the
Transferee Company may kindly be directed to comply
with the provision of section 232(3)f)) of the Companies
Act, 2013 in regard to fee payable on its revised
authorized share capital, if applicable,

3. The valuer and the advisor of the broposed Scheme is
same uiz. Corporate Professionals, However, as per
Model Code of conduct for Registered Valuer under
Companies (Registered Valuers & Valuation), Rules,
2017, independence of the registered valuer is to be :
ensured. Therefore, the Model Code of conduct SJor ;
Registered valuer is not being followed. =

16
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10. The Regional Director (RD) also filed jts report dated 06.03.2023
and sought clarification from the fompany with regards the
ebservations made hy RoC in its report and made following

observation:-

. Inspection u/s 206(5) of the Companies Act, 2013 was
ordered in the matter of (Transferor Company) Parabolics
Drugs Limited (row known qs Akums Lifeseiences Limited)
by the Ministry vide letter ne. 7/22 ?';‘.?G'IS;“CI-IHNRJ dated
10.12.2018 to the deponent, Inspection report u/s 208 of
the Companies Act, 2013 was submitted to the Ministry on
20.10.2022 o Which Instructions from Ministry s stij]
awraited. Further, Parabolic Drugs Limited has been
acquired by the resolution applicant under IBC code 2015,
Thus, terms of the resolution gre rot (n the knowledge of

the deponent.
11. It can be seen from record that the Petitioner Company filed its
reply dated 10.03.2023 to the report of the RD dated 06.03.2023 and
submitted that the RD has not made any adverse observation in respect
of the said Scheme of Arrangement. Nevertheless, for the observation
made by the RD inter alia relating to inspection under Section 206(5)
of the Companies Act, against the erstwhile management of the
Transferor Company i.e. Parabolic Drugs Limited (now known as Akumsg
Lifesciences Limited), the Petitioner Company has clarified that the
query raised by the RD pertains to the Transferor Company and has

further submitted that the Transferor Company responded to the g_:ai-%

s “x;-
query which has been duly taken on record by the Chandigarh Beneh e '-1;.\5"
e EX
of this Tribunal while considering the application of the Transftr::_m;::j EE-'IIII
i:-n n * i
."..-:-. g "Ta. "III
b ek
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Company. The Transferee Company has €spoused that a5 per

Provisions of Section 32A of the Insolvency and Bankruptey Code,
2016, the liabilities of the Transferor Company for any offence
committed prior to commencement of CIRP ceased and since the
inspection under Section 206 of the Companics Act, 2015 was ordered
in respect of Transferor Company on 10.12.2018 je. pPrior to the
tommencement of CIRF, all the prnsecutinnfprnceedings that were
initiated or Pending against the Transfergr Company stood
extinguished. As has been mentioned in report of RD, the Transferee
Company alsg submitted its clarification regarding the ebservations
made by the RoC in its report. The Ieports of RD/RoC and responsc
thereto by the Petitioner Company leads to following conclusion: -

8 Regarding the slatement of arrcars of statutory dues, the
Transferee Company has submitted that the statement of
arrears of statutory dues outstanding for more than six
months as mentioned in Para vii(a) of Annexure 1 of Auditor’s
report are the Advance Tax which are undisputed and since
the Transferee Company will continue as 4 going concern, it
would be able to pay the advance tax as per provisions
applicable to it,

. Reparding the compliance of provisions of Section 232(3)(1) of
the Companies Act, the Transferee Company has submitted

that it will comply with the said provision and also the .

T ..r ..;.-I...'.:.r;':- LE“:E.::I
provision of Clause 2.2 of Part IV of the Si_:'_l:_.;l_;ne -; ni 49 "|
[l F g
Arrangement. The Transferee Company has _ ifyrth:’é} Hﬁ .q:!.lj,
‘.'_:‘: e -I:,l;'i" -
< . iy
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submitted that the compliance of provisions of Section
232(3){i) of the Companies Act is required to be made
subsequent to sanction of the scheme and that the fee and
duty paid on Authorised Share Capital of the Transferor
Company shall be set off againat the fee payable on
Authorized Share Capital of the Transferee Company.

i, Regarding the independence of Registered WValuer viz.
Corporate Professionals Valuation Services Private Limited,
the Transferee Company has explained that neither the
Registered Valuer nor any of the current directors /former
directors of the Registered Valuer are/were connected/
assoclated with its law firm j.e. Corporate Professionals,
Advisors and Advocates in any manner. It is further clarified
that Corporate Professionals-Advisors & Advocates and
Corporate Professionals Valuation Services Private Limited
are two independent entities and are not connected to each
other. The Valuer has also given its undertaking that valuator
is not connected with Corporate Professionals-Advisors &
Advocates in any capacity and therefore the independence of
Valuer is not affected and is not in violation of model code of
conduct specified for the Registered Valuers under the

Companies (Registered Valuers and Valuation] Rules, 2017.

12, As can be seen from record, the Official Liquidator on 02,06, 2{}23 m'ﬂ'dtf'

3‘- o
. o, % 1N
4 statement that no comments with respect to Transferee C.‘nmpany e&z& 4=\
TR Y k.- £l
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required from the OL. oy & _f} . g
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13. It is borne out of the record that the Income Tax Department filed its
report dated 13.03.2023 under Section 230(5) of the Companies Act, 2016
read with Rule 8 of the Companies {Enrnpmnﬂaea, Arrangements and
Amalgamations) Rules, 2016 stating therein that there is a8 combined
outstanding Income-tax demand of Rs. 79,12,68,607 /- and pending
assessment proceedings for AY. 2018-19 against Transferor Company; and
an cutstanding Income-tax demand of Rs, 72,29,035/- in case of Transferee
Company. It has further submitted that in view of Hon'ble Supreme Court
judgment in Department of Income Tax vs. Vodafone Essar Gujarat Ltd.
[2015) 16 SCC 629, the sanction of proposed Scheme shall not prejudice any
rights of the Income Tax Department as is available under the Income Tax

Act, 1951.

14. The Transferee Company has duly filed its reply dated 14,03.2023
to the report of Income Tax Department and submitted that Clause 8liv)
of Part Il of the Scheme of Arrangement provides that all taxes payable
by the Transferor Company will be transferred to Transferee Company
and Clause 8(vii) stipulates that tax proceedings will not be
prejudicially affected by reason of the amalgamation. It further
submitted that the outstanding Income Tax demand of Rs. 72,29,035/-
in respect of Transferee Company and the demands with respect to
Transferor Company will be paid by the Tranzsferee Company in normal

course of business in accordance with law including Income Tax-Act,

F : e
1961. e S0 By
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15. As can be seen from record, in terms of order of this Tribunal
dated 22.09.2023, the Ld, Counsel appearing for RD submitted that it
has no objection to approval of proposed Scheme subject to compliance
of undertaking given by the Petitioner Company in Para alii}{e) of its
affidavit dated 10.03.2023. Subsequently, the J urisdictional
Assessment Officer (ITO] also submitted jrs non-objection in view of
undertaking given by the Fetitioner Company in Para 3(h} of affidavit
dated 14.03.2023. The Income Tax Department has also submitted it

has no serieus objection te approval of the proposed Scheme.

16.  In view of the foregoing facts and discussion and upon considering the
approval accorded by the Members of the Petitioner Company to the proposed
Scheme the sanction is hereby granted to the Scheme of Arrangement
proposed by the Petitioner Company under Section 230 to 232 of the
Companies Act, 2013, subject to fulfilment of following conditions:-

[ii the Transferee Company shall meet all the statutory demands
particularly the outstanding Income Tax demand of Rs.
79,12,68,607/- againet the Transferor Company and of Rs.
72,209,035/ against the Transferee Company;

(i the Transferee Company shall comply with the provisions of

Section 232(3)(i) of the Companies Act, 2013.

17. The sanctioned Scheme of Arrangement shall be binding on the
Transferor Company and Transferee Company and their Sharehalders and

Creditors. The Petitioner Company shall remain bound to comply with the

ey '..::’f':--.?.a. o
statutory requirements in accordance with law, T& s = o
| | Heiod o I
T gl
III [} ‘H-% " .- ]
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18. Notwithstanding the above, if there is any deficiency found or vielation
committed qua any enactment, statutory rule or regulation, the sanction granted
by this Authority to the Scheme will not come in the way of action to be taken,
albeit, in accordance with law, against the concerned persons, Directors and

Officials of the Petitioner Company.

19.  While approving the Scheme as above, it is clarified that this Order should
not be construed as an order in any way granting exemption from payment of
Stamp Duty, Taxes or other statutory dues, if any, and payment in accordance
with law or in respect to dry permission/ compliance with any other requirement,
which may be specifically required under any law. Further the approval of the
Scheme would in no manner affect the tax treatment of the tran sactions under
the Income Tax Act, 1961 or Serve as any exemption or defence for the
Petitioner Company againat tax treatment in accordance with the provisions

of Income Tax Act, 1961.

20. THIS TRIBUNAL FURTHER DIRECTS with fespect to Transferee
Company that:

(i) Upon the sanction bec -oming effective from the appointed date of
amalgamation ie.. 01.04.2022, the Transferor Company shall
stand dissolved without undergoing the process of winding up.

(i}  All benefits, entitlements, incentives and coneessions under
incentive schemes and policies that the Transferor Company are
entitled to including under Customs, Excise, Service Tax, VAT,
Sales Tax, GST and Entry Tax and Income Tax laws, auhmdg,r
receivables from Government, grant from any gmrnmtnﬁa]

authorities, direct tax b:neﬁtfexcmptmnsf d.-_-duehuns,. ahﬁll, ‘h:r :_'
g i ',i‘
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the extent statutorily available and along with associated
obligations, stand transferred to and be available to the
Transferee Company as if the Transferee Company was originally
entitled to all such benefits, entitlements, incentives and

concessions;

(i)  All contracts of the Transferor Company, which are subsisting or
having effect immediately before the Effective Date, shall stand
transferred to and vested in the Transferee Company and be in
full force and effect in favor of the Transferee Company and mey
be enforced by or against it as fully and effectually as if. instead
of the Transferor Company, the Transferee Company had been a
party or beneficiary or obliged thereto:

{iv]  All the employees of the Transferor Company shall be decmed to
have become the employees and the staff of the Transferes
Company with effect from the Appointed Date, and shall stand
transferred to the Transferce Company without any nterruption
of service and on the terms and conditions no less favorable than
those on which they are engaged by the Transferor Company, as
on the Effective Date, inchuding in relation to the level of
remuneration and contractual and statutory benefits, incentive
plans, terminal benefits, gratuity plans, provident plans and any
other retirernent benefits;

(v}  All labilities of the Transferor Company, shall, pursuant to the
provisions of section 232(4) and other applicable provisions of the
Company Act, 2013, to the extent they are outstanding as on the
Effective Date, without any further act, instrument or deed stand
transferred to and be deemed to be the debts, liabilities,
contingent liabilities, duties and obligations etc. as the case may
be, of the Transferee Company and shall be e@qia@ﬂ--ﬁ?;'ﬁi‘_h

against the Transferee Company, as if it had m::urred ﬂudh”.l
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(vi) Al proceedings now pending by or against the Tran sferor
Company be continued by or against the Transferee Company,

(viij The Income Tax department is permitted to retain its recourse for
recovery in respect of demand and any other future liabilities of
the transferor Company and the transferee company, in respect
of the assets sought to be transferred under the proposed
scheme.

fviii) That any person interested shall be at Liberty to apply to this
Tribunal in the above matter for any directions that may be

neceaaary,
21. The conditions stipulated in para 16 shall be complied with within 3
motiths. The Petitioner Company shall within thirty days of the date of the
receipt of this Order or on sanction of the Scheme with respect to Transferor
Company, whichever is later, cause a Certified Copy of this Order to be
delivered to the Registrar of Company for registration and on such Certified

Copy being so delivered, the Transferor Compeany shall be dissolved and the

tysse
Repgistrar of Company shall place all documents rclat[x;g t"]* e Ty :nsrﬂm ! ||
:.:|.1. il - I: I l.q rn E.j
Company on the file kept by him in relation to the Trah-sfer i:'i'inn}:rl}ai’i and
X 1'-1 g 4
the files relating te the Petitioner Company shall be cunsdhdatﬁﬂ aﬁq;}rdmgw PR
H:m::
22. The Company Petition stands allowed in re:plml:. ni‘ Trm‘fm_?_p ié)
Ollals
Company only on above terms. Let the copy of the DI'I:EI:‘.'ITJHE; HPWEFI ihp ‘ﬂf?:;h 1” J2e13
parties. e =t
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040

OF THE EME

This Scheme is divided fnta the following parts:

. Part|:

This part of Scheme contains general provisions applicable as used in thic Leheme
including Befinitians and Capital Structure of the Companies:

Fart iz

This part of Scheme deals with the Reorganization of the Shere Capital of Akums
Lifeseinces Limited in accordance with the provisions of Section 230-232  read with
sectlon B5 and 52aof the Companics Act, 2013 and the Rules framed theéreunder,

Part I0:

This part of Scheme deals with Amalgamation of Akums LHeseiences Limited [ Trarsferar
Company') with Pure 4nd Cure Healthcare Private Limited [ Transfaras Company')
pursuant to present scheme in accordance with the provisions of Section 230 - 232 of
the Companies Act, 2003 read with Companies [Compromises, Arrangements and
Amalgamations) Rules, 2016,

. Part v
This part of Schems deals with the Accounting  Methodology adopied for the
reciganisation ef capital of the Transferar Company and for the Amalgamation.

Part ¥

This part of Scheme containg miseeflaneous provisions Le. application/petition to
Homble Mational Company Law Tribunal ["HELT™) of relevant lurisdictions and
conditionality of Scherme,

-rRTIFIED TRUE COFY
are Put. Ltd-

e and CuTE et if
Diretor

26



27
247 1

SCHEME OF ARRANGEMENT
FOR REORGANISATION OF THE SHARE CAPITAL OF AKLMS LIFESCIENCES LIMITED
AND
AMALGAMATION
OF
AKLIMS LIFESCIENCES LIMITED
(“TRANSFEROR COMPANT")
AND
PURE AND CURE HEALTHCARE PRIVATE LINITED
(“TRANSFEREE COMPANY)
AND
THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS
UNDER THE PROVISIONS OF SECTION 230 TO 232 OF THE COMPANIES ACT, 2013

PREAMBLE

A AN OVERVIEW OF SCHEME OF ARRANGEMENT

This Scheane of Arrangement is presented under the provisions of Section 730 - 232 of the
Companies Act, 2013 and ather applicable provisions of the Companlas Act, 2013 read with
Companies {Compromises, Arfangements and .ﬂ.malgamutlnns: Rules, 2016 before the
Mational Compeny Law Tribunal of refevant jurisdiction, for regreanisation of the Shars
Capital of Akums Lifesciances Limited and the Amalgamation of Akurns Lifesciences Limited
(‘Transfarar Company'] with Pure And Cure Healthcare Private Limited |Transfoeres
Company'}.

B. BACKGROUND AND DESCRIPTION OF COMPANIES

1. Akums Lifesclences Limited (herein after alsa referred to as ‘ALY or Transferor
Company'), bearing CIN U24231CH1996PLC017755 was incorporated on 2 79 February,
1336 under the provisiors of Comganies Act, 1956 as a public limited company with the
name & style of Farabolic Drugs Limited and the shares of the Transferor Company
were [Bted on both BSE and MNSE. Furiher, the Transieror Company was admitted to the
Comorate Intehency Resolution Process {CIEF) vide order of the Adjudicating Authority
dated 30™ August, 2018 under the provisions of the 1BC, 2016. Pursuant to tha
Initiation of the CIRP and owing to the enormous potential for greater synergies and
value enhancement for all stakeholder, Akums Drugs And Pharmaceuticals Limited
submitted its resolution plan for the resolition of the Tramsferor Company and wad
selected as the highest compliant reselution applicant by the committes of creditos
canstitited under the IBE, 2016, Such resolution plan for the Transferor Company was
subsequently approved by the Adjucicating Authority vide order dated 17 January,
2021 and thus, the Transferar Company became a whally-owned subsidiary company
of Akumns Drugs And Fharmaceuticals Limited, Subsequently, on 23" February, 2021,
the mame of the company was changed from Parsbolic Drugs Limited to Akums
Lifessiences Limited, Also, pursuart to resolution plan spproved by Hon'ble Mational
Company law Tribunal (NCLT), Chandigarh Bench vide its ovder dated 12t January,
2021, under section 31 .0f the 1BC, 2016 read with sub-regulation (3)a) of regulation 3
of Securties and Exchange Board of India |Delisting of Equity Shares) Flegulil:fm'usrlﬂﬂ?._::_::_-
the Transferor Company had applied for delisting of fts equity shares fram h%:iﬁhfﬂﬁj\ﬁ
stock exchanges and accordingly, both the stock exchanges vide thei respecﬁgﬁ_lgig}ﬁ"p"‘“ _P"ei li_:_.l

dated 4™ August, 2021 confirmed the defisting of the equity shares of the T{'ﬁ@lﬁg}m f&’ f-;';

£
-“i

Company with effect fram 11" August, 2021, The Registered office of the Tramféror
k]
Company is presently situated at Godre fternia, E3H, 3™ Floor, Tower B, Comme | =

Complex, Industrial Plot Mo. 70, Phase-|, Crandlizarh— 160007 ]'x. ﬁ'ﬁ. oy 0
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2. Pure and Cure Healtheare Private Umited {htrein after absp raferred ta as ‘PCHPL' or
Transferee Company’) bearing CIN U423 3D 005PTC 266385 Was ncorporated an
13* September, 2008 35 o private limited company under the prowisions of Companies
Act, 1956 with the name & styla of Pure & Cure Healthcare Private Limited, On 15"
March, 2014, the registered office of the Transferee Company was tonfirmed to ke
shifted from the State of Uttar Fradesh to New Delhi The registered office of the
Transferee Company & presently situated at 305, Third Flotr, C-Block, Mohan Place,
Saracwatl Vihar, New Delhi- 110034,

L RATIONALE FOR THE SCHEME OF ARFANGEMENT

= The Transferor Company is a research-based firm specialited In the development,
manufacturing & sale of Acthe Pharmaceutical Ingredients (AP} and API intermediates,
On the other hand, the Transfores Company is engaged in the manufacturing of
pharmaceutical products (Mon-Beta Lactam) Oral Salid Fosage, Injectables 2
Dermatelegy Formulations.

* Since the APls manufactured by the Transfersr Company are used 83 Inputs in the
formulations manufactured by the Tra nsferee Company, the proposed amalgamation of
the Transferar Company with the Transferee Company will lead to aasy availability of
the APIs for the manufacturing of formulations by the Transferee Company which will
result in backward integration in the business supply chain of the Transferee Company
and alse lead to smooth business operations of the Transferes Company.

* Apart from the above, the Transferor Company and Transferges Company are wholly
owned subsidiaries of Akums Drugs And Pharmaceuticals Limitad and managed by same
set of ranagement, hence, after consolidation of both the companies in a single entity,
management would be able to effectively Manage the Transferor Company and
Transferee Company as a single entity, which will provide spveral benefits Ineluding
streamlined group structure by redueing the number of legal entipes invalved in the
supply chain, reducing the multiphicity of legzl and regulatory compliances, rationalizing

coity,

* The amalgamation will cantribute jn furthering and fuliling the ohjectives and business
ttrategies of both the companies thereby accelerating growth, expansion and
development of the respective businesses through the Transferse Company. The
amalgamation will thus enable further expansion of the Transferee Cﬂmmw;%l__‘ﬁ:%a
provide a strong and focused base to undemake the business mare :duantal;,;g.'e-’q.pz};gn;.anr;i} '

A
Further, this arrangement would bring concentrated management focus, | Fﬂ

streamlining of the management structure, seamiess Implementation of pali I'g-nmes;.-__' ]

and shall also help enhance the efficiency and control of the Trarclernr i sy i.l'llt'.n., ,.I.., :
Pure aad Cure Healthoare Put, Ltd. 5 % e £

Transferee Company,
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* Further, the Independent operations of the Transferor Company and Transferee
Company leads to incurmence of significant costs, duplication of adrindstrative &
establishment costt and the amalgamation would enabie economies of scale by
altajning ritical mass and achieving cost saving and betler fnancial Managemaent of
resources. The amalgamation will thus eliminate a multi-layered structure and reducs
managerial ovarlaps, which are necessarily invokved fn rurning multiple entities and gl
prevent cost duplcation that can erade financizl effictencies of a holding structure and
the resuitant operations would be substantlally cost-efficient, This Scheme wiauld result
In simpdified corporate strueture of the Transferes Company and it businmzses, theraby
feading 1o more efficent utifization of capital and creation of a consolidated base for
future grawth of the Transferes Company.

* The Amalgamation of Transferor Company and Transferes Company will creata Smergy
benefits for the stakeholders of both the companiles and it shall oatimize the watluation
of the comolidated Transferea Company. The amalgamation would akso Incregsa
operational efficdency and integrate business Turctions,

* The proposed arrangement will Provide greater intepration and flexibility ta the
Transferes Company and strergthen its positlon in the Industry, in terms of the asiet
base, revenues and serviee range,

* The other benefits the proposed amalgamation Include:
L Optimum and effickent utilitation of financial resqgurces and rationalization af
capital, resources, assets and facilities:
I Enhancement of competitive strengths inchiding financlal resources:
. Obtaining synergy benefits;
V.  Better management and facus on growing the businesses;
V.  Reduction of overheads, administrative, managerial and ather expenditure,
VI Simplify shareholding strscture and roduce shareholding tiers,

0. The Board of Directars of the bath tha Companies, therefore, considered it desirable and
expedient (o amalgamate the Transferar Company with the Transferee Company.

E. The amalgamation of the Transferor Company with the Transferee Company, pursuant to
and in actordance with this Scheme, under Section 230 - 232 and other relevant
provisions of the Companies Act, 2013 and applicable Rules of Companies (Compromises,
Afrangements and Amalgamations) Rules, 2016, subject to sanction of Hon'ble Mational
Company Law Tribwenal (NCLT) of relevant jurisdiction, shall take place with affect fram 1
Appointed Date and shall be in compliznce with Section 2[18) of the Incama Tax Act,

{ﬂnﬁ-;-"‘r'l-'ri. "'I:'-;I' W

& .
ﬂn.ﬁg'i- 5:_':.:',
&ﬁ i :

and the benefits rolating te sccumulated losses and the allowance for unab S
depreciation and all other benafits would be availsble to the Transferes Eﬂmuimf\ u 5.}
accordance with provislons of the Incame Tax Act, 1961 ! . k?r T __r* tu* v
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PART-|
DEFINITIONS AND SHARE CAPITAL
L. DEFINITIONS:
In this Scheme, unless repugnant to the sublect or contest or mesning thereof, the
following expressions shall have the fama meanings as set out berain bolgwe

11 "Act”; means the Companies Act, 2013, and any rules, regulations, sirculars ar
guidelines issued thereunder and shall, if the context o requires and as may be
gpplicable, mean the Companies Act. 1956 and any rules, regulations, dreulars o
guigelines Issued thereunder, as smended fram time to time and shall includa
any statutony replacerment or re-enaclment thereof.

L. “Adjudication Authority” shall have the meaning a5 prescribed under SECLich
5[1) of the 1BC, 2016.

13. "Applicable Lawis)” or “Laws™: means {3] all the applicable statutes, naotification,
Bnactments, act of legislature, listing regulations, bye-laws, rulss, regulations,
guidelines, rule of commen law, policy, eode, directives, ordinance, orders or
other instructions having forea of law engcted or ssued by any Apprepriate
Autharity Including any statutory modifications or re-eractment thereof far the
time being in force {b) administrative interpretations, writs, Injunctions,
directions, directives, fudgments, arbitral  awards, decree, ordors, ar
governmental approvals of, or agreement with, any relevant autharity, as may
be in force from time to time,

1.4 “Appointed Date™: means 1 April, 2022 being the date with effect fram which
the Scheme shall be applicable or such other date as may be approved by tha
Hon'ble Tribumal ar any ather competent autharity.

LE *Board” or "Board of Directors™s shall haya thit same meaning as under the Act.
L6 “BSE": means BSE Limited:

b Br “Corporate Insohventy Resolution Process® or “CIRP* shall mean the Corporate
Insalvency Resolution Process initiated by the National Company Law Tribunal,
Chandigarh Bench vide its Order dated 30.08.2018 against Akums Lifesciences
Limited.

L8  “Effective Date”; means the date on which certified copy of the order(s) of the
Mational Company Law Tribunal [NCLT) under Sections 330 and 232 of the
Comparies Act, 2013 sanctioning the Scheme, is filed with the Regittrar of
Companies after chtaining the sanctlons, orders or approvals referred to iny
Clavse 2 of PART-IV of this Scheme.

Any references in this Sehema to the words "wgon the Scheme beroming
effective” ar “effectiveness of this Scheme” or “dote of coming into effect of the
Scheme” or “Scheme coming into effect” shabl mean the Effective Date,

19 “BC 2016™: rmeans the Insolvency and Bankruptey Code, 2015,

LI1C.  "IT Act™: means the Indlan Income Tax Act, 1961 and shall indude any 5tatr.ru;w:fj|;' 'P:;
Al 5

madifications, re-enactments or amendments theraof for the time b
force,

L1l “Law” or “Applicable Law" includes al| applicable statutes, enactmen
legislature or Pardiament, laws, ordinances, rubes, bye-laws, regu
notifications, guidelines, policies, directions, directives and ordars o

Ecvernment, statutory authority, tribunal or court,
Pure amg Care He,al:h_;,,_,,;‘ et L,
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& DATE OF EFFECT AND OPERATIVE DATE:

The Scheme Setout herein in its prasent form or with amy madification]s}, if any mad
Clause 3 of PART-IV of thiz Scheme shall be effective from the Appointed Date tha
come into force from the Effective Date.
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"MCLT" or "Natlonal Company Law Tribunal”; means tha Mational Company Law
Tribumal heving territorial jurisdiction in which the respective reglstered offices
of the Companies are located, or any ather Sppropriate forum o authority
empawered to approve the Scheme under Sactisn 230- 232 of the Act.

"MSE™: means Maticnal Stock Exchange of India Lirriitied;

‘Dfficial Liquidator' or 'OL*: mears relevant Official Liquidator hawving territorial
[urisdiction over the Transferor Company and Transferes Comgany

“Reglstrar of Companes” or “RoC™: means the relevant Ragistrar of Companies
having territorial jurisdiction over the Tramsferor Company ard Transferos
Company.

"Record Date’ means date fixed by the Board of Directors ar 2 committee
théreof of the Transferee Company for the purpoce of determining the members
of Transferor Company and the Transferce Company approving the present
scheme of Amalgamation,

“Resolution  Plan™ means the resalution plan of Akum: Drugs And
Pharmaceuticals Lirmnited approved by the Mational Company Law Tribunal,
Chandigarh Bench vide its Order dated 12.01.2021 In CA No, 38%/2018 In cp i18)
Mo. 102/Chd/CHD/ 2016

“RAules": means the Companies  [Compromises, Arrangements and
Amalgamations ) Rules, 20165,

“Rupees” or "Rs." Or "INR*; means the Indian rupees which ic the lwful
cufrency of India.

“Schame” or "Scheme® or “Scheme of Arrangement”: mears this Composite
stheme of Arrangement for rearganization of the share capital of “Akums
Lifesclences Limited® and the amalgamation among “Akurmg Lifeselences
Lirmited" and “Pure And Cure Healthcare Private Limited" with their respectree
Shareholders and eréditors as set out hersin and approved by the Board of
Directors of the respective Companies, In ite present form and with any
madifications as may be approved by the Homble MCLT,

“Stock Exchanges": means BSE and NSE colectively,

“Transferee Company™: shall mezn Pure And Cure Hezlthears Private Limited, 3
Company incor porated under the provisions of the Companies Aet, 1956 havirg
its registered cifice at 305, Third Fioor, C-Bleck, Mohen Place, Saraswati Wihar,
Morth West, Delhi- 110034,

“Transferer Company™: shall mean Akums Lifesciences Limited, a Carmpany
incorporated under the prowitions of the Companies Act, 1955 having |ts
registered office at Godrej Eternia, E3h, 3¢ Flaor, Tower B, Commercial Complex,
Industrial Plot Mo, 70, Fhase-l, Chandigarh = 160002,

“Companies”™; Transferor Company and Trarsferse Company are collectively
referred as Comparies.

afﬂ*
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3. CAPITALSTRUCTURE:

The Capital Structure of the Transferor Company and Transferee Company as on Appointed
Date Le. 19 April, 2022 and immedistely belare the implementation of the Scheme ara ac
under;

1.1, AKLIMS LIFESCIENCES LIMITED [“Transteror Company i

| Particulars Amount (Rs.] |
Authorized Capital

720,00,000 Equity Shares of Rs. 10/- each TR0, 00,000
;_liwul Subseribed and Paid up Capital

I 50,00,000 Equity Shares of Rs. 10/- =ach 5,00,00,000
[' Total 5.00.00,000|

There is no ather change In the capital structure of the company since the
Appointed Date,

3.2. PURE AMD CURE HEALTHCARE PRIVATE LIMITED [“Transferee Company”)

Particulars Amount (Rs.)

Authorized Share Capital

45,00,000 Equity Shares of Rs, 10/- each

kaued, Subscribed and Pald-Uip Shore Capital

25,000,000 Equity Shares of Rs.10/- each Tully paid yp 2,50,00,000,00
Tatz| £,50,00,000.00

2.50,00,000.00

There Is no change in the Capital Structure of the Transferor Company 2 since (he
Appoinied Date,

velilIFIED TRUE Cory
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FART-I

RCORGANISATION OF SHARE CAPITAL OF AKUMS LIFESCIENCES LIMITED ("TRANSFEROR

COMPANY")

1, The Transferor Company was under the CIAP as per the provisions of 1BC, 2016 and

Akums Drugs And Pharmaceuticals Limited has zcquired the Transferor Company
pursuant to the Resolution Plan Bpproved by the Honble NCLT Chandigarh Bench vide
Its order dated 12 January, 2021 Further, as per the approved Resolution Plan, the
then edsting equity share capital of the Transferor Company amounting to (N
61,89,20,140 [India Rupees Sixty One Crores Eighty Nine lacs twenty thausznd One
Hundred and forty only), financial debt amounting to INR 1461,88,80,000 (One
Thousand Four Hundred Sixty One Crores eighty Eight Lacs and eighty thousand Cinly )
and share application money amounting to INR 26,00, 10,000 [Twerty 5x crores and Ten
thousand Only) got extinguished and am eguivalent amount of INR 1549, 78, 10,140
[indian rupees One Thousand Five Hundred Forty Nine Crores Seventy Elght Lacs Ten
Thousand One Hundred and farty Only) was transferred to capital reserves In the books
of accounts of the Transferor Company:

The Transferor Company is @arrying huge pest accumidated josses of INR
169,74, 70,000/ (Indian Rupees One Thousand Six hundred Minety eight Croves Seventy
Four lacs seventy Thousand Only) as per the awdited financial statements for the year
ended 317 March 2022 and dua ta this past accumulated losses the Transferor Camgany
Is nat reflecting the true valie of the Equity Share Capital of the Transferor Cempany,
and thus, do not reflect the frue financial position:

. The Transfergr Company, in accordance with the provislons of Section 66 read with
Section 52 of the Companles Act, 2013 and the applicable Rules framed therewnder, has
proposed Lo recrganize its capital whereby the accumulited losses of INR
1698,74,70,000/-Indian Rupees One Thousand Six hunidred Ninety elght Crores Seventy
Four facs and Seventy Thousand Only) would be written off in the following manner:

3.1 Accumulated losses to be written off by the Capital reserves created pursuant to the
sald Resolution Plan to the extent of [NR 1549,78,10,180 {Indian rupees One
Thousand Five Hundred Forty Nine Crores Seventy Eight Lacs Ten Thousand One

Hundred and farty Only| avaitable in tha Company as on year ended 3L03.2020; and —-_

A Ry
3.2 The remainder of the Accumulated losies to be written off by the § %ﬂ*’"%ﬂ'v
Premium Account to the extent of INR 14E,96,58,860/- {Indian Rupeses ed’ ::‘*5"‘1
Farty Eight Crores Ninety Six Lacs Fifty Nine Thousand Elght Hundred and Er'l.lﬂ &%
available in the Company as on year ended 31.03.2022; i #{,:*: '

Paiss ane! Gure Heattiesre Put, Lid,
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4. The above rearganization of capital of the Transferor Company would enturs that the
Transferee Company would hawve dean financial statements post amalgamation (rore
specifically provided In Part-0l of this Composite Scheme) which would reflact its true
#nd correct state of affasrs;

5. The aforedaid regrganization of capital of the Transferer Company shall be Implemented
through this Scheme and approval of Sharahelders, creditors of the Transferor company
tothis Scheme of Arrangement shall ba deermed that the said members ang credinors of
the Transferer Company have also accorded all relevant consents under Section EE and /
or Section 52 and other apphicable provitions of Companies Act, 2013 and no separate
of approval of shareholders, creditors or NCLT is requived to give effect to thic
rearganization of capital:

The ataresaid reorganization of capitzl of the Transferor Company shall be subject to a3l the
applicable Laws, Rules and Regulations, as amended from time to time as may be necessary to
coimply with,

pr. .ﬁ-“ﬁln@ﬂﬁ
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TRANSFER & VESTING OF UNDERTAKING

With effect from the Appeinted Date and upen the Scheme becoming effective, the entire
business and whaole of undertaking|s), Preperties and liabilities of tha Tranaferor Company
shall, subject to the provisions, terms and conditions contained In the Resolution Plan of
Akums Drugs And Pharmaceuticals Umited approved by the Mational Cormpary Law
Tribunal, Chandigarh Bench, and i terms of the provisions Section 230 and 233 of
Companies Act, 2013 and ather applicable Rules and Pursuant to the orders of the NCLT or
other appropriate authaority or forum, If any, sanclioning the Scheme, without any further
acl, instrument, deed, matter or thing, stand transferred to and vested In and/ or decmed
to be transferred te and vested in the Transferss Company as & going concern so as to
Become the undertakingls), properties and lisbifities of the Transferse Company,

With effect from the Appointed Date angd Upen the Scheme becoming effective, the entire
business and undertaking of the Transferor Company shall stand trancferred 1o angd he
vested [n the Transferee Company without any further deed or act, together with all their
propertes, assets, ights, benefits and interast therein, as the ease may be, in the manner
described harelnafter,

This Scheme of Arrangement shall be subjedt to the term, conditions and other provisions
contaimed in the Reselutlon Flan approved by the Natiomal Company Low Tribunal,
Chandigarh Bench, snd, nothing contained in this Compasite Scheme shall mean or be
dezmed to mean or be construed as overriding or superseding the proviskons of the
Resolution Plan, This Composite Scheme shall be effected in a manner without prejedice o
the provisions contained In the Rasolution Blan,

TRANSFER OF ASSETS

i) With effect from the Appointed Date and upen the Scheme becoming effective all
mermberships, licenses, franchises, rights, privileges, permits, quotas, entithements,
aliotments, approvals, consents, concessions, trode mark llcenses Incluging
#pplication lor reglstration of trade marks, patents, copyrights and their right o uze
available to the Transferor Company 22 an Appointed Date or any date which may

Ge taken after the Appointed Date but till the Effective Dats, shall get transferrad o

WL

the Transferes Company withaut any further Instrument, desd or act or pay
any further lee, charge or securities,
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With effect from the Appointed Date and upon the Scheme becoming effective,
Certificates of Registration s dvailable with the Transferor Company a3 on
Appointed Date or any date which may be taken by the Transferoe Comoany after
the Appointed Date but till the Effecthe Date shall B=t transferred 1o Trancfiroe
Company without any further instrument, deed oF act or payment of any further fee,
charge or securities.

With effect from the Appointed Date and upon the Scherne becoming effective il
the assets of the Trarsferor Company as are movable in nature including, but not
fimited to, stock of securities, computer and equipment, outstanding loans and
agvances, insurance claims, advance tax, Minimum Atemate Tau [MAT) set-off
rights, Goods and Sarvice Tax (G5T), pre-peid taxes, levies/liabilties, CENVAT/VAT
credits i any, recoverabie in cash or in kind or for value o be recsived, bank
balances and deposits, i any, with Government, Semi-Government, local and olher
authorities and badies, customers and ather persons or any other assets otherwise
capable of transfer by physical dellvery would Eet transferred by physical delivery
only and all other assets, shall stand vested in Transferee Company, and skall
become the property and an integral part of Transferee Company without any
further instrument, deed or act or payment of any further fee, charge ar securities,

With effect from the Appointed Date and upon the Scheme becoming effective all
incorpareal properties of the Transferor Company as on Appoinled Date ar any dale
which may be taken by the Transferor Company zfter the Appoirted Date but till the
Effective Date, shal get transferred to the Transteres Company without gny further
instrument, deed or act or payment of any further fee, charge or securities,

With effect from the Appointed Date and upon the Schema bacomirg effective, all
immovable properties Including but not limited ta land and bulldings or any other
immowvable properties of the Transferar Company, whether freehald or leasehold,
and any documents of title, rights and eavements in relation therete shall stand
transferred to and be wested in the Transferee Company, without any further
instrument, deed or act or payrment of any further fee, charge or securities elther by
the Transferor Company or Trandferes Company,

With effect from the Appointed Date, Transferes Company shall be entitfed to
exercise all rights and privileges and be fable to pay ground rent, taxes and fulfill

obligations, in -elation to or applicable to such immovable properties, The _
ﬁi E??'R}

mutation/substitution of the title to the immovable properties shail be mg,ﬁfm

o .u_-.‘-'"l""'-':’ {e
duly recorded in the mame of the Transferes Company by the ar;é:{g%fa,qf:;&_ -
H thef s

authorities pursuant to the sanction of the Scheme by the Hon'be NCQTESH

2o
Schere becoming effective in accordance with the terms hereof, ‘: . f. "ﬁ&
"*Hmﬁgﬂ%ﬂm&mm Pyt. Ltd, b {E et
~% Do 3
2l 11

Girectar

ey

36




37
257 051

(vi}  ‘With effact from the Appointed Date and upon the Scheme becoming effective, all
contracts, deeds, bonds, SEreEments, schemes, amangements and wther
Instrurments of whatsoever nature in refation to the Transferor Company te which
the Transferor Company is the party or to the benefit of which the Transfercr
Company may be eligivle, and which are subsisting or having effect Immediately
before the Effective Date, shall be in ful ferce and effect against or in favor of
Transferes Company and may be enforced as fully and effectually as IF, mistead of
the Transferor Company, Transfares Company hed been 3 party or beneficary or
aklige theretn,

(will}  With effect from the Appointed Date and upon the Scheme becoming irffective, all
PErmIts, quotas, righte, entitioments, ficenses including those relating to trademarks,
tenancies, patents, copyrights, privileges, software, powers, facifitios of Evary kind
and description of whatsoever nature fin relation 1o the Transferor Company to
which the Transferor Company is the party or o the benefit of which the Tranaferor
Company may be eligitle and which are subsisting or having effect immediatehy
before the Effective Date, shall be enforceable as fully and effectually as if, instead
of Transferor Company, Transferpe Company had been a party or beneficiary or
obfige thereto,

L} With effect from the Appointed Date and Upon the Scheme becoming effactive, any
statutory Beenses, no-objection certificates, permissions or approval &f conserts
required to carry on eperstions of the Transfarar Company or granted ta the
Trarsferor Company shall stard vested in or transferred to Transferee Compary
without further act or deed, and thall be Appropriately transferred or assigned by
the statutory authorities concerned therewith in tavor of the Transferee Company
upan the vesting of the Transferor Company inte Tranferee Company pUrsLant to
this Scheme. The bensfit of all statutory and regulatory permissions, ficeres,
dpprovals and consents Including the statutory licenses, permissions or approvals or
consents required o carry on the operations of Transferar Company shall vest in
and becorre available to the Transferse Company pursuant to this scheme.

5. TRAMSFER OF LIABILITIES

{i} With effect from the Appointed Date and upon the Scherme becoming effective and
subject to the terms and condition of the Resolution Plan as approved by the

Mational Company Law Tribunal, Chandigarh Bench, all debts, labilities, -tnntl'nge»nt_f:_—.___

llabilities, duties and ohligations, secured or unsecured, whether provided for g
In the books of accounts or disclosed in the balance sheet of the Tra
Company, shall be deemed to be the debts, liahilitles, contingent Habilties a ':

#nd obligations of the Transferes cﬂmm'Fm: vl Cure: Healthezre Put. Ltd )
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Without prejudice to the generality of the provisions contained hereln, all loans

raised after the Appointed Date bt till the Effective Date and [labilities Incurred by

the Transleror Company after the Appointed Date but till the Effective Date fowr their

respective operations shall be deemed ta be of the Transferee Company.

The transfer and vesting of the entirg business and undertaking of the Transferor
Campany as aforesald, shall be suBject to the terms and condition of the Resohtion
Plan in respect of existing securities, charges and mortgages, if any, subsEting, over
or i respect of the property and assets or any part thereof of the Trancferoe
Company, as the case may he.

Provided that the securitiee, charges and morigages, if @ny, subsisting over, and in
respect of part thereof, of the Transferee Company shall continue With respect ta
such assets or part thereof and this Scheme shall not operate to enlarge such
securities, charges or morigages to the end and intent that such securities, charge
and maorigage shall nat extend or be desmed o ewlend, to any of the ather assets of
the Transferor Company vested in the Transferes Campany purtuant te the Scheme,

Provided always that this Scheme shall not operate to enlarge the sacurity for any
loan, deposit or facility ercated by the Transferor Company which shall vest in the
Transferes Company by virtue of the amalgamation of the Transferor Company with
the Transferen Company and Transferee Company shall not ba ohifged to create any
further or additional security there for after the amalgamation has becorne

sperative,

Transferse Cormpany will, at any time after the coming into effect of this Scheme In
accordance with the provisions hereof, if w0 required wnder arvy law or otherwise,
execute deeds of confirmation or other writings ar arra Agements with any party 1o
any contract or arrangements in relation ta the Transfersr Cormpany ta which the
Transferor Company is the party, in order to give formal effect to the above
provisions. Transferee Company shall, under the pravislons of this Scheme, be
deermed to be authorized to exscute any such writings on behalf of the Transferor
Company and to camy sut or perfarm all such formalities ar compRances referred to
above on part of the Transferar Company,

Loans or ather cbligations, if any, due between Transferpe Company and Trancferar
Cormpany, shail stand gischarged and there shall be no i bility in that behall, In so

Far as any securities, debentures or notes lssued by the Transferor cmmny'ﬁ_:}ﬁ;ax
o Lk

1afl g«

held by the Transfereg Company or vice-versa Is concerned, the samea sh
sold or transferred by holder of such securities, at any time prior to t
Date, stand canceled and shall have no further effect.
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Insofar as the lizbifty of the Trarsferer Company towards its creditors under the
Cofporate Insalventy Rewlution Process initigted by the Mathanal Company Law
Tribunal, Chandigarh Bench vide fts order dated 30" August, 2018 against the
Transferer Company is concerned. the said creditors shall be transferred to and
treated by the Trarsferes Company in accordance with terms and corditions and
other provisions contained n the Resolution Plan as approved by the National
Cempany Law Tribunal, Chandigarh Bench, and the spid creditors covered under the
Resolution Plan shall be treated by the Transferee Company In the same manner as
were being treated by the Transferor Company from the effective date of the
Resolution Flan,

6. LEGAL PROCEEDINGS

1]

(i

With effact from the Appointed Date and upon the Scheme betoming effective,
Transferes Company shall bear the burden and the benefits of any legal or other
proceedings Incleding direct and Indirect taw assessments, if arny, initisted by or
against the Transferor Cormpany.

However, all l2gal, administrative and other proceedings of whatsoever nature by or
against the Transferor Compary pending In any court or before any authority,
Judicial, quasijudicial or adrninistrative, any adjudicating authority andfor arising
after the Appeinted Date and relating to the Transferor Compary or its propertie:
assets, labilities, duties and obligations shall be continued andfor enforced until the
Effective Date by or against the Transferor Company; and from the Effeesive Date,
shatl be continued and enforced by or against the Transferee Company in the same
manner and to  the same extent a3 would or might have been continued and

enforced by or againgt theTransferor Company.

I any suit, appeal or other proceedings of whatever mature by or agaimst the
Transferor Company be perdirg, the same shall not abate, be giscontinued or in any
way be prejudicially affected by reason of the transfer of the Trarsferor Company's

buginess and undertakings or of anything contained in this scheme bul:ﬁ__l’iu..'--:

":“. . 7 5

Pre<eedings may be continued, prosecited and enforced by or against the T
Company in the same manner and to the samee extent a5 it would or might
ceniinued, prosecuted and anforced by or against Tramsferor Company
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{i} In view of the provisions of Section 31 of the Insofvency and Bankruptoy Code, 2016
and other applicable pravisions, the Resolution Plan approved by the Matiomal
Company Law Tribunal, Chandigarh Bench vide Its order dated 12,01.2021 is binding
on the Transferor Company and ils employees, members, creditors including the
Central Government, any State Government or any local authority to whom a debt in
respect of the payment of dues arising under any lew for the time being In forcs, such
a% authorities ta whorm atotukory dues are owed, pusrantors and ather stakeholders
Involved in the resolution plan, Neither the Transferar Company nor the Transferee
Company shal be fable towards any claims of demands of any of the
abovementioned stakeholders that have been adjudicated vide the order of the
Natlomal Company Law Tribunal, Chandigarh Bench dated 12012071

(W} Further, in view of the provisions of Section 324 of jBC, 2015, the Hability of a
Transferer Company for any offence committed prior te the commencement of the
CIRP shall cease, and neither the Transferor Company nor the Transferee Company
shall be prosecuted for any such affence fram 14.00.2021 i.e. the date on which the
Resolution Plan has been approved by the NCLT Chandigarh Bench.

/. STAFF, WORKMEN AND EMPLOYEE MATTERS

With effect from the Appointed Date and upon the Scheme becoming effective, all persons
that were employed by the Transferor Company immediately before such date shall
become employeas of the Transferes Company with the beneflt of continuity of service on
same terms and conditions as were applicable o such emplovees in the Transferor
Company immediately prior to such transfer and without any break or interruption of
service, Transferee Company undertekes to continue to abide by agreement/settlement, if
any, entered into by the Transferar Company with any union/emploves thereof, With
regard to Provident Fund, Gratulty Fund, Superannuation fund or any other special fund or
obdigation created or existing for the benalit of such employees of the Transferar Company
pon eccurrence of the Effective Date, the Transferen Company shall stand substituted for
the Transfarar Company, for all puTposes whatsoever relating to the cbiigation to make
centributions to the sald funds in accordance with the pravisions of such schemes or funds
in the trust deeds or other documents. The enisting Provident Fund, Gratuity Furd and
superannuation Fund or obligations, if ahy, created by the Transferer Company for its
emplovees shall be continued for the berefit of such employees on the same terms and
conditions, With cffect from the Effective Date, Transferee Company will maks the

necessary contributions for such transfarrad employees of the Transferor Cigmipa I'I'fjﬂm_”l

deposit the same In Provident Fund, Gratuity Fund or Superannuation Fund or obi;
where applicable. It is the aim and intent of the Schema that all the rights, duties g
and obligations of the Transferor Comparny in relation fo such schemes or f'ﬁliilé;fsl'ar!

Become those of the Transferee Company. Pure sné Gars Healthesru Put. L, ' * * .
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8. TAMATHIOM AND OTHER MATTERS

i)

(ki

fiidh

(v}

This Scheme js in compliance with the conditions relating o "armalgamation” as
specified under Section 2{18) of the IT Act. I¥ any terms or provisions of the Scheme arn
found or interpreted to be inconsistent with the provisions of the said Section at a later
date ncluding resuiting frem a retrospective amendment of law or for any other reason
whatsoever, tl the time the Scheme becomes effective, the provisions of the said
section of the IT Act shall prevail and the scheme shall stand modified to the extent
determined necessary to comply with Section 2{18) of the IT Act.

With effect fram the Appointed Date, &l the profits or Income aceruing or arising to the
Transferor Cornpany, and all expenditure or lnsses arlsing or Ineurrad by the Transferor
Lompany shall, for all purpases, be treated lincluding all taxes, if any, paid or aecrulng in
respect of any profits and ncome) and be deemed ta be and acerue as the profits or
Inegme or as the case may be, expenditure or losses (Including taxes) of the Transferee
Lompany, accordingly, the Transferee Company shall be entitled to set off and Ay
farward the josses of the Transferee Covnpany, Moreover, upen approval of this Scheme
by the Tribunal and with effect from the Appointed Date, excise (including Modvat
Carwet), custams, VAT, sales tax, service taw, BT Including I55T Input tax credit, CGST
input tax credit and SGST input tax eredit for the registrations of the Transferor
Company In all the states, to which the Transferer Company is entitled to, shall be
dvailable to and vest in the Transferes Company and deemed to be availsble tog and
vested In the Transferee Com pany. Accordingly, shall be entitled to revise its statutery
retums relating to indirect taxes like sales tax/ service tax/ Goods and Service Tax (G5T)/
eicise, elc, and to claim refund/credits andfor set off all amounts under the ralevant
laws towards the transactions entered into ay the Traniferee Company and Transferor
Compary which may eccur betwesn the Appointed Date and the Effecthee Date. The
rights to make such revisions in the sales tax returns and o claim refunds/oredits are

expressly reserved in favor of the Transferee Company.

Transferee Company shall be entitled to revise its afl Statutory returns ralating to Direct
taxes like Income Tax and Wealth Tax and to clalm refunds/advance tax credits and/or
set off the tax liabilities of the Transferor Company under the refevant laws and its rights
to make such revisions in the statutery retumns and to claim refunds, sdvanee tax cradits
and/ar sot off the tax labilities is expressly pranted,

s

41

Itis expressly clarified that with effect from the Appointed Date, all tases payable hn, the: " .. A
w1
Transferor Company incheding all or any refunds of the clairmns/Tos L'!rtlﬂc.auq-s skail IJE. . 2 _:J IE.
tredted as the tax liability or refunds/claims,/TDS Certificates as the case may 'h& of |he-' - ," i _,"
& Lo : :._-\,',‘.\ r
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Fram the Effective Date and till such time as the name of the Transferee Compary
would get entered as the account holdar In resgest of 2ll the bank accounts and demat
accounts of the Transferor Company In the relevant bank's/DP's books and records, the
Transferee Company shall be entitled to Opesate the bank/ demat accounts of the
Transferor Company in their exlsting names,

Since each of the permesions, approvals, consents, sanctions, remissions, special
'EIErValions, Incentives, concessions and other authorizations of the Transforar
Company shall stand transforred by the order of the NCLT 1o the Transferes Company,
the Transferee Company shall file the relevant Intimations, for the rocord of the
Statutory authorities who shall take them o Tibe, pursuant o the vesting orders of the
sahctioning MCLT,

(vii) As and from the Effective Date, all tax proceedings shall be tontinued and enforced by

of #gainst the Transferee Company in the same manner and to the same extent as
would or might have been continued and enforced by or against the Transferar
Lompany subject to relaxation and exemption wnder 1IBC Code. Further, all tax
proceedings shall net in any way be prejudicially affected by reason of the
amalgamation of the Transfergs Company with the Tranzfores Compary or anything
eantained in the Scheme,

(wili) The accumulated losses and the allowance for urabsorbed depreciation of the

{ix)

{x)

Transferar Company shafl be deemed to be the loss and the allowsarnce for unabsorbed
deprecietion of the Transferee Company in accordance with Sectian 724 of thie IT Act,

Further, the losses and wnabsarbed depreciation as per books of account of the
Transferar Company as on the date immediately preceding the Appointed Date shall be
deamed ta ba the brought forward losses and unabsorbed deprecistion of Lha
Transferee Company for the purpose of computation of book profit to caleulste the
minimum altemate tax payable by the Transferse Cormpary,

Without prejudice to the generaiity of the abave, accumulated losces and allowance for
unabsorbed depreciation as per Section 724 of the [T Att, losses brought forward and
unabsorbed depreciation as per books of account, eredits (ineluding, without Temitation

incame tak, minkmum atemate tax, tac deducted at source, taxes withheld/ paid in}f_.ﬂ"l 13%
:‘_,__.__\‘\
foreign country, wealth tax, service ta, excita duty, central sales tax, apﬂk-h%ﬁnmdﬁ

A

value added tax, customs duty drawback, goods and service tax etc) to w '“g“;
m

Transferar Company are antitled to in terms of applicable laws, shall be avaiabl fﬁmd

—
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8. CONDUCT Of BUSIMESS
With effect from the Appointed Date and il the Scheme come into effect:

(1)

[

Transferor Company shall be deemed to carry an all its businesses and activities
and stand possessed of its progerties and assets for and on secount of and in frust
for the Transieres Company; and all the profits SLCruing te the Transferar Company
and all taxes thereon or gairs or losses ansing er Incurred by it shall, far all
purposes, be treated a¢ and deemed ta be the profits or losses, a5 the case may be,
of the Transferee Company.

Transferor Company shall carry on its businesses with ressonable diligence and In
the same manner as they had Been doing hitherto, and it shall not alter o
substantially expand its businesses except with the cancurrance of the Transferee
Company during the pendency of Scheme before the Haa'bla NCLT.

Transferor Company shall not, without the written concurrence aof the Transforee
Company, alienate, charge or ercumbaer any of its properties ExCeptin the ordinany
course of business or pursuant to any pre-existing obligation undertaken prior to
the date of acceptance of the Scheme by the Board of Directors of the Transfergs
Company, 85 the case may be.

Transferor Company shall not vary or after. except in the ordinary course of its
butiness or pursuant to any pre-existing obligation undertaken prior to the date of
acceptance of the Stheme by the Board of Directors of the Transferee Carmpany,
the terms and conditions of employment of any of its employees, nor shall it
conclude setthement with any union or s employees except with the written
cencurrence of the Traniferes Company.

With effect from the Appointed Date, all debts, liabilities, duties and obligations of
Transferor Company as on the chae of business on the date preceding the
Appointed Date, whether or not provided in its books and all liabilithes which arise
or accrue on or after the Appointed Date shall be deemed to bo the debis,
liabditias, duties and cbligations of the Transferee Company.

{ii} Upon the Scheme coming inte effect, Transferee Company shall commence and

carry on and shall be authorized to carry on the bBusinesses carrled on by the
Trensferor Company.

(I} Fer the purpase of giving effect to the vesting order passed under Sections 730 and

432 of the Companies Act, 2013 In respect of this Scheme by the Hon'ble NCLT,
Transferse Company shall, at any tme pursuant to the orders on this Scheme, be
entitled to get the record of the change in the kegal right(s} upon the vasting of the
Transferor Company’s businezses and undertakings in accordance with the

provisiens of Sections 230 and 232 aof the Companies Act, 2013 Transferpe- -~ -

Ay | #ﬂ,r;hw
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Company shall be autharized to exscute any pleadings; applications, forms, ?a:{;:,_;gm.". el O
are required to remove any diffieulties and carry out any formalities or culﬁi r L:Fr% =
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PART-1V
[SSUE OF SHARES & ACCOUNTING TREATMENT

1. CONEIDERATION
1.1 Upon this Scheme corring Into effect and upan transfer and vesting of the business
and undertaking of Transferar Company In Transleree Company, the considerstion
in respect of such transfer shall, subject to the provisions of the Scherne, be paid and
satisfied by the Transferag Company oz follows:

1.1.1. Transferee Cormpany, without further application, act or deed, shall issue and 3ljg
to each of the sharehelders of “Transferar Company” (ather than the shares
already held (herein immediately before the amalgamation by Transferse
Company, its Nominee or Subsidiary Company), chares in prepartion of 4 (Four)
equity shares of face value of Rs. 10/. [Rupees Ten) each in Transferee Company
for every 100 {One Hundred) equity shares of face value of Rs. 10/~ [Rupees Ten)
each held by them in *Transferer Company” pursuant to this Scheme af
Amalgamation,

L.1.2. For armiving at the share exchange ratio as cutlined above, the Companies hawve
considered the Valuation Report submitted by an independent professional flern,
M/s. Corporate Professionals Valuation Serviees Private Limited, Registered
Valuer, IBBI Reglstration Number IBBI/RV-E/02/2019/105,

11.3. Any fraction arising out of allatmant ef aquity shares as per clavse 111 ghove
shall be rounded o# to the nearest integer.

L1.4. The sabd equity shares In the capital of Transferee Company to be fssued to the
shareholders of Transferor Company and shall rark Eori passu in sl respects, wigh
the existing equity shares in the Transferee Company from the Appointed Date,
Such shares in Transferee Company, to be fssued to the sharehalders of Transferar
Cornpary will, far all PUrposes, save &5 expresshy provided atherwize, be deemed
to have been held by each such membar from the Appointed Date,

1.1.5. Upon the Scheme becoming effective and subject to the above provisions, the
shareholders of Transferer Comparny {other than the shares gfreddy held therein
Immediately before the amalgamation by Transferes Company In Transferor
COmpany oF vice versa a8 on the recard date} shall receive new share certifieates
or credited in their demat accownt. Upon the fssue and allotmant of rew skaros n
the capital of the Transferes Compary to the shareholders of Transferar
Company, the share certificates in relation ta the shares held by them in the
Transferor Company shall be deemed to have been cancelied, All certlileates for
the new shares In the capital of the Transferes Corpany shall be sent by the
Transferee Company to the sald sharcholders of Transferor Company at thair
respective registered addresses as appedring in the sald registars (or in the caze of
joint holders, to the address of that ene of the jomt holders whose name stands
first In such Registers in respect of such joint helding) and Transferase Lompany”
shall not be responsible for any loss In transmission. et

A AERE
1.18. Upon coming Into effect of this Scheme, the shares or the share cert ﬁﬁg.ﬂm’ “F ;

autematically cancelled and be of no effect on and from the Effsckive Datg”

without any necessity of them belng surrendered, e Lt
Pure and Care Healthears Pa Led,
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2. INCREASE IN AUTHORIZED SHARE CAPITAL

2.1. With effect from the Effective Date and upon the scheme becoming eflective,
without any further acts or deads an the part of the Transferor Company ar
Transferee Company and notwithstanding anything contained in Section 61 of
Companigs Act, 2013, the Autheorized Share capital of the Trarsferor Company as
éppearing in s Memorandum of Assoclation on the Effsclive Date shall gat
clubbed with the Authorized Share Capital of the Transferge Company as
appearing in its Memorandum of Assaciatlan on the Effective Date and pursuant
to this clubbing the Clause V of the Memorandum of Association of the Transferee
Company shall stand altered to give effect to the same with effect fram the
Effective Date. The Face Vaiue of Equity share shall remain same s of the
Transferee Company after clubbing of Authorized Capital,

2.2. Further, in terms of section 232{3)(i] of the Act, upon coming into effect, the fee
and duty paid on the Autharized Equity Share Capital of the Transferar Compary
shall be set off agalnst the fea P&yable on Authorized Share Capitaf of Transferes
Company, without any further act or deed.

2.3. On approval of the Scheme by the membaers of the Transforee Comgany and
Mational Company Law Tribunal, under Section 230 — 232 of the Act, it shall be
deamed that the said members have also accorded afl relevant concents under
Sections 13, 14, 61 and other applicable provisions of Companies Act, 2013 as
may be applicable for the purpose of amendment of the Memorandum of
Aszoclation of the Transferes Company as above. It is clarified that thers will be
no need 1o pass a separate shareholders’ resslution as required under Sections
13, 14 and 61 of the Act for amendment of the Memorandum of Association of
the Transferes Company.

4. The issue and allotment of shares ba Shareholders of Transferar Company, as
provided in this Scheme, shall be desmed to be made in complianss with the
provisions lald down under Section 62 of the Companies Act, 2013,

3. ACCOUNTING TREATMENT

3.1

2.2

The Transferor Company has accumulated losses of INR 1,698,74,70,000/-(Indian
Rupees One Thousand Six hundred Ninety eight Crores Seventy Four facs sEventy
Thousand Only} as per the audited financial statemenis for the year ended 31st
March 2022, The aforesaid accumulated losses of the transferor Company have
diminished the value of the transferor tompany’s shareholders’ fund represented in
the financlal statements of the Transfergr Company as “Equity Share Capéital”, and
thus, do not refiect the true financial position of the Transferor Company;

The reéarganisation of capital of the Transferor Company & envisaged i Part Il of ;--"l'__ﬁ-.--if- Ty f .;\
Scheme shall be effected in the books of accounts of the Transferor Comps
accordance with the Generally Accepted Accounting Principles [“GAARY] adopt

India; g pTrE:EDHEEHIEﬁE[FﬂE Ltd. Iy oot i;-'-' a}f -
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The Transferar Company, in accordance with the provisions of Saction &6 resd with
Section 52 of the Comparies Act, 2013 and the applicable Rules framed thereunder,
has proposed to reorganize Its capital whereby the accumulated losses of INR
1638, 74,70,000/-Indian Rupees One Thousand %ix hundred Ninety eight Crores
seventy Four lacs and Seventy Thousand Only) would be written off in the following
M nires:

331 Accumulated losses ta be written off by the Capital reserves eraated pursuent
1o the sald Resolution Plan to the extent of INR 1543,78,10,140 {Indfan rupees
One Thousand Five Hundred Forty Nine Crores Seventy Eight Lace Ten
Thousand One Hundred and Farty Dnly) available In the Company as on year
ended 31.03,2022; and

.32 The remainder of the Accu riulated losses to be written off by the Securities
Fremium Account to the extent of INR 148 96 59 B60/- {Indian Rupees Dne
Hundred Forty Eight Craras Ninaty Six Lacs Fifty Nine Thousand Eight Hundred
and Sixty Only) available In the Company &s on year ended 31.03.2022:

Upan the coming into effect of this Scheme, the Transferee Company shall ascaurnt
for the amaigamation in s books as per the applicable accounting principles
prescribed undder Indian Accounting Standard (Ind A4S} 102 and / or any ather
applicable Ind AS, as the case may be applicable for Business Combination prescribped
under Section 133 of the Companies Act, 2013, as notified under the Companies
{Indian Accounting Standard) Rules, 2015, as may be amended fram time to time
such that:

341 The Tranderee Company shall upon the Scheme coming into effect, record
the assets and Mabilities, i any, of the Transferor Compeny vested fn It
puriuant o this Scheme, at the respective book values thereof and in the
same form as sppearing in the books of the Transferor Company on the
Appointed Date.

3.4.2 The identity of the reserves of the Transferor Comparny shall be preserved and
the Transferee Company shall record the reserves of the Transferor Company
in the same form and at the same values as they appear i the financial
staternents of the Transferor Company.

343 Pursuant to the amalgamation of the Transferar Company with the Trarsferee
Compary, the inter-<company balances betwaen the Transferee Company and
the Trancferar Company, If any appearing in the books of the Trarsferss
Company shall stand cancelled and there shall be no further obligation in that
behalf,

444 The value of investments, If any. held by the Transfares Company in the—r==

Transferor Company shall stand cancelled pursuant to amalgamation,
445 The difference belween the share capital of the Transferor Company

book wvalue of the investments cancelled in terms of Clause % .
adjustment pursuant to inter-company balances as per Clauge 3.3, if any,

Pusaane DEiEHE
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346 In case of any difference in accounting policy between the Transferor
Company and the Transferes Company, the sccounting pelicies followed by
the Transferee Compary wil prevall and the difference shall be quantified and
adjusted in the books of the Trensferee Compzany,

347 The financial information n the Financial statements of the Transferes
Company in respect of prior periods should be restated as if the busingss
combination had occwred from the beginning of the preceding period In the
financial statements or fram the date from which the common oontrod exists,
whichever is later,

.48 In addition, the Transferes Company shall pass such Bccounting entrles, as
may be necessary, In connection with the Scheme, to comply with amy of the
applicable accounting standards and genarally sccopted actounting principles
adopted in India.

4. SAVING OF CONCLUDED TRANSACTIONS

The transfer of properties and liabilities and the continuanes of preteadings by or against
Trarsferor Cormpany as envisaged in above shall not affact any transaction or proceedings
already concluded by the Transfersr Company on or before the Appointed Date and after
the Appointed Date till the Eifective Date, 1o the end and intent that the Transferee
Company accepts and adopts all acts, deeds and things done and executed hy the
Traniferor Company in respact thereto as if done and executed on behalf of the Trarsferes
Company,

5. DISSOLUTION OF TRANSFERDR COMPANY

On cecurrence of the Effective Date, the Transferor Company shall, without any further act
or dead, shall stand dissalved without winding L.

Y St o o\
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FART =V
OTHER PROVISIONS
L. APPLICATION/PETITION TO NCLT :

11, Transferor Company and Transferes Company shall, with al reasonable dispatch,
make applieation,/patition to the Hon'ble NCLT, under Section 230 = 232 of the
Companies Act, 2013 seaking oroars far dispensing with or conwiming, holding snd
conducting of the meetings of the dasses of fs respective members and/or
creditors and for sanctioning the Scheme with such modifications a5 may be
Epproved by the Hon'ble NOLT

L2, Onthe Scheme being agreed ta by the requisite majosities of all the dasces of the
miembers and/er creditors of Transferor Company and Transfaree Company shall,
with &l reasorable dispatch, aply to the Hon'ble WCLT, for sanctioning the
Scheme under Sections 730 and Sectien 232 of the Companies Act, 2013, and for
such other ordors, as the said NCLT may deem fit for carrying this Scheme intg
effect and for diysalution of Transferor Company without winding-up,

2. CONDITIONALITY OF SCHEME:

The Scheme i conditional upon and subsject too

2.1 The Scheme being agreed to by the respective reguisite majority of members and
creditors of the Transfarar Company and Transferee Company:

2.1 The Scheme being approved by the Hon'ble NCLT:

23, Due compliance with any condition{s) stipulated by any relevant Gowermment
Autharity prior to the effectivenass of the Amalgamation,

24 Al certified copies of the order(s) of the NCLT Farctioning this Scheme being filed
with the Registrar of Companies of relevant jurisdiction,

1.5.  This Scheme although to come info opesation from the Appointed Date shall not
become effective until the neceszary certifled coples of the orderis) under
Sections 230 1o 232 of the Companies Act, 2013 shall be duly filed with the
Fegistrar of Companies of relevant Jurisdiction.

6. Such other conditions as may be mutually agreed between the Transferar
Company and Transferes Cormpany,

3. MODIFICATION OR AMENDMENT

3.1,  Transferee Company and Transferor Company (acting thraugh their Beard of
Directors) may assent to any modifications or amendments to this Scheme which
the NCLT and/or ather autharities may deem fit to direct or impose or which may
otharwize be considered necessary or desirable for any guestion or deubt ar
difficulty that may arlse for implementing andfor carmying out the scheme orwhich
s generally in the benefit or interest of the shareholders andfor creditore,
Transferse Company and Transferor Company {acting thraugh their respactive
Board of Directors| and after the dissalution of Transferar Company: Trans.fert:g_ﬂ:______ "
Lompasy (by its Board of diractors) be and is hereby authorizad 1o take such ¢ ﬁﬂ I'-"r,r';'_:," ,
and do all acts, deeds and Lhings as may be necessary, desirable or proper t Rl Lay, '*e';;-\.l
effect to this Scherme and to resolve any doubt, difficulties or gquestions '%'-%-"l
by reason of any ordes{s) of the NCLT or of any directive or ordaris) of a tEHzr E 5
authorities or otherwise howsoever arising out of. under or by virtue F:J:iii"p A

scheme and/or any matters concemning or conrected therewith, < s
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3.2, The Transferor Company and the Transferee Company shall be at liberty ta
withdraw from this Scheme In case any condition or alteration imposed by the
Hon'bée NCLT ar any other autherity is not on terms aceeptable b tharm.

313, Inthe event of this Scheme falling ta take effect finally, this Scheme shall become
null and vodd and in that event no rights and liabilities whatsoever shall accrus 1o
or be incurred inter ta by the garties or its shareholders or creditars of emplovees
or any other person. In such case each Company shall bear fts own costs or as miay
be mutually agreed.

4. GENERALTERMS AND CONDITIONS

All eesets, charges, fees, kaxes inchuding duties [ineluding the stamp duty, If any, applicabls in
reletion to this Scheme) levies and all other expenses, if any (save as mupressly stharwise
agreed) arising out of or kncurred |n carrying out and Implementing the terms and
conditions or provision of this Schere and matters incidental thereto shall be borme and
paid by the Transferee Company. All such costs, charges, fees, stamp duty Inchuding duties
(excluding the stamp duty, i any, paid an this scheme which shall be pro rata added to the
walue af the Immovable properties), levies and all other expenses, shall be debited to the
Profit and Loss Account of the Transferes Comipamy.
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270 ANNEXURE-2  5()

NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH
(through web-based video conferencing platform)

CA No.389/2019
In
CP (IB) No. 102/Chd/CHD/2018
Under Section 30(6) of the Insolvency
and Bankruptcy Code, 2016.

In the matter of:

Weather Makers Private Limited ...Operational Creditor.
Vs.
Parabolic Drugs Limited ...Corporate Debtor

CA No. 389/2019

And in the matter of:

Raj Kumar Ralhan,

Resolution Professional in

Parabolic Drugs Limited,

PWC Professional Services LLP,

Building 10, 17t Floor, Tower C,

DLF Cyber City,

Gurgaon-122002 ...Applicant-Resolution Professional.

Order delivered on: 12.01.2021

Coram: HON’'BLE MR. AJAY KUMAR VATSAVAYI, MEMBER (JUDICIAL)
HON’BLE MR. RAGHU NAYYAR, MEMBER (TECHNICAL)

Present through Video Conferencing: -

For the Resolution Professional: 1. Mr. Sumesh Dhawan, Advocate
2. Ms. Vatsala Kak, Advocate
3. Mr. Arora Vishwas Kumar, Advocate

For the Resolution Applicant: 1. Mr. Anand Chhibbar, Senior Advocate
2. Mr. Amitabh Tewari, Advocate

CA No. 389/2019
In
CP (IB) No. 102/Chd/CHD/2018
(Admitted Matter)
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For the Assenting Financial: 1. Mr. Abhishek Anand, Advocate
Creditor (JMFARC Ltd.) 2. Mr. Viren Sharma, Advocate
For the Dissenting Financial

Creditors : Mr. Rakesh Gupta, Advocate
For the Intervenor :1). Mr. Anirudh, Advocate

2). Mr. Tejas Patel, Advocate
For Mr. Sundeep Thakkar, Advocate

Per: Ajay Kumar Vatsavayi, Member (Judicial)

ORDER

CA No0.389/2019 is filed by the Resolution Professional (RP) under
Section 30(6) and 31 of the Insolvency and Bankruptcy Code, 2016 (hereinafter
referred to as the Code) read with Regulation 39 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016 (hereinafter referred to as the Regulations) seeking sanction of resolution
plan dated 13.03.2019 as restated on 07.05.2019 along with addendums dated
08.05.2019 & 16.05.2019 as approved in the tenth meeting of the Committee of
Creditors (CoC) through e-voting held on 18.05.2019 and concluded on

20.05.2019.

2. It has been submitted that the insolvency petition was filed by the
operational creditor i.e. Weather Makers Private Limited under Section 9 of the
Code for initiation of Corporate Insolvency Resolution Process (CIRP) in the case
of M/s Parabolic Drugs Ltd. (hereinafter referred to as Corporate Debtor) and the
same was admitted vide order 23.08.2018. It is submitted that vide order dated

30.08.2018, Mr. Sanjay Kumar Aggarwal was appointed as Interim Resolution

CA No. 389/2019
In
CP (IB) No. 102/Chd/CHD/2018
(Admitted Matter)
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Professional (IRP), but subsequently Mr. Sanjay Kumar Aggarwal was replaced
and Mr. Raj Kumar Ralhan was appointed as RP vide order dated 08.10.2018. The
IRP is stated to have issued a public announcement as per Regulation 6 of the
Regulations read with Section 15 of the Code in Form A in newspapers of both
regions i.e. Business Standard (English, All India Edition), Rozana Spokesman
(Punjabi Edition) and on 02.09.2018in Chandigarh Kesari (Hindi) thereby inviting
claims from the creditors of the corporate debtor as envisaged in the Code. A copy
of the public announcement in Form A was uploaded on the website of Insolvency
& Bankruptcy Board of India (IBBI). Copy of public announcements dated

31.08.2018 uploaded on the IBBI website is marked as Annexure-8.

3. It is submitted that in pursuance of the public announcement, claims
were received from the Financial Creditors which were verified and after collation,
the IRP constituted the CoC as per the provisions of Section 21 of the Code

consisting of the following 8 financial creditors: -

JM Financial Asset Reconstruction Company Ltd.
Union Bank of India

Central Bank of India

Bank of Baroda

Export-Import Bank of India

Canara Bank

Small Industries Development Bank of India

PEC Limited

OINOD[O|RA|WIN(=

4, It is submitted that the applicant as RP also appointed two registered

valuers to determine the liquidation value of the corporate debtor in accordance

with Regulation 35 of the Regulations and on the basis of their reports, the average

fair value and liquidation value as assessed as per Regulation 35 are 3209 crs and

%110 crs respectively/-. Copies of Valuation Reports are annexed as Annexure-19.
CA No. |?189/2019
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5. It is stated that in the second meeting of CoC held on 03.11.2018, the
CoC resolved and approved the ‘Eligibility Criteria’ for resolution applicants and
also gave approval for publication of Form G for inviting Expression of Interest
(EOI) from prospective resolution applicants.

6. It is stated that the RP made a Public Announcement for invitation of
EOI from prospective resolution applicants in Form G prescribed in Regulation 36A
of CIRP Regulations, 2016 in Business Standard (English, All India Edition),
Rozana Spokesman (Punjabi Edition) on 12.11.2018. The Form-G was also made
available on the website of IBBI. A copy of publication of Form-G is annexed as
Annexure-11.

7. It is also stated that the RP apprised the CoC regarding preparation of
information memorandum which was issued to the corporate debtor in October,
2018 and regarding creation of a Virtual Data Room (“VDR”) wherein relevant
documents pertaining to the corporate debtor were made accessible to the
prospective resolution applicants for their evaluation and preparation of their
respective resolution plans for the corporate debtor.

8. It is submitted that after publication of Form G on 12.11.2018, the RP
received EOI from six potential investors out of which 5 were eligible prospective
resolution applicants namely, (a) JM Financial Asset Reconstruction Company
Limited, (b) Dhanuka Laboratories Ltd. (c) Meghani LLP, (d) Shiva Consultants
Private Limited and (e) IOL Chemicals & Pharmaceuticals Limited.

9. It is submitted that in the third meeting of the CoC on 29.11.2018, the
CoC under the provisions of the Code read with Regulation 36B of the CIRP

Regulations decided the issuance of Request for Resolution Plan (“RFRP”) to the
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prospective resolution applicants and in terms of Section 25(2)(h) of the Code, the
RP released a RFRP dated 04.12.2018 thereby detailing each step in the process,
and the manner and purposes of interaction between the RP and the prospective
resolution applicant, along with corresponding timelines and inviting resolution
plans from the prospective eligible resolution applicants.

10. It is also submitted that after the last date of submission of EOI, the RP
received request for submission of EOI from one of the investors and therefore, to
maximise the value of the assets of the corporate debtor, the last date for
submission of EOI was extended to 16.01.2019. An addendum to the EOI was
published in Business Standard on 10.01.2019. A copy of advertisement published
is at Annexure-14. The RP supplemented the RFRP dated 04.12.2018 from time
to time vide the First Addendum to the RFRP dated 11.01.2019 and the Second
Addendum to the RFRP dated 26.02.2019

11. CA No.114 of 2019 was filed by the RP under Section 12(2) of the IBC,
2016 for extension of the CIRP time period by a further period of 90 days and the
same was allowed vide order dated 22.02.2019. A copy of the order is at Annexure-
16 of the paper book.

12. In the fifth meeting of CoC dated 07.03.2019, the members of CoC
themselves undertook the task of evaluation of resolution plan and therefore they
did not appoint any bid evaluator. Further, it is stated that after the extension of last
date for submission of resolution plan, the resolution plan was received from only
one resolution applicant namely Akums Drugs & Pharmaceuticals Ltd. on
13.03.2019 i.e. the Bid Due Date which was opened in the presence of the CoC in

its 6th meeting held on 14.03.2019 and broad parameters (including financial bid)
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was disclosed to the members of CoC. The said resolution plan was also uploaded
on the Virtual Data Room.

13. The resolution plan was further analysed in the 7th, 8th & 9th meeting
of the CoCs during which the resolution applicant submitted the amended
resolution plan dated 13.03.2019 as restated on 07.05.2019 along with addendum
dt.08.05.2019 & dt.16.05.2019 to the CoC for consideration. The CoC in its tenth
meeting held on 18.05.2019, after detailed discussion declared the resolution plan
13.03.2019 as restated on 07.05.2019 read with the addendum dated 08.05.2019
and second addendum dated 16.05.2019 (revised Resolution Plan) submitted by
Akums Drugs and Pharmaceuticals Limited as approved by 71.67% voting and
accordingly issued a Letter of Intent dt. 20.05.2019 to the successful resolution
applicant (Annexure-22).

14. It is prayed to pass an order for approval of resolution plan submitted
by resolution applicant — Akums Drugs and Pharmaceuticals Limited as approved
with 71.67% voting under Section 30(4) of the Code in the tenth meeting of CoC of
the corporate debtor held on 18.05.2019.

15. The RP has filed compliance certificate in Form H (Pg. No. 17-121
Dy.232/4 dt.17.09.2020) as required under I&B Code (Amendment) Ordinance
2018 No.6 of 2018 dated 06.06.2018. It is certified by the RP in para 4 of Form H
that the resolution plan complies with all the provisions of the Code, CIRP
Regulations and does not contravene any of the provision of law for the time being
in force and that the resolution plan stands duly approved by the 71.67% of the
voting share of the financial creditors. It is also stated in para 4 (ii) of Form H that

the affidavit of the successful resolution applicant regarding its eligibility under
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Section 29A of the Code is in order. Copy of the affidavit of the resolution applicant
regarding its eligibility under 29A is attached as Annexure A-24 of the application.
16. It is also submitted that CoC while accepting the bid had taken care of
all the provisions and Regulations. It is prayed that the application may be allowed
and resolution as approved by the CoC in the CIRP of the Corporate Debtor be
approved.

17. The learned counsel for the RP submitted that as per revised/updated
Form H (Pg. No. 17-121 Dy.232/4 dt.17.09.2020), all the provisions of the Code
and Regulations were complied with and that the approval of the resolution plan
was made by 71.67% voting share of the major financial creditors in the meeting of
the CoC held on 20.05.2019 and therefore, resolution plan submitted by M/s Akum
Drugs and Pharmaceuticals Limited has been approved.

18. We have carefully considered the submissions of the learned counsel
for the RP and the learned Counsel for the resolution applicant and have also
perused the record.

19. The corporate debtor was incorporated on 22.02.1996 and as
discussed above, the CIRP proceedings were initiated by order dated 23.08.2018.
The present application is filed for the approval of resolution plan by M/s. Akums
Drugs & Pharmaceuticals Ltd. The approval has been sought under the provisions
of Section 31 (1) of the Code.

20. We may first of all state that after receipt, verification and collation of
claims as discussed above, the IRP constituted the CoC as per the provisions of

Section 21 of the Code. The details of the financial creditor, the distribution of voting
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share among them and the position of voting for the resolution plan is as under

(para no.5 of Form H (Diary No.232/4 dated 17.09.2020).

21.

SI. Name of Creditor Voting Share | Voting for Resolution Plan
No. (%) (Voted for | Dissented |
Abstained)
JM Financial Asset
1 Reconstruction 71.67 For
Company Limited
2 Union Bank of India 7.16 Against
3 Central Bank of India | 6.95 Against
4 Bank of Baroda 5.90 Against
5 Export—lmport Bank of 270 Against
India
6 Canara Bank 2.31 Against
Small Industries Abstained
7 Development Bank of | 1.71
India
8 PEC Limited 1.60 Against

The details of stakeholders under the resolution plan given in para 7 of

Form H (supra) is as follows: -

(Amount in rupees lakhs)

Amount
Sub- Amount | Provide
Sl. Category of Category of Amount Amount | Provided | d to the
No. | Stakeholder* St Claimed Admitted | under the | Amount
akeholder P .
ant Claimed
(%)
(1) (2) (3) (4) () (6) (7)
1 Secured (a) Creditors -NA- -NA- -NA- -NA-
Financial not having a
Creditors right to vote
under  sub-
section (2) of
section 21
(b) Other than
(a) above:
(i) who did not 42942 42942 3130 7.3%
vote in favour
of the
resolution
Plan
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(ii) who voted
in favour of
the resolution
plan

108616

108616

7238

6.7%

Totall(a) +
(b)]

151558

151558

10369@

6.8%

Unsecured
Financial
Creditors

(a) Creditors
not having a
right to vote
under  sub-
section (2) of
section 21

NA

NA

NA

NA

(b) Other than
(a) above:

(i) who did not
vote in favour
of the
resolution
Plan

(ii) who voted
in favour of
the resolution
plan

NA

NA

NA

NA

Total[(a) +
(b)]

Operational
Creditors

(a) Related
Party of
Corporate
Debtor

(b) Other than
(a) above:

(i

Government

45,044

32,394

375

1.2%

(iyWorkmen
& Employees

427

379

376

99.1%

(iii) Other
Operational
Creditors

9071

4800

375

7.8%

Total [(a) +

54541

37573

1126

3.0%

4

Other debts
and dues

(b)]

Grand Total

206099

189131

11495

6.1%

@This amount includes the CIRP costs to be paid by the applicant in full.
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10

Further, the applicant has also offered Equity shares representing 10% (ten
percent) of the issued, subscribed and paid-up share capital of the Corporate
Debtor as on Closing Date as defined in the resolution plan to the assenting
financial creditors which is not included in the amount. It is not feasible to
assign a value to the equity component.

#Amount provided over time under the Resolution Plan and includes estimated
value of non-cash components. It is not NPV.

22.

The compliance of the resolution plan has been given in para No.9 of

Form H (supra) as follows: -

Section of | Requirement with respect to | Clause of Resolution | Compliance
the Code | Resolution Plan Plan (Yes / No)
/

Regulatio

n No.

25(2)(h) | Whether the Resolution | Part | — Business plan of | Yes
Applicant meets the criteria | the resolution applicant
approved by the CoC having |in relation to the
regard to the complexity and | corporate debtor at Pg.
scale of operations of business | 27.
of the CD?

Section Whether the Resolution Part Il Yes

29A Applicant is eligible to submit | Mandatory Provisions
resolution plan as per final list | Cl. 7 at Pg. 69
of Resolution Professional or
Order, if any, of the
Adjudicating Authority?

Section Whether the Resolution Part Il Yes

30(1) Applicant has submitted an | Mandatory Provisions
affidavit stating that it is CL7
eligible? Sub. Cl. 7.1.1. at Pg. 70.

Affidavit dated
12.03.2019 at Pg. 125.

Section Whether the Resolution Plan-

30(2) (a) provides for the payment of | Part IlI
insolvency resolution process | Cl. 3 at Pg. 72
costs? Yes
(b) provides for the payment to
the operational creditors? Part Il Yes

ClL 5
Cl. 6
at Pg. 76
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11
(c) provides for the payment to | Affidavit dated
the financial creditors who did | 15.10.2019 filed by

not vote in favour of the

resolution plan?

Resolution Applicant at
Pg. 161 read with Reply

filed by the Resolution | Yes
Professional at Pg. 235
and Resolution
Applicant at Pg. 225 to
IA 195/20 filed by SIDBI.
(d) provides for the | Part I
management of the affairs of | Cl. 4 Yes
the corporate debtor? Sub. Cl. 4.1 at Pg. 67
(e) provides for the | Part I Yes
implementation and | Cl. 4
supervision of the resolution | Sub. 4.2at Pg. 69
plan?
(f) contravenes any of the Part Il
provisions of the law for the Cl.6
time being in force? at Pg.69
Section Whether the Resolution Plan
30(4) (a)is feasible and Vviable, | PART I, Cl. 10 at Pg, 70 | Yes
according to the CoC?
Yes
(b) has been approved by the Voting Result
CoC with 66% voting share? on the
Resolution
Plan at Pqg.
135
Section Whether the Resolution Plan | Part Il Yes
31(1) has provisions for its effective | Clause 4
implementation plan, according | Sub Clause 4.2 at Pg.
to the CoC? 69
Clause 8 at Pg. 70
Regulatio | Where the resolution | -NA- The
n 35A profesional made a Resolution
determination if the corporate Professional
debtor has been subjected to had

any transaction of the nature
covered under sections 43, 45,
50 or 66, before the one
hundred and fifteenth day of the

appointed a
Transaction

Auditor to
conduct the
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12
insolvency commencement transaction
date, under intimation to the audit of the
Board? transaction
entered into
by the
Corporate
Debtor. The
Auditor  has
submitted the
Report on
07.01.2019.
Accordingly,
the RP has
filed
Application
being CA No,
74/2019 with
the Hon’ble
Adjudicating
Authority.
Regulatio | Whether the amount due to the | The amendment in
n 38 (1) operational creditors under the | Regulation 38(1) has
resolution plan has been given | come into effect from
priority in  payment over | 28.11.2019 while the
financial creditors? Resolution Plan was
approved by the CoC on
20.05.2019 therefore,
the  said amended
Regulation does not
apply on the present
Resolution Plan.
Regulatio | Whether the resolution plan | Partll Yes
n 38(1A) |includes a statement as to how | Cl. 5 at Pg. 69
it has dealt with the interests of
all stakeholders?
Regulatio | (i) Whether the Resolution Part Il
n 38(1B) | Applicant or any of its related Cl. 9 at Pg.
parties has failed to implement 70
or contributed to the failure of
implementation of any | -NA-
resolution plan approved under
the Code.
(ii) If so, whether the Resolution
Applicant has submitted the
statement giving details of such -
non-implementation?
Regulatio | Whether the Resolution Plan
n 38(2) provides: Part Il Yes
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13
(a) the term of the plan and its | Cl. 3 at Pg. 67
implementation schedule?
Part Il Yes
Cl. 4 at Pg. 67
(b) for the management and
control of the business of
the corporate debtor during | Part Il Yes
its term? Cl. 4.2 at Pg. 69
(c) adequate means for
supervising its
implementation?
38(3) Whether the resolution plan | Partl, Cl. 1-6 at Pg. 27 | Yes
demonstrates that — Part Il, Cl. 3 at Pg. 67,
(a) it addresses the cause of | Cl. 4.2 at Pg. 69 and CI.
default? 8 at Pg. 70
(b) it is feasible and viable?
(c) it has provisions for its
effective implementation?
(d) it has provisions for
approvals required and the
timeline for the same?
(e) the resolution applicant has
the capability to implement the
resolution plan?
39(2) Whether the RP has filed | CA No. 74/19 filed on | Yes
applications in respect of | 11.01.2019
transactions observed, found or
determined by him?
Regulatio | Provide details of performance | Bank: State Bank of Yes
n 39(4) security received, as referred to | India, Industrial Finance
in  sub-regulation (4A) of | Branch, New Delhi
regulation 36B. Date:21.05.2019
Amount:Rs.
25,00,00,000/- (Rupees
TwentyFive Crores) at
Pg. 122
23. The approval of the resolution plan has been sought under Section 31

(1) of the Code, reading as follows: -
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“(1) If the Adjudicating Authority is satisfied that the resolution plan
as approved by the committee of creditors under sub-section (4) of
section 30 meets the requirements as referred to in sub-section (2)
of section 30, it shall by order approve the resolution plan which shall
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be binding on the corporate debtor and its employees, members,
creditors, including the Central Government, any State Government
or any local authority to whom a debt in respect of the payment of
dues arising under any law for the time being in force, such as
authorities to whom statutory dues are owed, guarantors and other
stakeholders involved in the resolution plan.

Provided that the Adjudicating Authority shall, before passing an
order for approval of resolution plan under this sub-section, satisfy
that the resolution plan has provisions for its effective
implementation.”

24, The conditions provided for in Section 31(1) of the Code for approval
of resolution plan are therefore: -

(a) The Resolution Plan is approved by the CoC under Section
30(4) of the Code;

(b) The Resolution Plan so approved meets the requirements as
referred to in Section 30(2) of the Code;

(c) The Resolution Plan has provisions for its effective
implementation.

The satisfaction of the conditions is discussed below.
25. It is submitted by the RP that the resolution plan has been approved
by a vote of 71.67% of voting share of the financial creditor and therefore, the

conditions provided for by Section 30(4) of the Code are satisfied.

26. The provisions of Section 30(2) of the Code are as follows: -

30 (2) The resolution professional shall examine each resolution plan
received by him to confirm that each resolution plan —

(a) provides for the payment of insolvency resolution process costs in
a manner specified by the Board in priority to the (payment) of other
debts of the corporate debtor;

(b) provides for the payment of debts of operational creditors
in such manner as may be specified by the Board which shall
not be less than—
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(i) the amount to be paid to such creditors in the event of a
liquidation of the corporate debtor under section 53; or

(i) the amount that would have been paid to such creditors;
if the amount to be distributed under the resolution plan
had been distributed in accordance with the order of
priority in sub-section (1) of section 53,

whichever is higher, and provides for the payment of debts of
financial creditors, who do not vote in favour of the resolution
plan, in such manner as may be specified by the Board, which
shall not be less than the amount to be paid to such creditors
in accordance with sub-section (1) of section 53 in the event
of a liquidation of the corporate debtor.

Explanation 1.—For the removal of doubts, it is hereby
clarified that a distribution in accordance with the provisions
of this clause shall be fair and equitable to such creditors.

Explanation 2.—For the purposes of this clause, it is hereby
declared that on and from the date of commencement of the
Insolvency and Bankruptcy Code (Amendment) Act, 2019, the
provisions of this clause shall also apply to the corporate
insolvency resolution process of a corporate debtor—

(i) where a resolution plan has not been approved or rejected
by the Adjudicating Authority;

(i) where an appeal has been preferred under section 61 or
section 62 or such an appeal is not time barred under any
provision of law for the time being in force; or

(iii) where a legal proceeding has been initiated in any
court against the decision of the Adjudicating Authority in
respect of a resolution plan;

(c) provides for the management of the affairs of the
corporate debtor after approval of the resolution plan;

(d) The implementation and supervision of the resolution
plan;

(e) does not contravene any of the provisions of the law for
the time being in force.

(f) confirms to such other requirements as may be specified
by the Board.

Explanation — For the purpose of clause ( e ). If any approval
of shareholders is required under the Companies Act, 2013
(18 of 2013) or any other law for the time being in force for the
implementation of actions under the resolution plan, such
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approval shall be deemed to have been given and it shall not
be a contravention of that Act or law.

27. The compliance of Section 30(2) of the Code is given in para No.9 of
Form H (supra). The same is being further examined as under: -

Section 30(2)(a): The resolution plan (page 72 of the Dy. No0.232/4
dt.17.09.2020) states that payment of insolvency resolution process cost shall be
the paid in full towards final payment of the insolvency resolution process costs
payable. Further, it is stated that the IRP Costs shall be paid by the Corporate
Debtor in priority to any other creditors of the Corporate Debtor in accordance with
the Code and the Corporate Debtor (or the Resolution Applicant, as the case may
be) shall pay the IRP Costs to the relevant Persons as per the details (including the
names, amounts payable to and bank account details of such Persons) provided
by the Resolution Professional to the Corporate Debtor in writing at least 7 Business
Days prior to the due date of IRP Costs. The plan proposes two repayment options
to the financial creditors namely, upfront repayment option and restructured
repayment option, the details of which are mentioned in Clause 4 Part |l of the plan.

Upon payment of the IRP Costs, the Interim Finance Facility Agreement and
all terms and conditions contained therein stand terminated and the Corporate
Debtor shall stand released from any and all obligations under or in connection with
the Interim Finance Facility Agreement, without the requirement of any further
action from any Person. All rights and obligations arising out of or in connection
with the provisions of the Interim Finance Facility Agreement shall cease to exist
upon the payment of the IRP Costs.

Section 30(2)(b): The resolution plan (pg 76 of Dy. No. 232/4 dt.17.09.2020

and Part Ill Clause 5 & 6) states that the operational creditors shall be paid in full
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and final satisfaction of their claims which includes payment of all the statutory dues
and claims of governmental authorities of an amount upto ¥3,75,000/-. Further, the
plan provides for an amount of %3,75,60,159/- to be paid towards full and final
settlement of claims of workmen and employees which shall be paid on the first
payment date. Apart from these, an amount of Rs.3,75,000/- is also proposed to
be paid upfront to other operational creditors under the plan. It is stated in Form H

that the average liquidation value is 110 crores.

On behalf of the dissenting financial creditors, it was submitted that the plan
is not complying the requirements of Section 30(2)(b) read with Regulation 38(1(b),
as amended. However, on the other hand, the Resolution Professional and the
Resolution Applicant submitted that the plan read with the addendums was
approved by the COC on 18.05.2019 and since Section 30(2)(b) was amended on
16.08.2019 and that the corresponding Regulation 38(1)(b) was amended w.e.f.
28.11.2019, the said amendments have no application and hence, the plan shall
be treated to be in consonance and in accordance with the requirements of the
IBC. They further submitted that, however vide the addendum dated 09.10.2019,
(Diary No. 5594 dated 15.10.2019) and the reply of the Resolution Applicant vide
Diary No. 232/4 dated 17.09.2020, in terms of the orders/observations of this
Adjudicating Authority dated 19.08.2019, the Resolution Applicant provided

payment to the dissenting financial creditors, in the following manner:-

Particulars | As per earlier plan As per revised plan Remarks
Upfront Deferred Total Upfront Deferred Total | Calculations
Upfront | Deferred | Total
Dissenting 28.33% of 110
Creditors 12.65 88.35 101 3.58 |27.58 | 31.17 | Cr.
(%31,16,70,700)
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Other 71.6663% of

Creditors 9.07 |63.32 | 72.38 | %101 Cr.
(%72,38,29,630)

Total 12.65 88.35 101 12.65** | 90.90 | 103.55

amount

It is further submitted that the contention with regard to priority in payment to
the dissenting financial creditors over other financial creditors is not tenable since
the amendments are subsequent to the approval of the plan.

The Hon’ble Supreme Court of India in Rahul Jain vs. Rave Scans Pvt. Ltd.
& others — CA No. 7940 of 2019 dated 08.11.2019, while dealing with Regulation
38(1)(c) and in the identical circumstances observed as under:-

“Given that the resolution process began well before the amended
requlation came into force and the resolution plan was prepared and
approved before that event, the wide observations of the NCLAT,
requiring the appellant to match the pay out (offered to other financial
creditors) to Hero was not justified.”
In this view of the matter the contention made on behalf of the
dissenting financial creditors is rejected.
Section 30(2)(c)(d) & (e): In Part Il, Clause 4 of the resolution plan (Pg. 67 of Dy.
No. 232/4), it is stated that pursuant to the approval of the plan, a Monitoring
Committee comprising of 2 representatives the CoC and 2 representatives of the
Resolution Applicant shall be constituted which shall have powers of the board of
directors of the company vested in it. Further, it is stated that the chairman of the
monitoring committee will be representative of the resolution applicant and the
monitoring committee may appoint a professional agency acceptable as Managing
Agency for supervision and management of the CD until the closing date. On and
from the effective date, the resolution applicant and its nominees shall be the
majority shareholder of the corporate debtor and the monitoring committee and the
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managing agency shall cease to exist. Until then the resolution applicant and the
managing agency shall jointly supervise the implementation of the plan. The

monitoring committee will consist of the following members (Diary No.5570 dated

14.010.2019):
S.No. Representatives of COC Representatives of the
Resolution Applicant
1 Renu Kochar (JMARCL) Sandeep Jain
2 Kumar Gaurav (JMFARCL) D.C.Jain

Section 30(2) (f): In Form H (supra) (para No.4), the RP has certified that the
resolution plan complies with the provisions of the Code and Regulations and does

not contravene any of the provisions of law for the time being in force

28. When the matter was listed on 20.09.2019, all the parties were directed
to submit their suggestions regarding disbursal of the amount of ¥2.3 crores to be
paid by Orbit Lifesciences Private Limited on the basis of the observations made
by the Hon’ble NCLAT in the order dated 12.09.2019 in Company Appeal (AT)
(Insolvency) No.846 of 2019. Also the resolution applicant, resolution professional
as well as the Lenders of the resolution applicant were directed to file their
convenience compilations and the resolution applicant was also directed to file an
affidavit with regard to the latest amendment made to Section 30(2) of the Code
before the next date of hearing.

29. In compliance of the order dated 20.09.2019, the learned counsel for
the RP filed affidavit vide Diary No.5673 dated 16.10.2019 stating therein that the

expenses incurred for running the corporate debtor as a going concern during the
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period when the Bailor Bailee Agreement was in subsistence (prior to the initiation
of the CIRP of the corporate debtor and immediately thereafter) have been borne
out of the interim finance provided by the lenders of the corporate debtor as CIRP
costs during the CIRP of the corporate debtor. Therefore, the dues amounting to
2.3 crores payable by Orbit Lifesciences Private Limited should be utilised
towards CIRP costs. It is further submitted that in case the above stated amount of
%2.3 crore is not utilised towards CIRP costs, the same may be considered to be
distributed in the manner and in the order of priority as provided under Section 53
of the Code, which deals with distribution of proceeds from the sale of assets in the

event of liquidation of the corporate debtor.

30. During the course of hearing on 17.10.2019, the learned Senior
Counsel appearing for the resolution applicant submitted that they have no
objection, if the amount payable by the Orbit Lifescience Private Limited is shared
among the financial creditors and that they will not have any claim over the same.
The statement of the learned Senior Counsel for the resolution applicant was taken
on record. Also JMFARC Limited-financial creditor with 71.6% voting share in the
CoC submitted that they have no objection, if the resolution plan is approved by
this Tribunal.

31. In compliance of order dt.14.11.2019, the RP filed compliance affidavit
(Dy. No.6507 dt.21.11.2019) stating that the resolution plan is in compliance with
all the provisions of section 30(2) and COC has approved the said plan by applying
its commercial wisdom after thorough examination. Reliance is placed on the
decision held by the Hon’ble Apex court in the matter of Essar Steel India Ltd. Vs.

Satish Kumar Gupta & Ors.
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32. Further, the RP and the Resolution Applicant filed their separate
affidavits (Dy. No 1590 & 1591 dt.26.02.2020) in compliance of order dt.06.02.2020
stating therein that the conditions mentioned under clause 11 of Part 1 of the
resolution plan shall no longer be treated as Conditions Precedent and the
resolution applicant shall approach the relevant statutory and other authorities for
grant of approval of consent, if required under clause 11 of Part | of the said
Resolution Plan which shall be processed in accordance with law. Further, it was
stated that the resolution applicant agrees that the Reliefs and Concessions sought
under para 6.13 of part | of the resolution plan shall not be treated as Reliefs and
Concessions before the adjudicating authority and in respect of such relief and
concessions, the resolution applicant will approach such relevant authorities in
future. Also, it was stated that the non-grant of Conditions Precedent and Relief
and Concessions sought under the scheme shall not affect the implementation of
the resolution plan by the resolution applicant. Copy of the affidavit of the resolution
applicant is attached as Annexure -1 (Dy. No. 1590) and copy of board resolution
dated 13.02.2020 is attached as Annexure -1 (Dy. No. 1591)

33. With regard to complaint of Mr. Japsreet Singh vide email to the
Finance Minister against the approval of the said resolution plan and as per order
dt.10.11.2020, reply has been filed by 3 financial creditors namely JMFARCL,
Central Bank of India (CBI) and SIDBI. The JMFARCL in its reply (Dy. No. 251/10
dt.20.11.2020) has submitted that there is no locus standi of Mr. Jaspreet Singh to
challenge the commercial wisdom and decision of the COC. Also reliance has been
placed on para 42 of the decision of Hon’ble Supreme Court in K. Sashidhar Vs.

Indian Overseas Bank & Ors. (Civil Appeal No0.10673 of 2018 dated
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05.02.2019) inter alia stating that no corresponding provision has been envisaged
by the legislature to empower the resolution professional., the Adjudicating
Authority (NCLT) or for that matter the appellate authority (NCLAT), to reverse the
“commercial decision” of the CoC. It was also held that from the legislative history
there is contra indication that the commercial or business decisions of the financial
creditors are not open to any judicial review by the adjudicating authority or the
appellate authority. The said decision was also recently affrmed by the Hon’ble
Supreme Court in the matter of Committee of Creditors of Essar Steel India
Limited vs Satish Kumar Gupta & Ors. (Civil Appeal No. 8766-67/2019). Further
it has been submitted that the issue pertaining to liquidation value is Res Integra
and has been settled by the Apex Court in the case of Maharashtra Seamless
Limited vs. Padmanabhan Venkatesh & Ors. on 22.01.2020, (2006) 6 SCC 298
(para 25-28 of the said order).

34. SIDBI in its reply (Dy.251/9 dt.17.11.2020) has submitted that it had
filed a detailed complaint with IBBI under regulation 3(3) of Grievance and
Complaint Handling Procedure Regulation, 2017 and also before the Institute of
Insolvency Professionals of ICAI (llIPl) under section 204 (f) of the code regarding
the irregularities committed by the RP and his associates. Copies of same are
attached as Annexure R-1 & R-2 resp. Central Bank of India in its reply has
submitted that it being a minority shareholder could not object to the CIR
proceedings undertaken by the RP as per the direction of JMFARCL, however CBI
adopts the same reply as that of SIDBI (Dy. No.1097/2 dt.9.11.2020).

35. As regards the amendment in Section 30(2)(b) made by Act No.26 of

2019 w.e.f. 06.08.2019, the plan provides amount for the treatment with regard to
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dissenting financial creditors which had been discussed in para no 27 (supra) and
therefore, the provision in this case has been complied with and that as regards
operational creditors, the provision is made for %3,75,60,159 towards claims of the
Workmen and Employees of the Corporate Debtor and %3,75,00,000 separately
each for the claims of other operational creditors, statutory dues and labour dues
are more than the amounts payable to them under Section 30(2)(b)(i) and (ii) of the
Code.

36. We now examine the compliance of the proviso to Section 31(1) of the
Code that the resolution plan has provisions for its effective implementation. The
resolution plan states that Monitoring Committee and Managing agency as defined
in clause Clause 4.1.1 & clause 4.1.2 of Part |l of the resolution plan shall monitor
and supervise the implementation of the resolution plan from the date of approval
of the plan by the adjudicating authority till closing date. Also Clause 8 Part Il
contains the details pertaining to the implementation provisions of the plan. The
term of the plan is stated to be 4 years from the date of NCLT approval. Apart from
infusion of %112,25,60,159/- in the Corporate Debtor for repayment of the
Corporate Debtor’s creditors, the Resolution Applicant also proposes to infuse
additional capital of around %¥40,00,00,000 for investment in capital expenditure in
plant, machinery and equipment and working capital needs.

37. With reference to compliance of Section 30(2) (c) and (d) of the Code,
we have discussed that the resolution plan states that the resolution applicant
undertakes that on approval of the resolution plan by the Adjudicating Authority,
the resolution applicant proposes to appoint a Monitoring and Supervising

Committee to provide for implementation and supervision of the plan in Phase |.
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The constitution of the committee is also discussed above. The terms of the plan
and its implementation schedule is stated to be four years from the approval of the
plan by the Adjudicating Authority.

38. As per Regulation 39(4) of the regulations, the resolution applicant has
furnished performance security in the form of bank guarantee of amount %25cr.
dated 02.11.2020 which is valid till 30.11.2021. Copy of the Bank Guarantee is at
Annexure -2 (Dy. No0.2321/13 dt.24.11.2020)

39. In part 15 of Form H supra, it is stated that 4 applications have been
filed with the NCLT under Section 43, 45, 50 and 66 of the Code regarding
preferential, undervalued, extortionate credit transaction and fraudulent
transaction. The relevant applications are under hearing by the Tribunal.

40. We have discussed above that the requirements under Section 31(1)
of the Code are satisfied in the present case. In para No.4 of Form H (supra) the
RP has certified that the resolution plan complies with all the provisions of the Code
and Regulations and does not contravene any of the provisions of the law for the
time being in force. The RP has also certified that the resolution applicant namely
Akums Drugs & Pharmaceuticals Ltd. has submitted affidavit pursuant to Section
30(1) of the Code confirming its eligibility under Section 29A of the Code to submit
the resolution plan and the contents of the said affidavit are in order. The RP has
submitted that the resolution plan has been approved by the CoC with 71.67%
voting share in accordance with the provisions of the Code and CIRP Regulations
made thereunder and after considering the feasibility and viability and other

requirements specified by the CIRP Regulations.
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41. In view of the above discussion, the resolution plan submitted by M/s.
Akums Drugs & Pharmaceuticals Ltd. as approved by the CoC under Section 30
(4) of the Code is approved and the resolution plan so approved shall be binding
on the corporate debtor and its employees, members, creditors including the
Central Government, any State Government or any local authority to whom a debt
in respect of the payment of dues arising under any law for the time being in force,
such as authorities to whom statutory dues are owed, guarantors and other
stakeholders involved in the resolution plan.
42. Under the provisions of Section 31 (3) of the Code, we also direct as
under: -

a) The moratorium order passed by the Adjudicating Authority under Section

14 of the Code on 23.08.2018 shall cease to have effect; and
b) The RP shall forward all records relating to the conduct of the CIRP and

the resolution plan to the Board to be recorded on its database.

43. CA No0.389/2019 is disposed of.
Sd/-
(Raghu Nayyar) (Ajay Kumar Vatsavayi)
Member (Technical) Member (Judicial)

January 12th, 2021
YP
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ANNEXURE - 3

CONSENT CONDITION OF AIRWATER

Sr.No Observation Compliances Status
Theindustry shall install additional APCD in Additional APCD installed at boiler photo
01 addition to the cyclone already installed with the attached as Annexure-|
boiler within 3 months.
02 Theindustry shall install STP for the treatment of Po has been released to Vendor, Work
domestic waste water within 3 months. progress photo attached as Annexure-||
03 Theindustry shall install new ATFD at the site, Po has been released to Vendor, Work
within 3 months. progress photo attached as Annexure-111
Theindustry shall carryout the Environmental Audit | Environmental Audit Study Po has been
Study Report for the area inside the industry and | released. Communication attached as
outside the industry and shall include ground water | Annexure-1V
04 study, ambient air quality monitoring, Solvent
Recovery Plant audit, ETP audit which should
include the adequacy of Zero liquid discharge based
technology ETP from a Technical Institute of good
repute and submit the report within 3 months.
The industry shall submit a material balance Copy of material balance attached as
05 | statement for all the product being manufactured Annexure- V
within 3 months.
Theindustry shall submit a Water balance Copy of Water balance attached as Annexure-
06 | statement for all the product being manufactured Vi
within 3 months.
07 The industry shall get the components of old ETP | Old ETP removed photo attached as
removed from the site, within 02 months Annexure- VI
The industry shall obtain permission from PWRDA | Complied and Noted
08 for abstraction of ground water and shall comply | Permission No. PIWRDA/03/2022/L.3/348
with the guidelines issued by PWRDA from time to
time.
The industry shall not discharge any effluent at any | 200 KLD ETP hasbeeninstalled based on ZLD
unauthorized place by any unauthorized meansi.e. | treatment, as such, no effluent is discharged
09 shall not discharge any wastewater in any drain / | thus, this condition is not applicableto our unit.
inland surface waters / drain/choe/nallah/ onto land | Only authorized mode of disposal of treatment
for stagnation or outside its premises, at any time, is being practiced.
under any circumstances.
The industry shall ensure that the activities of unit | No nuisance is caused due to activities of the
10 does not create any nuisance in the surrounding | unitinitsvicinity.
areas and no public complaints are received
The industry shall apply for obtaining authorization | Complied we have obtained Hazardous
1 under the Hazardous and Other Wastes
(Management and Transboundary Movement)
Rules, 2016, within 15 days.
The Consent is being issued to the industry based
upon the documents/ information submitted by it | Agreed & Noted
along with the online application form. The Board
12 would be at liberty to take penal action against the
industry and its responsible/ concerned person(s) in
case information/document is detected as
incorrect/false/misleading at any point of time.
In case the industry fails to comply with the
provisions of the Water (Prevention & Control of | Agreed & Noted
Pollution) Act, 1974, Air (Prevention & Control of
13 Pollution) Act, 1981, Environment (Protection) Act,

1986 and/or any other environmental law applicable
to the project and Rules, Circulars & Directions
issued by the Board from time to time, action as
deemed fit shall be taken against the industry.
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CONSENT CONDITION HAZARDOUSWASTE

Sr.No

Conditions

Compliance Status

01

Theindustry shall comply with the provisions of the
Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, at all
times.

We dgored/ Maintained  hazardous waste within
premises in environmentally sound manner as per
provision of the Hazardous and other wastes
(Management and Tran’s boundary Movement) Rules,
2016

02

The industry shall not generate any other category
of hazardous waste in its premise, except the
hazardous wastes mentioned in this authorization.

Complied

We generate those Hazardous waste which it has been
granted by PPCB as authorization the rule HWM
Rules,2016

03

The industry shall keep proper record of
incineration of hazardous waste of different
categories, at all times.

Complied Hazardous waste disposal through Captive
incineration within  premises records are well
mai ntai ned.

The industry shall submit record of manifests of
lifting of hazardous waste in form 10, as per the
provisions of the Hazardous and Other Wastes
(Management and Transboundary Movement)
Rules, 2016.

Complied and Noted. Form 10 attached as Annexure-|

05

The industry shall not dispose any of the hazardous
waste through any un-authorized/ legal mode, at any
point of time.

We disposed off generated hazardous waste Treatment
& Disposal Facility as per provision of the Hazardous
wastes (Management and transboundary Movement)
Rules.2016
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 The imihﬁﬁ_ shall provide  adeguate

The industry dull apply 1or consent ol the |

Board & rejuired under the provisions of |
Water |[Prevention & Control of Pollution)
Act 1974 Alr (Prevention & Control of
Pollution) Act. 98] & Authorization under |
Hozardouws ad other Wastes (Monagement |
dandd Transboundary Movement) Kules 2016,
v monthy before the commissioning of the
industry

We are applying for renewal of consent well
before its expiry.

arrangements for Dphting the socidéntal
lenknges disc horge of any nlr
pollutant gas'liguids  from  the  vessels,
mechamical equipments ele. which are likely
o _catise environmental pollution

03

| applicuble. .
The mdustry sholl comply with any other

Ihe Indastry  shall  apply  for further
extension i the validity of the CTE atheast
two months before the explry of this CTE, it

sonditions oid down o directions ssued by
the Board under the provisions of the Water
(Prevemtion & Control ol Pollution) At
1974 and the Air (Prevention & Control of
Pollutiond ActLI9RT from tme o tine,

(5

The project has been approved by the
Hoard from polluton angle and the
inclustry shall obdain the approvel of site
from ither concemed  departments. 1 need
b,

The industry shall get its building plans
approved under the provisions of section 3-
A of Puruab Factory Rules. 1952

Huilding plans has already been got approved

The industry has provided sdeguate amangements

for fighting the accidental leakages’ discharge of
any air pollutant/gastiguids  from the vessels,
mechanical equipment’s etc.

Agreed and Noted,

Agreed and MNoted Tor compliance.

The industry has obtained required permissions
from other concemed departments,

under the provisions of section 3-A of Punjab
Factory Rules, 1952

The mdustry shall put op disploy -I'_n.:.:.n_rd
mcicating the Environment data o the
presorbed Tormal al the main entrance gule

l}isﬁln}:m-iﬁimh}g the environment data in
the preseribed format has been affixed at the main
entrance gate of the unit.,

s under

The 1ﬁdu.~.:r3. shall provide  port=holes
platforms  andior other necessary  Facilities
ps may be required for collecting  samples
of emissions from  any chinney. ue or
duct or an other _'urt_ln::-.
Speciiications of the pori-holes shall be
" ! The xamnlin[_'_r.lmin shall be |
_pr:_n'ldn:.l.{ it least R [mes

Platform and portholes have been provided on
the stucks of the boilers as per nomms of the
PPCH.

Complied und Noted
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chimney  dinmeler downstremm
and 2 times opstream from the
Mow  disturbance. For a
rectangular cross. sectiom  the
equivalent diamerer (D) shall
he  caleolpted  from the
following (LR TTE1R (ATt [
determine upstream,
dovmstremm distunes:-

Be =2 LW I (L+W)

Where L= length. m mis W=
Widh = mts

W) The sampling port shall be 7

e 10V em m diameter

The indusiry shall discharge 6ll e theowgh o
sanck of mbniman helghl a8 specified m 1he
fnllowing standards Tnid down by the Baoand

i | Stack height for bober plants

No logitive emissions are being discharged. The
flue gas emissions of the builers and process

emissions are being discharged through the
‘authorized stucks only.

Complied 30 mir.

SN0, Baoiler sith Steam Cenernting  Capacity
Sk helphts

Whirc han 3 W ko W] doetir

it] For industrinl fernoces and kilng, (he ¢riterin
lor selection of stk height would b based on
fleed weed for the coreesponding sieam genceration,

LT Stack beight for diesel penciating st

Capaciiy of Hergha
szl af il
(TR T Seack
=2k Hysi=ln
= ki
RIESE ] ULH mi
s idis= L L
(LT S i -
K¥ A
- N
JM2% =i +15
KWV & wd
:.._l
150 HH siyi= il

Complied s Noted
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For higher KVA maling slack heighi 1
(in meder) shall be wiorked out
ac.:i.'un!ing 1o thie Tormole: H o= k2
(R AMLS

where h = hedght of the building  meters whienre the
i md ia
QL

-l-
P .

aliy provide stnck of pdequate “leight m per norms
preseribed by the Boord wnd shall  ensure  the

The mihastrs 'I-II...1I:I ||ul g ...:.ﬂrlp'. i fte 19G3 vebs und

ench h.we been inﬂllllﬂ:l which are equipped wilh

10 cifrpilance ol inslnaciions Skiney !!J- ihe Boord wide ﬂhﬂp}
uiliee order no, Admm SSADE No TRIZ2001 S48
dinted 62010
The indusiry shall prenide fow metors al the smrce of | Water meters {EMF) have been provided at the sounce
'.1|.|.I|.‘|."\|.:|TH:.. il gl outbet ol eMivenl wresbment plqnl; i ol waler 5'-‘“1]]"' Iﬂd af the outlel of ETF. Record of
B shal| maintain the recond of fhe dally mading and submil | peg .t"lfhl:-!: bt B P
Ui saime 1o the cincerned Begushnl Cffice by the tme Ly e L 'ﬂlﬂﬂ: maintained.
Eme.
The indusiry sl make necesiory amangencets for | Adequate armngements hove been provided for
the monitoring of suck anissions and shall gl @ | collection of emissions samples fram the siacks.
dinisslong  anuivaed friim  lah el paithorized The PH:H is mur:li!m'ing the l:ll'.lﬂml' of stack emhu'mm
17 _'lltiw."ﬂ.m:h T R | in every quarter and the industry is found complying
we in Year for Small Scale ISIrEs, | wi r s .
with the prescribed standards. [n addition poliutanis in
. _l'n_q.'l..ﬁ'llt_h'w-'!'uut' tlifie M A4 Yeor Do :J:rd ﬂ:I!IJB.'IIIEH'I! e £ Hﬂ. manitored from the
Laege/Medium_Seake Industries PSR T SRR
The pollueon  conteol  devices  shall be Since the APCD has been installed on line with
Inigrlocked with the e lsoutiog rroses ol the fue duct due 1o which it cannot be bve-passed,
ilse ind ! A i .

13 A a5 such, there is no need of imerlocking of the
same with the main manufacturing process of the
umal.

The Dérard reserves the might 10 reveke thia "conséal Lo
eatablish®™ (NOC) 88 any time, 8 case the industry
i downd vislabng any of the sondithons of this "eonsem
by establish” andor the provisions of Water (Provantius
14 & Cowmired o Pollutien) At 1974 and Alr d Prevention ﬁ,gr-:n:lnnd Moted.
& Cogired of Pollegon) Adl [0 s mmenided oy iime
fin Limne
The mdustry shall plamt mimmem of tee astable |
virelied ol troes ol e demdly  of il Pess than |G i
I3 irees per acre wlong the bouadary  of the industrial Necessary plantation hos been made.
R e . p—
The issmnnee of this consent does nol camvey uny property Aggreed and Moted.
viphl in wither read or personal propaerty, or oy exoelusive

|6 priviledes, maw dows (B authonse any injury 16 privade

prsperiy  oF any mvisEn ol personal wights. noeoany
infringement of Conimal,  Stple or Locsd Luws or

_| Regulutiong. R ) o
The vomsent does not  sutherize o) approae e

17 comstroction of any  physicsl struchures or fiagilites for Apreed and Maoded.

undertnking of any work inoany nofural walércourac. N sl
For Akims Lifesciences Lud,
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Mothing m this NOU shall he deemed to meither |
preciude the institetion of any legnl scibon nor relleve

I8 | the applicant from any responsihilives Habilives or | Agreed and Noted.

penodties oo owhich  the apphconl = or moy be

siibected under tias or oy other Adt

The divirwion or by pass of anv discharge from

Feciliiles  ulibecd by the opphicunt (0 muobidnkn

wiumnglance with the fivms ol condiiloas  of this

coisent = prohiblbed ooy

i Where i

imiry i dably

Wy prevent

loss  off lile
19| o sl Agreed and Noted,

property

damage

(Hi Wihere excessive storm deiinnge or mun off wosld

idnmage faciliticn necessary lor comphance with erms

and conditaos of this. domsent.  The applicant. shall

mmedintely modlfy the oonsedt dsuing authority in

Jwriting of each such diversion or bye-pass _

The inductry shall comply with the  conditons | The industry will comply with the conditions of the
ap | pmed 6 wny by the SHIN/MOER m the | Environmental Clearance granted to it vide noud-
20 Envirenmentud Chomnnes prunted o 0 ai pesjuined 100 1/926/2007- LA I1{1) dated 17.03, 2009, in letter

under ELA potification daved 18/906, and spirll HAREn

The indusry shull earmark o lnd within thelr | :

premiises  for disposal  of boller wmbk oo oen | The fuel ash generated from the boilers is being
2 envirmunentully wusd maner and | or the indiastry collecied in an El'l'l.-'j.l-‘l;l-l'lrrpl:nlaﬂ_}l' Sound MWﬁ

.*lllfl-llt :ler r':ﬂ:-;:-.hurp d'll:rl-:::fll'll.‘_'ﬂl'-l liar dmmmr;: and given to the brick kilns for making bricks and

RIEPHEENE O Tk I nacH™UIsC manner on fhn'n:r! fiar conditioning of soil,

miimain proper meand Tor the sanie. it appliuntile. e

The industry shall obtsin and submit Insurince | Cover under the Public Lisbiliy Insurance Act, 1991
12 tover  an  nequired under the Public  Liohility | pas already been taken, ME vatlidd up to 25 Auf

e - 3w

Thee nulesery shall submit o #te emergency plin ;
¥ | approved By e Chiel Inspectoe of Factomss Manjoh The industry has alieady prepared the on-site

s aprpl gl ! emergency plan,

The industry shall provide proper aned nfequate air Water sprinkling system has been provided to
2 pn”uﬁlll'l ool aﬂm:mirql;l for comerml errumsion fia Ei . I i

Forams |is codl el Mandling ares. |Cappllicable :::ml e tive emissions from fuel ling

The Endustry shall t-'n_'-rraly with The code of praciicy L

e nodified oy the Government Bourd for the ype | No code of practice has been laid down by the PPCB
25 afinchusirios where the alting guidelines © code of | for pharma industriss for which the complinnce is 10

prctice have boen pofifled ensured.,

R VT

= . F

Solids. shudpe filter backwash or other pollistant
removed  frome o pesalling Trorr  iresiment o
oumind ol wosle wiasloms shall bo dbspeed]  off m
sl o manner wh s b pavenl-any pollutomis from
st muilirals fron entendg imbo nalursl svaler

For Akums Lifesciences Ly,

All the solid wastes generatied from the unit process
and operation are handled in an enviranmentally sound
TTIEAINET,

XS = epu
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17

(it ledustry shall sobmii o detniled plan ;;i'n.'iﬁfh;
theerem: the distriutiion sistem for con exing
wastewsters for spplication on land [oe Trigitiim
alomg with the erap pablens B B adigibed

28

30

The ETF hias been installed based on 7LD treptment,
s such , no wastewaler is discharged, thus | this
eondition is not applicable 1o our unit,

The Incliasiry shall sot idaie the végeiuble crops
with the  irsiied  efflueits  which  are  used
l.llll“.;ll'll,'d 0% I

Mo wastewnter is discharged any where except reuse
in the processtility.

Tha waclustry #hisll ensuire that 1t producisen
cupaity & gquantity ol tnkle elllsent dio b evcend
the (uuniity menthoaed in he S0 and shall niot
CIITY ORI any expanghon wiithowl the poie
permission WO oF e Hoand

There is no change the consented/allowed praduction
CAPECIY,

Al smendmentervisions made by the Board o |

ihe emissmniack bewht doAdesds  ahall  be
ipplicable o the lndustrs (e the daie ol suel

mmendmentsrevivions

3

Agreed and Moted for complinnee,

The induisirs shall nol cose any_nEsance walTie
haesrd {n wiginity of the wnis.

No nuisance taflic hazard is caused due to activities
of the unit in ity vieinity,

The induatey shall nndatsin the fallow!ng recorl o

g satsisabon ol the Boird =
i Loy booky: for 11::|.|.'|hu_.' ol mar
pislltetion comtrn] devless o

s S

i Rophider. sbhiwing the fesull of
viriony Lot Simlupitad Bae i
mdestry: for monitoring of stack
pission @nd embicnl =T

Il Register showing (he stock of phsorhents and
other cheniicals 10 be used for servhbers.,

———| Proper record is being maintained with regard to

fallowing,
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| The rld.u.'llr'r 111!-” ensare !I1lt |I1:ft: '-'.lll ey I.1.: y

| sigidfieant vidble dosy emissions beyvond e
ey s

ImaTry P :ittlng any ‘iI.H.llrr-l visible dust
emiasions bevond the propery line

The mdustry shall esabiish sufficient mumber |
val g

dizpoiiser wells e consultntion with (e |
ﬂ'lwu:rr-.d Regional (i, o fhe Board fo |
itemitor  the mpaet on the ' G Wister
Luanlity dug fo ihe  malustial operstons
upplicalle

| Already provided 1o ascertain the quality of ground water,
Giroundwater mu]:ms reports are being submitted to the
PPCH from time to time,

35

The industry shall provide sdeguate and

irpproprinte gie pollotlon contrd  desfas o
conlain empaions From andimg |r=m|-u|'1ptiqm
ard pwoocsaing ol v it & pendaci of
e inabusirs

The industry has already provided proper and adequate |
APCDs to contain the cone. of various pollutants within
the prescribed standards.All these APCDs are being
npcnllm-l properly  and  effectively 10 ensure  the
nbﬂd ﬂm:lmd& at all the times.

I This eonaen h1 4_1|:|t|i|]'r.

.. ddizhlh

fiar manufacturing. of f_'r: e m..

Industry is mnu-ﬁbluﬂm pmdm lu
Cefepime Hydrochloride @ 30 Ii-'..gs-’dny, Cefrozili@ 20

consent, i.e.

Hydrochloride i M Kgs day, f:ﬂth-!:l s
| Kgs -IJh"-' Cefpodaxim ¢ Proverilie (G0 | Kgs/day, Cefpodoxim ¢ Proxetil@ 100 Kgs'day, Ceftiaxone
Ko ; f.n.i:mnnr.- Hudr;l?u I: Ljnu Sodium@ 100 Kgs'day, Cefiximedd 80 Kes'day, Cefdining
h'-:n Cebiximed s iy 0 idav, :
m mm 10 K d dﬁ £ Hmﬂlmb;t;:;] ll':wdﬂﬂdw Cefuroxime Axetil  Amorphousi® 12667
rh '.ﬁ_!ql.l:- i r: TI' h j rﬂ[l;!' I]:rn u:“ .
[ I'I S o I'Il.lu'll.! ILCrre |:|'|.[I||p:t R HTET ﬂ..—iﬂs thw gd.m “'hjg-h
2 ﬁ' uces mid limit their qaantities, for which it E:’: ke ]:u: ﬂhtﬂil;ﬂd. . 'mhlh h Fiﬂd T
#s boen granted consent 10 operate from the : § Such. the industry is nol
Beard. it shall ot manafaciure any other | manufacturing any other products.
praduct  without the price written permission
%ﬁ:&umﬂ Competem ﬂ.i.ui}ﬂllll}r'l e — )
3 mcdusin Wil dfgposs ol Meh aadom | o] catcgorics of hazardous waste ure being collected and
whaste (o TROF, Nimb immedisel managed as per the provisions of the HWM Rules, 2016, The
starage-ahle hazardous wastes are being regularly got lifted by
“ e — operafor of the common TSDF,
1 ek STbONer il comce I Ab e P | OCEMS  vith the: sinck .bollee fd bees Manallod aid
| am-dr vormeeied with the server of PPCH and CPCH
The _indo T Gonmect : 5
S L pmﬁ.irﬁ,hﬂ,?cpﬁﬁ OCEMS provided with SR hay been connecied with the server
: fr..l_r:".u- i —_— of PRCH and CPCB.
] e industry will Ensure i LLEY | All the CCTV cameras are connected with the server of PPCD
shall al . L y ]
Iﬂla:‘ﬁ?ljii -.I:llr-.-f-fwt'“ rermnin connscied will il thesr inity at al] the times with the said is
ensuned.
7 The Tndustry  shall co with dectsion of
Iveitimy m = mr:!ﬁ? wiid submit  the : ; ’ -
report in lhr o the Envicomnental Eaginecr, | The industry is complying with the decisions of the
Reglonal (iflee. SAS Nagar m Licu o Board | hearing held on 27.01.2023 and complinnce in this resard
| 'I'f’,’f,,','i (e 3540 dated has already been submitted to the Board,
g The Tndusty  will maimil record  0F | The e I majntn'n;d“ . mm S Yes— vy
Ih&ﬂ::lj':ll jl;pmnl and Balance guiatiy of dipossl and baiance mmmll"m L
:q. The Tndustrs will chmply with the condifions i'-n,, industry is complying with the conditions of the
of the Environmental E aranted 1 . L Pl
vade o, 31101 19262007 IA n'm ey | Environmental  Clearince  granted to it vide -
7,003 20005 FHON9262007- LA, 11 (1) dated  17.03.2008 . in letter and
spirit.

For fbainis Lifesclericos
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Pollution) Act, 1981 for Discharge of emission arising _out of premises.

| Ptfjlmkllﬁrlg shall mondtor Tugiive emisshons

[ Tn the plint preémises it beast once in every
uarier throug kihs recomnized  ander

| Enviromment {Protection) Act. 1985, as per
ltijr 111:|:ii|:u:un3|!i (__nlzuudidm imposed. i the
SV TN earanee Eramled (o g by the
MoEF&CE

| The industry shall Install sysiem b corryoui
CAmblent Arr Quality  monlioring  for
gommEeriteron paeanielers relevant W the
mais  pollufanis rekeased (e PMIOand
PWIS in reference to PMocmiszion, and 502
apd NOw in reference W 502 and NOx
emissions) within and outside_the plont area
at kenst at four locations {one within and three
- ontside the plant ared o an angle of T30 eueh),
“-“""'"f wind - and dowiwind directions,
a5 per the wlditnal condition im i B
Environmenial Clearance ormied o
it by the MoEF&CC

Mecessary arrangements have been provided for control of
fugitive emissions,

The industry is wder process to installed smbient air
monitoring sttion (o moniior the quality of ambient air. PPCB
is itself monitoring the ambient air quality in every quarter. As
per anulysis report of the PPCH, the unit is found complying
with the prescribed norms,

“The madusiry shall - pbimin all fhe stahss
appenvak'clearances Trom the  concemed
dupartments

All necessary statigry approvals'clenmnees have been
obtmned from the concemed departments.

based wpon  the  documents’  inloamation
subinitie by it almigwith e online
heation form, The Hoard would be ur
literty m mke penal  action agninst  the
indistry  und Hs responsible!  concorned
persanisl oo case infermariod/ docuinen s
dedecied os ipcorrect fale' mislosdng oy
Hod of eme, withail amy  opporiemiy of
*eraotingl Hearing

|4

provisions of the Water (Prevention & Control
of Pollutien) Act. 1974, Air (Prevention &
Comiro] of Poliutiony Act, 1981, Envimmsent
I!Pmrm:umu AL
986 and‘or  any other  environmentol law
ippll_:uhlg i the projec snd Rules, Circnldrs
Directions issoied by the Boord  from time
i fime. action as deemed  fir shall be wken
agninst ihe mdusiry.

Ty case the indusiry Tafls 1 comply wili the |

Agzreed and noted.

Agreed and noted.

For AKUMS LIFE SCIENCES LTD,

Authorzed Signatory

For Akums Lifesciences Lid.
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A
SeNo Condition Compliance Stutus
This consent is not valld for getiing power load We have ru:it_hn:r obained any -|‘.I.I:|EhIIIIlFI1l] power
i from the PunjabSiate Power Comporation Limited I'“‘“'-'_' “'3‘"1':'?” from the Financial Institutions, on the
ar for getting loan from the financial institutions, | basts of this consent.
I The industry shall apply for renewalfurther extension | We are applying lor renewal of consent well before
| 2 in validiy of eansent atlenst two months before expiny | its expiry,
! of the consent, N ) B
The  industry shall  ensure  thal the effluent | The indusiry is operating the ETP properly and
5 | discharging through the authorized  oulet shall | effectively 1o ensure the compliance of the
| confirm 1o the preseribed standards s applicable | prescribed standards a1 all the times.
from time. to time. .
The industey shall plam minlmum of three suitable
i | varieties of trees at the density of not bess than 1000 | yes, agreed,
trees per hectare all along the boundary of the
| ingdustrial premises, =
The achievement of the adequacy and efficiency of
5 the effluent reatment  plant’pollution control Agreed and noted for compliance.
- devices‘recirculation system installed shall bethe
_entire _responsibility of the  industry, :
i The industry shall ensure that the Hivardous Wastes | The industry is generating hazardous wastes of
. generated from the premises are handled as per the | category 5.1, 331, 203, 283, 28.4, 286, 353,
| provisions  of the Hazardous Wistes{Management. | 362, 37.2, 37.3, which are being handled as per the
6 | Hondling and Trans boundary Movement) Rules. | provisions of the Hazardous and Other Wastes
im-}a a.mmuded_tnne b i withowt any sdverse (Mansgement and Transhoundary Movement)
! effect on the environment, i iy manber Rules, 2016.
The responsibility 1o monitor the efMluent discharged | The indusiry is operating the ETP properly and
| from the anthorized outlet and 1o maintain a record of | effectively 1o ensure the complisnce of the
the same rests with the inchustry. The Board shall only | preseribed standards 1 all the times. Also, OCEMS
T | testcheck the accuraey of these reports for which the | ks heen installed 1o get the real time data of the
indusiry ﬂm!l deposit the samples collection and | g wastewater gquality, which is connected
| testing foe with the Board as and when required witli the server of the PPCB/CPCB.
i The incustry  shall submit balance sheer of every | ¢ ampliance of this condition is already done and
| L financial vear o the concerned Regional Office b"- will also he ensured in futune,
i 3th II]I:I-EDl:'MI}'}-'::I.!‘ = ; o] EE L
The industry shall suhmit & yearly centificate to the | , - o
' effect that i wddition/up-gradation/ mﬂ:ufﬁﬁ;;ﬁﬁ!ﬂ?mﬂdﬁrﬂnzﬂaﬁaﬁ“ﬂ ﬁ
¥ | modification'modernization  has been corried oul | carried ol during the previous year, is atached
| during the previous vear otherwise the industry shall | herewith,
| pply for the vasied consent |
Dueing the period beginning from the date of
10 issuance and the dute of expirstion of this consent,

the applicant shall noi discharge foating solids or
| visible foam, e

Any amendmenisrevisions made by the Board n
the tolermnce  fimits  for discharges  shall be
applicable to the industry from the date of such

nimEEkments’ revisions

Compliznce of this is ensured in letter and spirit,

W shall ensure the eomplionce in letter & spirit of
the amendment’revision made in the effluent
stanclards imid down from time o time by the
Banrld 'C PCBMOEF.

For Akums L

fesclemoes Lid,

Alﬂt;@mﬂzec}b
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COMPLAINCE THE

O
s 25/26 of Wate '

e tion & Contro

Eéﬂéﬂ' _CONDITION

OF

The industry shall not change or alter the
U fEcturing process'es) so a8 to change the quality
ﬂr'ld-'nr -.'p|.l1nlil:'-' nl"lh: efflucnts generated without the

13

..........

There is na change in the manufacturing process.

Any upser conditions in the p-]mr. plants  of the
factory, which is  likely to result in  increpsed
effluent and/or rezull in violation of the standards

Environmental Engineer.Punjab  Pollution  Control

failing which any stoppage and upsel conditions that
come to the notice af the Boardits officers. will be
deemid to be intentional viskation of the conditions
| of comesent.

14

15

17

o The industry shall provide werminal manhole(s) ot
the end of each collection system and a manhols
| upstrieam of final outlet {s5) out of the premises of
| the industry for mensurement of low and for wking
Samiples,

lay down by the Board shall be reported o the |

| Apreed and compliance of the condition will be

Boord of concerned Regional Office immediately |

ensured.

Termminal manhole provided at the finsl outle for
tiking reated wastewater samples.

Thie industry shall for the purpose of measuring and
| recording the quantity of waler consumed and efffuent
discharged, affix melers of sch standards  and
| ot such places as approved by the Envirenmental

concemed Reglonal  Cifice.

Engineer.Puifab  Pollution Control Board of the |

Water meters (EMF) have been provided at the
source of water supply and ot the outlet of
ETP.Record of readings of these melers s being
mninined.

treatment and sludge pgenerated from treatment 5o as
to satisfy the Board regording regolar and proper
| operstion of pollutien control_equipment,
iTh-: industry  shall provide.  online munim-hg
| equipment  for the parameters as  decided by
| concerned Regional  Office with the effluem
treatment  plantislr  pollution  control  devices

| Installed, if applicable,

e industry shall waintain record r:ganl:mg Lhu.-.
aperation of effluent treatment plant (e, Record of |
quantity of chemicals snd energy utilized for

Proper log book for operation of the ETP i5 being
maimeained.

CHCEMS hiss been insialled to get the real time dain
of the treated wastewater gunlity and on the stack
Boiler ;which are connected with the server of the
PPCB/CIMCE.

" The pollution control devices shall be interlocked
with the manufacturing provess of the industry

(1)

Interlocking i not  possible. being  aerobic
hiokagical based ETP since the aeration tank is
required 1o be kept in operation even during shut
down period for the survival of the biomass,

thevBoard

n

The authorized outhet and mode of disposal shall not |
be changed without the prior written permission of |

The lndmir} shall comply with the conditions
imposed. By the SEIM | MOEF  in the
envirenmenial clearnce grmnied to it as requined
under EIA  nolification  dated 149706, i

| apgiicable.

z1

There is nn-:hang: in the authorized outhet and
imasde of dispecsal of the wastewater.

The industry is complying with the conditions
impoged in the EC in letter and spirit.

| The industry shall obtain ond subimir
| eover  as required  under the Public
Insurance Act, 95

Insurnnce
Liability

Cover under the Public Liability Insurance Act,
1991 his already been taken, which is valid up 10
24 Aug. 2024

For Akums |ifesciences Ld.

Auth. Signatory



COMPLAINCE  OF

WATER

THE

w's 25/26 of Water (Preven

QF

The industry shall not use any unauthorized out-
letis) for discharging effloemts from its premises,
Al unputharized outlels, if any, shall be connedted to
the authorized outler within one maoith from the date
ol aie of thiz conceal,

Mo authorized outlet is being used.

The industry shall make necessary arangemens

for the monitoring of effluent being discharged

by the industry and shall mnitor its effluents-
Once in Year for Snull Scale

Four in a Year for Lu:ge."h.-!edaum
Scale Industries —
The m:lu'rtq' will submit  maonthly
resding'  dote of the - separate energy
meter installed for running  of ‘effuent
i treatment plantre-circulation system to
the concerned Regional Office of the
Board by the 5th of the  following
ot

The PPCR 13 monitoring the guality of treated
wasiewater in every quarter and the industry is
found complying with the preseribed standards, In
addition quality of treated wastewater is being pot
monitored. from the third party once in every
quaner.

The industry shall pn:lﬂd: electromagnedic fow
meters ol the source of water supply, ot inlet/outle
of eMluent trestment plant within one month and
shall maintain the record ofthe daily reading and
submit the same o the concerned Regional  OifTice
hn.l the 3l of the 1n|h.1m|1ﬂ_ mum.]l

Water meters (EMF} have been provided af the
source of wister supply and at the ouotlet of
ETI.Revord of readings of these meters is being
imsiained.

The Board reserves the right 1o revoke this consent
of any time i ense the industry is found violating
any of the conditions  of this  consem and/or the
provisions of Water {Provention & Conwal  of
Pollution] Act. 197 4 a8 amended foom time to time

Ok agreed

i

The issuance of this consent does not convey any
property  right in either real or persomal property, or
any exclasive privileges. nor does it authorize any
injury  to private  property  or any  imvasion  of |
personnl rights, mor any ml'r[ngumnt of Central,
State or Local Laws or Repulations.

27

Ok apread

The consent does nol  authorize m’:q:[:mutﬂ:tr'
comstruction of any physical stroctures or facilities
for underioking of amy wark in ony natural |
Sl rCourse

Mothing in this consent shall” be deemed w neither
preclude the institution  of any legal action nor |
ir_ellgw-_ the :pphm_umt Imm_ oy, responsibiliGes, |
- Nabilities o penaltics 1 which the applicant is or
may be subjected under this or sy other Act

Crme—

Cik apreed

s agreed

The industry shall make necessary and adequste
arrangements (o hold back the effluent in case of
Fisi lure of septic fank.

Compliance has been done

For Akuing Lif

Lid.

e lh LS

Auth, Skgnatory
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CONDITION __ OF

COMPLAINCE __ OF
w/ W

e co0fy
0

Control of Pollution

_consent is_prohibited except.

_ Condifions

e

- TtlE ﬁummwh:ﬂ: pass of any discharge from

focilities utilized by the applicamt 10 maintain
compliance with the terms and conditions of this

I, Where unavaidable to prevent loss of life or
soane propery  damire or

il. Where excessive storm  drainage or run off
would damage facilities necessary lor complinnce
with terms and conditions of this consent. The
wpplicant shall immediately notify the consent issuing
suthority in writing of cach such diversion or bye-
eSS,

| manner

I'roper Safety aystem in place.

Ageed & Noted

The irh:lu.'ur_'r shall cnsure that no water pollution
problem s created i (he ares due to discharge of
| effluents from its industrial premises

No water pollution is caused in the srea o8
compliance of the preseribed efffuent standards ia
being ensured it all the times.

| The industry shall comply with the code of praclice as

notified by the Government’  Board for the type of
industries where the siting guidelines’ code of practice

| have been notified

Solids, sludge. filter backwash or other pn-JIuJ:ml
remaved from or resulting from trestment or control

| of waste waters shall be disposed off In such a

fo  prevent any  pollutants  from  sech

| materials from entering inlo_natural water,

R0

lad

No code of practice has been laid down by the
PPCB for pulpand paper indusiries for which the
mmpﬁann:w: I8 10 ensured,

All the solid wastes genersated from the wnit process
and operstion are handled in an enviroamentally
sound minner,

The industry shall re-circulite the entire conling
water and shall also re-circulnie reuse to the maxinmm

extent the treated effluent in processes

The indusiry shall make necessary and in.laqum:
urrunul:m:m.i to Bold hack the effluent in  cise of
failure of re-circulation system.’ efffuent treatment plist

Entire conling water is being recyeled.

Compliance made

19

a0

The indusiry shall make proper disposal of the effluent
80 @5 o ensure (hal no shignafion occurs inside and
outside the industnial premises during miny season and

i demand period

Where excessive storm water drainage or run off,
wiomild  damage fcilities necessary for complionee
with terms  and  conditions of this consent, the
applicant shall imrmedinely nofify the consent issuing
puthonty in writing of each such diversion or bye-

Jo VI | O
The industry shall submit o demiled plan showing

therein the distribution system for conveving wasie-
water for application on land for irngation along with
the crop pattern for the year.

Oinly suthorized mode of dispasal of the effluent
is being practised.

Ok agreed

The ETP has been installed based on ZLD
ireatmend, &x such . no wastewater is discharped,
ihs , this condition is not applicable 1o our unit.

41

The |1|ndusrr:.- shall ensure that the effuent discharged
by it is toxicity free

42

Compliance of prescribed standards is being
ensured.

The industry shall not irvigate the vegetable crops with
the treated efMuents which are used’ consumed as raw,

13

Camplied with.

Diralns cansing oil & prease contamination shall will be
sepregated, (il & gresse trap shall be provided to
recover ol & grease from the efffuent,

No such stream |s generated.

For Akums Lifesciences Lid.
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COMPLAINCE
u/s 2526 of Water (Prevention &

4

. OF

me 3081 conmimion
1

Pollution) A

OF  WATER

1974

.Ihr incustry  shall establish sofficient number of
| piesometer wells in consuliation with the concerned
| Regionnl Office, of the Board b monitor the impact
on the Ground Water Quantity due 1o the industrial
| operations, and the monitoring  shall be submitted o
| the Environmental  Engineer of  the concerned
| Regional Office by the 5th of every maoith.

45

i The industry shall ensure that its production capocity

I & quinlity of trade efluent do not exceed the uantity
[ mentioned in the consent and shall not carry out any

E expansion without the prior pennission™0OC of the

| Board.

Already provided to ascertain the quality of ground
witter.  Crodindwater analysis reports are being
submtitted to the PPCR from time 10 time.

There is no change the consented/allowed
production capacity.

SPECIAL CONDITIONS

Sr.No

Condition

Compliance Stutus

This consent 1o operafe: has been pranied  for
manufacturing of Cefepime Hydrochloride @@ 30
Rgsiday, Celmaliay 20 Kgsiday, Celfpodoxim e
Proxvetili 100 Kgs'day, Cefiaxone Sodiumii 100
Kpsiday, Cefiximei® 30 Kgsday, Cefdiniem 10
Kgsiday, Celuroxime Axetil Amorphoasid 12667
Kgsday, only,

Industry is manufscturing prodisct Bs per consent,
i.e. Cefepime Hydrochlonde @ 30 Kgsiday,
Cefrozilia 20 Kgi/day, Cefpodoxim e Proxetilis
10 Kgsichay, Ceftinsone Sodiumdl 100 Kes/day,
Cefiximea 80 Kgsiday, Cefdinir@ 10 Kgs/'day,
Cefuroxime  Axeril Amorphousd 12667
Kes'day.

The industry shall only manmufacture the pm&m:tﬁ and
limit iheir quantities, for which it his been granicd
consent fo operale  from the Board [t shall pot
manufacture any other product without the prior
| written permiszion of the Board’ Competent Authority.

The mdustry is manufacturing only those products
for whith EC has been obfained, as such, the
indusiry is not manuincturing any other products.

The indastry will make the ATFD in operntional
condition immedutely.

ATFD of capacity #00 I'hr. has already been

The industry will operate the ETP, R.0, MEE, ATFD
repulardy & efficlently and will not dispose of any
waste-water through  unscientific manner  under any
_ieAmsiances.

The industry will dispose of the bazardous waste 1o
TSDF, Nimbon immediately.

| the commaon TSDF

mnstalled and the same is being operated regularky.

The industry operates the ETP, RO, MEE and
ATFD properly & efficiently and & maintaining
vecor] of their operations,

All categories of hazardous waste are being
collected and managed as per the provisions of the
HWM Rules2006. The storage-ghle hazardous
wastes are being regulariy got lifted by operutor of

pnaivsed from Board Loboratory within one month
upon re=cormimiasioning of the umir,

The industry shall regularly operate & maintain its
efffuent trentment plant and the treated effiuent shall
be reused in the process in sccordance with the wter
_balance submitted by it. R
The lnv.lm-lr'-' &hnll km.'p the record  of freshwiter
| consumed treated wastewater” re-circulated watér and
| tremted  water discharged onto land for plantition

within ond outside the indusiey  on daily basiz and
| shall subrit the same to the Board on monthly hasis

The industry shall get the treated effluent samphes |

| tonforming 1o the prescribed standards.

FPCB = mllc:‘tmgﬂ}r treated wastewater samples
once inevery guaner and &s per analysis reports of
these samples, the treated wasiewater is found

The industry operates the ETP, RO, MEE and
ATFD properdy & efficiently and is maintaining
record of their operations. The trested wastewater
i5 retsed inthe wtility,

Ihe industry 15 maintoining proper record  of
freshwater  comsumed,  freated  weastewater
penermled and  reused in the process‘utility.
Monthly record of the same s sent 1o the PPCB.

The industry shall develop adequate plantation area as
well s permanent pipeling network Tor unilfomm
distribution of wasiowater in the entine plustation arsi,

Plamtation bas been developed as per requiremeant,

For Akums Lifesciencas 1 td,
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COMPLAINCE _ OF __THE oMt
w's 25/26 of Water (Prevention & Control of Pollution) Act. 1974 for discharge of efMuent.

CONDITION OF  WATER

s0 that no stagnation of wastewater occurs inside, |

| outsede or in the pluntmr:m area al any time.

 The In:hm:y shall EI:I'ITI|J|]|- with declsion of hizaring
dated 277172023  and. swbrmit the report in the Vo the |
Environmental Engineer, Regional  Office, SAS |

Magar.  in lieu to Board letter no. 3540 damd1

17052023,

_submitted by 1.

The Irbdu.-smr shall Hﬂl.ilﬂi.hlrgn m:;-,- trade & domestic

cifluent {treated or untreated) into choe | dmin river |
or inland  surface water &t any time or uny other |

unguthorized place by any unauthorized means and
shidl reuse the treated  efffuent o the process in
accordence with the water alance  submimed by
it.Fursher, the indastry shall siick (o (he winler balance

The indusiry 15 complying with the decisions of the
Imnng held on 27,00 2023 arlrl compliance in this

Mo wastewnter is discharged through illegal mode
of disposul,

The industry will comply with the conditions of the
Environmental Clearsnce granted to it vide nol-
FROT1926:2007- LA 1 (1) dated 17.03,2000,

The |I'Ilﬂl-l!:l|fl'_||' shall  obigin Al the stafuary
approviehs clearances from the concerned d.r.pur!mﬂs

The industry will comply with the conditions of the

Envirpnmeninl Clearance granted to it vide noJ-
I ||1|1fcr'ﬁmm1 LACID (1) dated 17052009, in

All necessary statuary approvals/clearances have
been obtained from the concerned departments.

This Consent is being issued to the industry biesed
upon the documents’ information submitted by i
nlong ‘with the online application form. The Board
would be ot liberty to lake pengl aclion against the
industry and its responsible’ concerned  personds) in
case  information/document  is detected  as
incorrect/ false'misleading sl aiy point of time, withow
any opportunity of Personal Hearing o
Im case the 1I1-J.I.I5|.r}' fails to ::-umph with the prn'l.lmml-:
of the Water { Prevention & Control of Pollution) Act,
1974, Air {Prevention & Control  of Pollution} Act,
|9E1, Environment { Proteciion] Act, 1986 andor any
other environmental law applicable to the project and
Bules, Circolors & Dircctions issued by the Board
Frosmm Birme fo Bime, action g deemed  fit shall be taken

agninst the industry.

For AKLIMS LIFE SCIEMCES LT,
For Akums Lifessiences Lid,

Authorized Sigmatory

Agreed and noted,

Agreed and noted.

5=V

Auith, Signatony
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253, 284, T3 & 36.2 shrough captive incleersier installed
within premises  The inchstry shall maintain  recond
regarding the operation o incineratyr a5 well 55 ihe
Hueardous Waste dieposzi thromgh it ennegindne basie and
itk svailable do b visating offieer of e Board o fthimn
lail.

The .-r;l.'l'il solvenl e HW cal. J&.0 shail he rasoveed |

rowgh ihe captive SR dand aisd the industry skadl
mERnin peoper record regurding. operstion of incinemtor
&5 well us the solvent recovesed through 11 e repalar bessis
sl make avuilable 1o the visiting olfeer of the Board
WHIKHE  Fal

The bndusry  alill e n.,1_||l|'||:-|.i.um;|.: of SOF issued by '

CPUR Tor spent solvent recovely and sulymil complsnics
o e saimee in annotaed  Torm o the Rapsitl CHifbee lar
versfivation. befire applying for repewal of outlsorizntion
et the WM Rufes. 20~
Thie: inchistryshadl stare its haenrdas wastes genered fom
different manufieniring activities’ ikerwsse, willin i3
prcancses in BN envicommemally sound  masner (s T
pravisiang of 1he Hazardows mid Other Wasies [ Mazsemen)

Jand Frons bosslary Maveien) Rides, 10 |6,

CGP':?EEN#J!Q\TIH'I‘I{)N

Apilh weilif ‘collection, Gewerati i ram iom

in tment, Disposal® o rouous Wastes nx pev the Hazardous an P Wiis

(41171 ans iy Al ent} Bules, i,
_ Consent Condition Compliance g
The industry shall dispese of fis haeardors wase casepry | Complied

Fatrnrdois woete disposal through eaptive inginerane
within premises. ecords ape well maintaiied

Cormplied

All records ane inaintined.
Corisplied TOC VOC device mamiled a1 SRF Tar ]
vnline monboring. Device is contected with CPCD &

FPCE server,
Phati miacked as  AnmenresY,

Wi aored Huerdos wasie witlin premises i
environmentally sound manner s por provisions of the
Hizardous and  (hher  Wisies (%lansgement ned
Fran’s bowedary Mosenwenip Rubes, 2006
Preio Adimchicd a3 Anpeswre- VI,

Phe indisire shall snsure repakr liting of hirarding wase
anel alwr ensure that the guastite: of heeardous wasse
geacticl porowear shall oor be sioed  bevond dabs
Pestemilable wjin TR caved in 115 peemises il ey g

| The inusiry shalt handic e hazurdos wastefs) strictly |

o aeerndanee. with the prinisions  of the Tlazardous  and
(her  Wasees iManagemenl ol Trns bouilany
Movemient) Rules, 2006 and goideliies fsped by Central
Fallutson  Contrgl Bl 1 Minisin  of Eovimanmen &
foias aned Clinne Chonge, New Dethic
I zase, the lnistry fofls 0 comply with the nbove
damiitions of pghorizathon ps.well os privvisions of the
Havordmes and Other Wistes {Mlanngcnend and  Trans
bowndary Mimvement) Rules, 2006 andior uny  ather
evitoosental law applicable 1 i industry and Rules,
Circulars & Disections jssued by the Board from e w0
firnee, the Baurd shall be constrnined o ke action s ihe
tlastry nder the provisiais ar’ the Polluiog Coepel L

1 A 5

For Akums 1is

Complied

We commitied o comply as per provisions of the
Hazardous and Other Wastes { Managernent und Trins
by Movemiens) Rules, 2006 and sidclins
esued by Certrnl Pulbution Conirel Board | Minisry
ol Envirsmment & Foresis gl Climaie Chunpe, Mew
Liclki

Agrreed & Mored

Hestiences Lid.

Auth, Signatory
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Consent Condition

i LES 0% prr
mlgnagm'rt;n; amdl Trpms gunn_ﬂmr_}; Muvemgii] Bules, Hilf,

aru "aEnm ¥
the Hazardows gud Oiker Wisley

A GENERAL CONDITIONS

The authoeised person shall comply with the

a1 prosisions of the Environment (Proteciiond Agt,
I%86. ard the rules made there undier,
The wuthorsagion o il remewnl sl be
procduced for fspection al the  request of an
afficer authoelsed by the State Podfution Control
Huoard.

We commitied 1r comply with the provisions of the
Enviranimenl {Prolestion) Acl, 1986

Agreed & Noted

The persen suthorised shall nat rant, lend, scll,
rensfer of atherwise mnsport the - harrdous tiricl
other wastes except what is permitied thecagh
this suthorisagion, :

Any  usahodised  chaoge in personnel.
04 | Suipment or working conditians us mentioned in
the npplication by e person kitharised shall
consfitie a breach of bis sutborisation

Thi person : alwll Intpdement |

unithorised
Emergency Response Procedume (ERPY for which
this aithorisition is being gramted considering ll
03 sile specific: possible seenaros such a5 s ey,
Lenkiges, Vire ete. and their possibile impacts. and
ulsa carry st mock drill in phiv reemerd at regulus
inlervl of lime,

Agreed & Noled

Apreed & Noted

Unsite emergency Management implemsent ot site Mack dril]
comducted af repulor imerval af time considering all sipe
spevific scemurdis
Copy of OSP stuichied 2 Annexare-]

Palliicn
o Implementing

provisions outlined  in the Central
Control  Monrd  puidelipes
Liahilities
tHandling and Disposal of Hazardous Wasie and
Pemalty, L

Iis the duty of the suthorised petson 1o iake
07 | prior permission of the Seane Pisllution Conirel
hourd 1o elose down the tility, -~
The imported hozardoos und other wistes  shall
08 be fully ingired e ransit s well as fir oy
acldental deruirence and s L-k.-:ln-m:n_ uperation.
The  recoed of cuisumpion and e o the
0% | imported hazsedous ond  sther wesses shall - e

L

e persan authborised shall eomply with the |

for - Eawironmental Examapes duse o |

We committed (o comply with the prowisions oullined  in
the Cemtml  Pollwion  Control  Board guidelings  on
Implementing Lishilities fir Environmental Demages due
to Handting and Disposal of Hasardous Waste and Penalty,

‘Agreed & Noted
Agreed & Moted

Agreed & Noted

mininLained,

For Abanis Lifedeenoes Tid.

¥ =

Auth. Signatory
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CONSE H'ﬁqt% IMTION

mwmmmm'w
Reception, | restment, Disposal® of Hozsrdnies Wausics a5 per the Hucrdogs amd Oiher Wasies
(Management and Trans byundary Movement) Rales, 316
Sr,No Consent Condition L. Complianes .
Thie odons misd other wiste  whieh gots gencrated | Aoreed B MWored
during reeveling  oF o oremse s TECOVETY  4Ir fire-
1] provessing or utilisation of imported hzardos o ol
wasies shall be treoted and disposed ol as i specilic
wonditions ol authorization =
T The mporier o exporier 2hall beae the cost ol impit | Apreed & Woted
vr expart and mitigation of demages [ any. o S
3 |An applicatian for 1he tenewn| ol an mithorisation shall | Agreed & Moged
= e made as loid down onder thess Rules, el e = S
Ay vaher conditions fr compliomee i Pt the Caiidelnes | Acreed & Najed
13 majed by the Minisiny  of Environeent, rargst grud |
F Climate  Change o Cemral - Podlugion Control B
Tronmy Eime e fime. N, s . g i |
Annual resum shall be filed by june 30ih for he period | Campdied Anvaal return shmitied

14 |

etmuring 311 March of the venr.

Lapy of Farm -1V atlached as Annoxmre-ll

E. SPECIAL CONDITIONS

[k

e indusiry. shall ne peresate’ sore! collect |Ii:.i.p4|5ur any
othetr catemary of s waste fron i [Femise, et
Wk cntegory of hazardous wastes | e which it B hecn
grambed tleis suthoeizeion imder she HRS Rules 2016

Complied,

We peneratel stare! dispase only those Huzardeus WISk
which it has been gramed w PRCR s aithorisi o)
nder the HWM Rules, 206

e industry shall siways cowtiply with puidelines
Issued by PRCBACPCE For time 1o dme

We conumitted 1o comply with guidelines
issued by PPCB/CPCB for time 1o fime.

Phe incustry shall dispose of jts gonerited henrdous wiste
serpney: 35 ITCE 3TE w the Commn Hizamilous
Wesie Trentmem & Disposal Focility as per prwisions
e Flagarikne npd Oiher W asies (Management w
brunstoumdary Mivemeni Riles, 2004, vEder o
rnaifess and shal suintain proper ecord in this regnrd, af
Iil] Lires

Conmplie,

We dispescd off pencrated herardous wide 1o he
LCamimon Fluenrdiny 'Wosne Treitmsent & Diisposal
Focility s por prievisions: of the Haenrdous il Oiher
Wanles [ Muocsemen) o f'nll:l::l,‘-::l.rrb:lur! Mivemeni)
Bz, 2{kl

Mussifiest attackes| is Annexure-1i1

i

1 recard - in Ahis reparl, o all timies,

The industry shall dispose ol s hazindogs wase catepey
A1 & 3T 1 the mtborized wndi | reeveler b Ing walid
Hegistrateon Certificate-cornsPass  Hook S Fuegul
Polhaion Controf Beard 1 Ceneral Pallution Comirol R
anil walid autherization of the Sine Bl umider the sald
Rules aml  Jeensenis 1o operile under - the  Watgr
(Prevention & Comml of Poliuticni Aer 1670 & (b Alr |
AMrevention "% Control of Palligiony  Ac, 1981 und
pebarimtion wisder e Hirardies anid Diher Wasies
(MamizeinTil mwl Iramehoundnry  Movemenih  Biks
010, wnder  proper monifess and dsall min [Fraper

For Akun

We dizpose our baganding wasle cubegory 5.0 & 330 io |
MS Apmradl MEG Co, & M/S Sarvi Chemicals. the

authorszed recycler having valid Registration CentiGrae-

cum-Fiss Baok from Pujab Pollution Camtial Board 1

Ceittral Pallition

e Aripebeds A5 e Anbemre- 1V

13 Lifeseienies Lid,

Auth, Eigu;ugﬂ-}.-
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e ON SITE EMERGENCEY PLAN INDEX iy _
ON - SITE EMERGENCY PLAN
AKUMS LIFESCIENCES LIMITED
Village Sundran, P.O. Mubarakpur,
Derabassi, Distt. Mohali,
Punjab.
|Prepared By TApprovedBy <~ |
Sl BLDW YAREATW | MUKeH SenagH
Designation Assishpnb  pgyeey” | my-
Sign a0 e 0 L
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1. Objectives 3
2. [ Introduction 3
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6. Maximum Inventory of Hazardous substances 7
T- Facilities for emergency handling, 3
_ 8. Emergency assembly paints. i 9 i
o Emergency Sirén. 9
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1. | Emergency First Aid Center i0
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14, Action is to.be taken in case of Fire 4
[3, | Actions to be taken for safely shutting down of Plant 15
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22, | Actions 1o be taken in case of Food Poisoning, 18
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23, | Emergency arising on account of equipment failure 19
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30. | Fire alarm y 22
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’ AKUMS LIFESCIENCES LTD. Suk _i |I
PLANT- DERARASSI iy =]
Akums ENVIRON MENT, HEALTH & SAFETY
ON SITE EMERGENCEY PLAN ABBREVIATIONS E
HE: Human Resources LT - |
EHS Environment Health & safery —
ETP Effluent Treatment Plant
SRP Solvent Recovery Plant
PPE Personal Protective Equipment
AFFF Aquepus Film Forming Foam
ERT Emergency Respense Team
DG Diesel Generatar L -
KVa Kilovelt Ampers =
MCC- Motor Control Centre
H3D High Spead Diegel ¥ o)
KL Kila Liter i
MEDS Material Safety Data Sheat g
LOTO Lock Out Tag Cut d
CO2 Carbon Dioxide
DCP Dry. Chemical Powder
HCL Hydrogen Chioride
CPR Cardiopulmonary Resuscitation !
CEE Chief Emergency Controller .
ECC Emersency Control Centre =]
EWP Elevating Work Platforin

For Akums Lifescionces Lid.
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&) AKUMS LIFESCIENCES LTD.
PLANT- DEREABASE] b
' ENVIRONMENT, HEALTH & SAFETY | &40 0! . 2
__.Flllums Y TR 'r'__
ONSITE EMERGENCEY PLAN CONTENTS :

1.0 OBJECTIVES

The primary objective of the emergency procedure is to safeguard the life of the personnel
working in the plant premises and the plant itself and prevent further damage o the swrounding
environment. The other objectives are;

» Tocontain & control incidents of emergency.
To' prevent the emergency from: escalation and contain the same within the boundary of
QCCUrTEnce,

» To minimize the damage 1o the property & environment.

» Toayaid confusion ! panic and to attend the emergency situation promptly & effectively with
clear-cut linc of sction.

» To facilitatz prompt Rescue operations and treatment of the injured.

o Toobtain prompt extemnal assisiance if required.

= To preserve records, equipment efc. and fo erganize investigation inte the cause of the
emerigency and preventive measures [o stop its recurrencs,

The attainment of this ohjectives calls for prompt mobilization of all svailable resources and
activating counter-emergency procedures by all the employees.

L1 GUIDING FACTORS:
s Identifying the nature of cvents and their assessment.
s Appointment of Key Personnel & delining their duties and responsibilities.
»  Procedure for raising alarms and subsequent communication systern,
¢ Communication with outside agencies, including emergency services.,
s  Action plan for different emergency stages and scenarios,

2.0 INTRODUCTION:

On-3ite Emergency Plan is prepared with a view to control the emergency situation effectively
and o achieve the above said objectives. An emergency, if not controlled, may cause a disaster
and a disaster may become catastrophic. Henee advance planning and proper training 10 each
and every employee for emergency preparedness is very  essential to prevent any
misunderstanding and disorder l:hmng and an emergency.

Om-Site Emergency Plan outlines the basic course of action 1o be followed by emplovees in case
of any emergency situation arises such as major fire or explosion, chemical spills, release of
toxic, flammable or hazardous chemicels or any other similar condition which may cecur either
in or around the plant premises.

The highest-ranking technical person present in the plant at the time of the emeraency will have
the overall responsibility of supervising and coordinating the course of action to be taken 10
tackle the concrgeney. Every concerncd should be (s ouglly familiar with his risponsibilities

as mentioned in this plan,
Far Akums Lifssciences Led,
N = o TN
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.' AKUMS LIFESCIENCES LTD.

| Akums

ON SITE EMERGENCEY PLAN CONTENTS

L

21 DEFINITIONS

» Eniergency: Any unplanoed event that can cause death or significant injuries o employzes,
contractors, ¥isilors, customers or the public or that can discupt operations, cause physical or
environmental damage, invite media or sanction from government or threaten the facility's
financial standing or public Image.

e Emergency Response Plan: A plan of action for the efficient deployment and coordination of
services, agencies and personnel to provide the earliest possible Response to 2n emergency.

s Emeérgency Preparedness: A continuous cyele of planning, grganizing, training, equipping,
exercising, evaluating, and taking corrective action in an effort 1o ensure effective coordination
and response during an emergency

=  Emergency Response: The organizing, coordinating, and directing of svailable resources in
order to eontain of mitigate the impact of an incident to prevent any further loss of life and
preservation of properly, minimize danger, restore normal operations of the facility, and assure
responsive communications with the community

3.0 ABOUT THE ORGANISATION

Akume Lifeseienees Limited Linit — | facility is located at village Sundharan, Tehsil Derabassi,
Punjab. The manufacturing facility is 7 KMs from Ambala - Chandigarh National Highway NH
22, Ghaggar Railway station is 4.5 KM from site. General Hospital at Dersbassi is 7.0 KM
from site, Village Sundharan with a population of approx. 15000 is located at 0.5 KM from the
site. The surrounding area is basically an agricalttre land with some small industrial complexes
coming up in the vicinity. Spread gver 31 Kangl 20 Marly of fand, the company iz a1 presen
manufacturing semi synthetic Cephalosporin’s along with some of thewr intermediates. The
Akums Lifesciences Limited has Appeox. 400 employees on its all

4.0 General process description:

Raw materials come from approved venders and stored in ware house, then send to production
Block for process. In production bleck, raw maserials are charged into reactors in which reaction
takes place. After reaction, reaction mass is filtersd in centrifuge’ agitated Neutsch filter/
Neutsch filter or other filtering Equipments as per requirement. After filteation, wet cake is
unlosded into antistatic polybags and mother liguor transfer to Solvent Recovery Plant for
recovery/spent for sale. Wet cake is dried in drvers. Dry maoterial is trunsferred to the dry
processing and packed as per requirement and gend 1o finished goods ware house. This includes
certain processes listed below:

Amination

Acidification

Basification
, Condensatzon

Hydrolyvsis

Dristillation
v Crystallization

Filtration

‘Drying For Akums Iifesciences I td
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6.0

.1

6.2

6.3

7.0

Akums :
: _____.LIH_EDI_EMEEEEHJ_IELELAH_CHHIEHE,_
3.0 WHAT IS ON SITE EMERGENCY?

Any unplanned event that can cause death or significant injuries to employees, contractors,
vigitors, customers or the public or that can disrupl operations, cause nhysical or environmental

dumage, invite media attention or sanction from povernment or threaten the facility's
financizl stending or public  tmage.
s Fire

» Explosions

» Release of Hozardous material (Sulphuric Acid, Hydrochloric Acid, Ammonia,
Highly flammable solvents etc.)

Madical Emergency (Swine Flu, Bird Flu, ete.)

Natural Disaster ie. earthquake, feod, lzhtning, storm, cyclone etc.

Act of war and terronsm,

Other foresceable emergency like Loss of utility services, Transportation incidenis,
and pandemic preparedness

Note: For off-site emergency resulting from site ncrivities will be controlled and manaped by
distriet authority as per MSHIC- 1939 Rule 14 schedule 13,

If any help/support required by the local suthorities; site will provide all necessary support (o
mitigate the consequences from the Off-site emergency.

Hazard potential areas :

Following emergencies ¢an occur at various locations in the Plant

Fire & Explosion at: '
Above ground solvent storage tank farm
Recovery Tank farm at SEP
Distillation Towers at SRP

Production Building

‘Boiler House

Incinsrator

[hum storage area

Warehouse,

Canteen.

(das Cylinder storage area.

R A R L R R T

Electrical Fire
¥ Main Electiical Sub Station and MOC rooms

Release & spillage of toxic/flammable/ corrosive substance :
# “HCL
»  Ammoniz at Gas cylinder storage yard
# Organic solvents & its vapors at the entire Production & Recovery Plants.

Maximum Invenmx_'f of Harardows snhstance:

NAME OF THE MAX. QNTY STORED
5. NO. CHEMICAL STORAGE TYPE | HAZARD AT ANY TIME

i ACelone Above GrodndTank | Flommable [ | 19 EL

=== Auth, Signany] .~ TRULLED COFY
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L

v AKUMS LIFESCIENCES LTD. : .

. ON SITE EMERGENCEY PLAN CONTENTS i
2 Methanol Abpve Ground Tank | Flammable, Toxic | 29 KL
3, Cyelo Hexane Above Ground Tank | Flammable | 29KL
4 HSD Above Ground Tank | Combustible 32 KL
T Toluens Above Ground Tank | Flammable 19 KL

8.0 FACILITES FOR EMERGECNY HANDLING
The following facilities zre available in the Factory besides the trained Fire fighters (Secunty &
Departmental Safety Squad) and Rescue Teams round the clock which can be used efTectively
in case of an Emergency: -

Azsembly Points

Emergency Control Centre

Qccupational Health Centre

Ambulance

Fire: Extinguishers

Sprinkler system

Fire Blankets

Ring Fire Hydrant System with manual controls and emergency pewer supply.

Sell-contained Breathing Apparatus ]

Spill Containment Kit.

All other types of PPEs as per the nature of solventsichemicals like Nitrile hand aloves, v

chemmical resistant suit, Face shields, poggles, safety shoes, helmet & pum boots etc.

»  Foam Monitors.

9.0 PUMP HOUSE:
Water capacity for Emergency wse: 400,000 liters

#  Fire Hydrant main Pump - | na. 171 M2,
#  lockey pump + 1 no. 11 M?
¥ Diesel driven pump (in case of power failure): 171 M® /hrs.

o  Ring main fire Hydrant systems, hoses with accessories are ayailable for fire

extinguishing purpose.

s Additionally AFFF foam, Foam making nozzles, fixed single hydrants & Water /Foam
Monitors are available st various crtical locations.

. All production buildings are provided with Hydrant Points, risers, water monitors, dry
sand buckets, and fire extinguishers. (List is attached as Annexure-1}

= Sufficient nember of trained manpower available in the plant to extinguish any fire and

attend emergency. (List of ERT Members is altached as Annexure-17)

Sufficient ‘number of Personal Profective Equipment are evailable in the Safery

department and at various location in the plants like:

Self-contained Breathing Apparatus

Airline respirator:

Canndge type face masks for multiple g.ﬂ.s-:s

Safery Helmets For Akum¥ L fésciences Ltd,
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| ON SITE EMERGENCEY PLAN CONTENTS
¥#  Safety belt
®  Chemical resistance suits
#  Hond Gloves, Goggrles & Safety shoes ete.
* Cccupational Health Center equipped with necessary facilities available for First Ald.
. Ambulance 15 available round the clock,
»  Safely Shower with eye wash fountains placed in all plants ar required places.
* A network of intercom facility and Walky Talky system available in all departments at
plant. Any message can he communicated immediately.
=  Allthe produstion buildings are provided with emergency manual siren.
+  Material Safety Data Sheets of all chemicals used in the plant are available,
» 3 Mos of D. G. set of 625 K.V AL, 500 KVA & 1010 KVA are available in the factory.,
All buildings are having Emércency lizhis.
*  Wind Socks (wind indicators) are fixed at the ;
# Top of the Block B ]
¥ Top of the Block H
¥ Top of the Block K
»  Spill control kits ave available in all plant and ware houss,
s Multi gas detector to detect danger level of flammable vapors, oxyeen and Carbon Meno
oxide in working environment.
10.0  EMERGENCY ASSEMBLY POINT :Thee are three sssembly points designated
in our factory:- [
# Na.1: Near Admin Buflding
7 No.2: Mear Ganteen building '
# No.3: Near Plantation Area
Whenever any emergency is declared, employees except ERT members and Key persons
are required to assemble at any of the three locations, & per the decision of the Site
Emergency Controller & wind direction.
Each assembly point used during the emergency shall be manned by a néuninated PErsLn
of HR Dept. to record the names and depariments of those reporting there. This information
should be communicated ta the Site Emergency Controller without delay,
11.00 Emergency Siren:
For emergency. communication 02 sirens are available one is at Block ™ and other is
available at Block H building.
For declaring emergency, siren will be Blown.
For declaring all elear, siren will be furtied off.
EMERGENCY DIAL: - Dedicated Intercom Mumber 5333,
12.0. EMERGENCY CONTROL CENTER (ECC):-
Therewill be one Emergency Contral Centers at our site,
121 Main. Gate Seenrity Office,
site Emergency Controller directs emergency action from Emergency Cantrol Centre
For Akums Lifesciences Ltd
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ECC iz equipped with i

= Adequate means of communication 1o areas inside and outside the plant, Site layout
drawings indicating the hydrant location, safe assembly points. Fiest aid center,
surrounding community ec.

s Few copies of the On-site emergency plan,

= Note pads, pen, pencils to record message received and instructions for delivery by
FUnners.

» Listof key personul, addresses and telephone numbers.

e Phone numbers of external agencies such as Police, Hospitals. Factory Inspectors,
Local Fire station and nearby indostries

+ Few PPEs (Helmets, Full Face Cartridge marks ete.)
This is the place from where the operations 10 handle the emergency are directed and
co-ordinate. It will be attended by the Site Emernency Controller & Key Personnel

13.00 EMERGENCY FIRST AID CENTER (Qccupational Health Center) :

= Occupation health center is available with doctor. Trained male & female nurses is
available in all shifts.

0 nos of First Aider are working in the factory. Out of which at least 2 — 7 are available
i each shift, (Listof trained First alders are attached as Annexure-111 )

» All likely emergency lifesaving medicines along with oxygen cylinder & strétchers are
provided in Occupational Health Center and first aid boses are located at various plant
]cu?.tiuus inside the premises. (List of first aid Box attached a5 Annex ure-1V3

s The record for the blood group of all individual employees is alse available in the
Cccupational Healih Center. In emergency, if blood is required, the same list can be
referred.

140  EMERGENCY MEASURES:

Risk when factory is out of operation and recommended counter safely measures;
Sudden stoppage of work or failure in energies distribution system due 1o 4 serious
breakdown would cause severe potential risks o the plant as well as surroundings,
therefore it has to be dealt with a high degree of technical competence by the plan
personnel. The actual action would depend on the real cause of the stoppage and the state
of interrupted operations. A few guidelines are furnished below 10 give desired direction
to the actions which have 1o be taken!

14.1 INTERRUPTION IN THE PROCESSES:
Process shutdown may only be undertaken as per the specific route and stage of reaction
mixiure and parameters expressly ordered by Plant In-charge or Head of production. In
case the course of reaction deviate from normal, process stoppase has to be undertaken
and under such a siuations SAFETY akes absolute priority over vicld and output,

HE _ LS (SUDDEN STOPPAGE

14.2

*  All the charging valves into the squipment must be checked 1o ensure that they are closed
= All'the valves on heating side must be checked (o ensure that they are closed.

* Apply emergency cooling i’ temperature of eritical reactions poes beyond the defined
limat. “For Akums Lifesciences Tid,
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 As faras possible utility services to be made available to bring interrupted operation within
safe and stable stages.

15.0 ROLES & RESPONSIBILITIES OF KEY PERSONNEL'S:
Once theialarm is raised, the on-site emergency procedure will be activated. As part of
plan nominated key personnel will have specified responsibilities. They should appoint
their' deputics to act in their mutine dutles in their absence. The scope of individual
responsibilities i3 specified on following pages: (Command and  control
structure/emergency communication flow chart is atached in Annexure-V)

15.1 Emergency Kesponse Team: This team will directly fight the emergency under the
leadership instructions of Emergency Controller as per the instruction given by the Chiel
Emergency Controller, On hearing the emergency the Emergency Controller will establish
communications with the Chief Emergency Controller and stant handling the Emergensy
directly. Emergency Response Team's leader is the Emergency Controller, the unit
manager [shift in charge of the incident plantSection.

Role and responzibilities of ERT Member:

« Tomanagsevacuations in the event of a fire or emergency. Each building and/or fncility
shal| have personnél assigned to assist with evacuation and accountability of personnel.

» Fire conitrol and extinguishing.

s [Reseus operalipns.

s Medical assistance and first aid. including cardiopulmonary resuscitation (CPR).

o Detection of flammable or toxic vapors

1 = Spill confinement and containmant '

* Hezardons waste disposal for wastes generated durng emergency response and for

Scene control and decontarmination.

15.2 Plant Protection Team:
‘Ihis team will ensure the safety of the remaining part of the plant. They will take
instroctions from the Chief Emergency Controllers to whether a plant shut dowa is to be
taken and implement the decision of the Chief Emergency Controller. [f required. they will
request for additional man-power from assembly points,

i This team consists of the Shift-in-charse and Operators of the remaining plant areas. All

the unit managers will be the head of team in each plant,

15.3 The Chief Emergency Controller (CEC): _
In case of any emergency, the Chiel Emergency Controller will proceed 1o the Emergency

Control Centre (ECCY On arrival. he wall:

= Take the feedback from Emergency Controller and assess the situation,

a0 fler a;s&sging the situation, i réquired; he will declare On Site emergency by
instructing Security to blow the emergency siren.

= Engure that Key perscnnel are called i

»  Guide Emergency Response Team to the location of émergency.

o Additional Emergency. Response Team can be dispatched 10 the location as per the
communication with Emergency Caontrofler

o Advice other departments for their action such os zafe shut down of the plant.

« Durside emergency Services Iy, I:III: t:a]l-::J in, d:ﬁ nding upon the guentum of
emergency, they are listed |:I!'|[I':I".-'r vt =
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= Fire Brigade

# Doctor(sVHospitals

= Ambulance

= Water Tankers

= Poliee: aro,
= Establish communication and linizon with agencies like News, TV, Eadis and
Government authorities eto.
Guide and control the traffic movement in the works.
Ensure that the casyalties are attended to.
Ensure that the relatives of casualties are informed.
Arrange the personnel to be relieved in time and ensure that they are provided with food
and drink, - ;
* Declaring “All clear Signal™ after emergency over by blowing continuous siren up 1o
A0 seconds,
* Control the clean-up and rehabilitation of affected areas after the emergency,

* Inform to Occupicr about the emerpency and action taken to overcome it,

134 Emergency Coordinator:
EHS-Head will act as Emergency Coordinator during Emergency,
It Safsty head is not available, his ahernate will act as an Emergency Coordinator,
A3 500m as he became aware of the emergency and its location, he will proceed o the scene
and on arrival he will;

s Liaise with the Chisf Emeréeuc;.' ‘Controller, Emergency Controller, Securnty I]ilfi“ir::f:rI
and Emergency Control Room in firefighting operations, cvacuation procedure and
cordoning off the areas and other measures depending upon the situation.

* Inform Emergency Contraller regarding progress of the situation and give technical
guidance from safety point of view as required.

» Liaise with outside agencies like fire brigade, ambulance ete

* Investigate cause of incident and make a preliminary repart with the practical remedial
MEASUIes to prevent similar emerpencies / incidents.

* Prepare a dreft of report to be sent ta Governiment Departments.

= Liaise with Factory Inspector with the permission of Chief Emergency Controller.

155 EMERGENCY CONTROLLER
Plant In-charze/ Area Manager will act as an Emergency Controller during emergency.
In hus absence, Shift [n-charge will act as an Emergency Controller.
As 5000 as he became aware of the emergency and its location, he will procesd to the scene
and on arrival he will:

* Assess the size and nature of emergency in consultation with the plant team and decide
il s major emergency situation exists or likely 1o escalate,

+ Accordingly, he Inform the Chief Emetgency Controller (CEC) about the gravity af the
situation,

¢ Inform about the emergency to Emergency coordinator, Medical Team; Engg Team and
security team.

= Direet plant team and maintenance) ieam 1o @_::g-glﬁuLE:f\g and arrange for evacuation
uf personnel from the plant and sreas Tkely to be aftscie liil;:g. the ermergency.
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15.6

15.8

15.9

s Evacuate non-essentizl persons from the incident spot 1o safe assembly point.

Direct rescue and Arefighting operations on arrival af sife,

Coordinete with émerpency services af site.

Ensure that all key personnel and outside help are called in and reach the spol.

To ensure timely rectification of unsafe conditions that caused the emerpency.

To ensure that the endangered area is isolated by shutting doors and windows if
required.

Call Ambulance along with nurse if requized.

= Search for casualties and arrange peoper aid for them. Keep updating CEC and ather

key personnel.
» Evacuate non-essential persons from the incident spot to safe assembly point.

« Collect all relevant information. Arrange for photographs i necessary and submat the
report. Preserve evidence for enguiry

o Will update the status to site leadership team and other outside depariment and unit by
walky-talky and Mepaphone.

Repair Team: (Enginecring department):

s Az saon a3 he became awars of the emergency and its location, he will proceed o the
scene and report to Emergency Controller for all engineering support.

& [f required isolate power supply after consultation with plant head.

s [f required arrange for alternative power sources i.e. DG

= They will try their level best to ensure that chilled water, brine and pneumatic supply
remain normal in emergency. ¢

= Be nearer to the accident spot to assist Emergency Controller.

Medical Team :

Factory Medical Officer and Male/Female nurse,

» O recerving call from Site Emerpency Controller, Ambulance along with nurse wall
rush 1o the affected arca.

» Provide necessary first aid assistance and amange for providing medical facilities
outside the premises.

Head Counting Team :
HE & Time Office BEepresentalives

+ Fepor at assembly point and follow the instruction of Emergency Controller

» Ta take roll call at assembly points and identify missing personnel.

a  Inform Site Emergency Controller and Emergency Controller of missing,

« To ensure those casualtics receive adeguate attention and are hospitalized. Inform their
relatives.

= [nitiate action to inform statutory authorities as may be directed by the Chiel Emergency

- Controller.

¢ Linise with Government department officials with permission of Chief Emersency

Controller.

Public R.:'Iatmm"rnulli}f&ﬂ:unt}' In-charge
'Dnce h.-E:-'l]']]ig an emergenm’ r:all 'he- w;ll :.unnhumr; u-hh g_'nan[i present on gates.
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15.10

1511

16.0

*  Control entry traffic and attend the calls.

* Only company officials to be allowed in. Na visitor except fire brigade, doctor, police
and other government officials to be allowed insida.

» Cordoning off the accident site in consultation with Site Emergency Controller,

* Help in shifting of injured 1o the hos pital by arranging the transport.

» Posta guard a1 accident sile in order to prohibit unauthorized entry and see that area in
undisturbed Il the investigation is aver.

» Liaise with police authorities with the permussion of Site Emergency Controller,
* Conitrol the main gate access and allowed the emergency vehicles inside the factory.
Visitors, out siders should not allow COMmIng in,

First aid Squad:

* Personnel trained in first aid procedure should reach the accident spot immediately and

report to Site Emergency Controller at the site,

[dentify injured and help in EVacuating operation

* Assess the cause and nature of injury

» Give first aid & CPR accordingly

+ If condition is serious accompany them to hospital as méy be directed by Site
Emergency Controller,

Contractor : \ '

* [Faccident iz within your sres afwork, stop all work and re port o the assembly points
in the queue.

» Takea moll call of your workers and intorm Head count team immediziely if any person
15 missing,

Action to be taken in case of Fipe:

Responsibilities of First Observer in case of fire

All Concemed personal should 1ake following steps in case of fire:

* Person who spots fire should not uet panic,

» First he should spot exact location of fire and assess the situation, then shou, “Fire-
Fire-Fire OR “AAG-AAG-AAG™ at the 1op of his voice to wam nearby people, Use
the microphone available at the ECC to make it more audible.

= Try to extinguish the fire with the help of suitable fire extinguishers.

= Inform to Emergency Contraller and Iy Lo mitigate the incidens,

= IFincident is mot under contral, Safety Diepartment and Oceupntional health center
should be informied on Intercom or notivate the mancal five alarm,

» After getting consent from Chief Emergency Controller (CEC), Emergency Siren will
be blown (Walling sound) 1o indicate the ETNET EEncy

= On hearing for help/alanm all trained person should veach the site of the incident at the
earliest and report to Emergendy, Easnmoller.
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17.0

18.0

Affected person if any should be removed from the place and first aid shall be given

- quickly by the First aid squad.

Other person who i not concerned with actual firefighting operation should evacuate
the place and assemble at the nearest assembly point.

The area should be cardoned off and no unauthorized person should be allowed to reach
near the place of fire.

IE necessary, isolate power supply to effected arce.

IF netessary, Plant may be shut down in safe manner.

The Mammable marerial should be shifted to safer place;

Whenever necessary cool nearby structure / eqquipment / storage vessel to reduce effect.
During the firefighting cperation pozition should be on windward side so that fumes do
not affectad '

If required, use self~Contained Breathing Apparatus,

If fire gets uncontrollable, The Emergency Contraller requests help from respective
sourtes like Fire Bripade, ct, should be called for

Clear road from traffic obstructions.

Brief the firefighting personnel of the cause of fire and wherever use of water is
considered dangerous.

When fre is extinguished do not leave the place immediately re-check the place
thoroughly.

Dzed fire exti.uguishers to be senl for refilling and unused anes should be put back in
its ariginal location, Water tanks should be refilled to its capacity

Responsibilities in case of emergency are detailed in Annexure —VI.

Actions to be taken for safely shutting down of Plant

-

Stop all addition and trensferring

Stop heating and use cooling

Bring rcaction to the safe level and stop
Stop all utilities

Stop all electrical, mechanical eneray

Actions to be taken in case of gas/vapor leakage:

+ The affected aréa should be evacuated and cordoned off immediately.

Check the wind direction & determine if neighboring factories’community are in

danger, If so, inform Emergency Controller and Chicf Emergency Controllet,
Inform to all key person,

+ Only trained & experienced personnel approach the area using suitable Personal

Protective Equipment like Self Contained Breathing apparatus.

Ensure that only essential personnel arc in the affécted dreas. Others should assemble
at aszembly point. Approach from the windward side so that escaping gas / vapor is
carried dovwnwind and you are not exposed 1o it

Rescue persons trapped / inpured. Ask them to put wet cioth on nose and mouth for

EVACUATIHY.

Persons present in other I:-ul.l-ilr.;.s shmlld closs [|.1-3Ir window and doors to prevent any
entry of leaked pases. ; 3 ;

- FURMAT Mo, EHCGRO04LFI-00
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o Source of leakape should be traced out and the system iz izolated from other
equipment’s.
» Leaked gases f chemical should be trapped in suitable scrubbers,

* If required, pedestal fans may be used to bring down the gas concentration within
issible limit, Such decision should be taken in consultation with Emergency

Controller / Chief Emergency Controller.

 Affected persons should be provided with necessary medical aid.

o Ifleakage is from cylinder, it should be turned so that the leakege is in the form of zas
and not liquid.

=« Ifit is not under control, inform to the Chief Emergency Controller for activate onsite
emergency plan by blowing emergeney siven.

19.0 Actions to be taken in case of gaseous hvdrogen fire

« Do not extinguish the fire until the hydrogen sugply has been shut off, ss unburned
gaseous hydrogen can result in an explosion. Spray water on adjacent equipment 10 eool
iL.

+ Do not iy to put out a hydregen cylinder fire unless the cylinder is out in the open or
in & well-ventilated area free of combustibles and ignition sources.

= Do net attempt 1o remove a bumning evlinder Eeep it and surrounding eylinders coal
by spraying with water.

+ Il multiple cylinders are burning, fizht the fire from as greal a distance as possible o
protect against the possibility of flving debris.

20.0 Actions to be taken in case of ammonia / HCL Gas leakage

* Besides general measures sugpested in general precautions, following actions to be
taken:

* The location of gas leak may be determined by moving an open bottle of dilute ammonia

solution [ hydrochloric acid solution in the suspected repion. A white cloud of

ammonium chloride will form.

If leakage is from cylinder, emerpency safery kit may be used for stoppage of leakage.

If leakage is from pipeline or equipment, supply from cylinder shauld be cut off.

The leaked smmonia /HCL mey be dissalved in water by application of wate: SpERY,

Creep close to the floor to take advantage of the lower concenration of the pas at that

leviel, as ammonia is lighter than air so it will rise up in the air

o Ifnecessary, help of Safety Depariment and Security should be aken,

= & water hose at the point of leakage will be of help in case of 2as leakape,

v If it is not under control, inform 1o the Site Emersency Controller to activate onsite
emergency plan by blowing emergency siren.

21.0 Actions is to be taken in case of chemical leakage / spillage

» Heat and ignition source in the vicinity shauld be removed immediately,
= Keep CO2 or DCP type fire extinguisher ready.
» [f trained then control the leakege / spillage with the help of spillage control kit and use

r
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« If not trained then don't try to control the leakage / spillage. Inform 1o shift in charge

o raise alprm.

Always keep yourself in the upwind position,

Transfer the liquid/solid in a safe container and send it to ETF.

If there is any doubt, refer MSDS of particular chemical.

Ensure that Chemical do not enter storm water drain.

If lekage is inside plant, exhaust fan may be started for early dissipation of vapor,

Spilled material should be absorbed on Ahsarbents, dry sand or dry elay.

Contaminated absorbents, sand or clay should be disposed as a huzardous wasie,

Inform immediately to Emergency Controller.

If the gas/ vapors spreads/ travels 1 other area, immediately inform the same 10 the

downwind nearby plants and ask them to evacuaie the area, Inform the downwind area

plant personnel to stop all the hot work wo avoid the fash hack.

e Ifit is not under control. inform to the Site Emergeney Controller fo activate ansiie
emnergency plan,

730 Actions is to be taken in case of Leakage / Rupture of Hydrochloric Acid
{ Caustie / Sulphuric acid / Diesel /Solvents storage Tanks:

o Ares should be evacuated immediately and cordoned off

s Affected persons should be thoroughly washed using clean water and give necessary
medical aid. L

« Personnel entering the areashould make use of suitable Personal Protective Equipment.

Leaked tank should be depressurized immediately by transferring remaining guantity

into another tank / container.

Lenkage source should be traced out and plugged

In case of Diesel /Solvents do not bring heat source nearby.

If Possible spilled material should be contained in dyke and transferred Into & conlainer.

[f not then the same should be absorbed on sand or carth.

Sandlcarth contaminated with asid/alkali should be first being neutralized then dumped

at safe place.

Sand/earth contaminated with pil should be bumed in incineraior

« Absorbing in saw dust or other combustible material should be avoided.

» Ifspilled material gets into the trench of electric cables, it should be drained with natural
gradient and washed with large quantity of water continuously afier de-energizing the
power supply.

o If spilled material gets into the storm water drain, it should be washed wath large
quantity of water and collected in EMuent Treatment Plant. The collected liquid should
be either neutralized or oil laver should be removed manualty.

« [fit ia not under control, inform to the Site Emergency Controller 1o activate onsite
emergency plan by blowing emergency SITEn.

730  Action to be taken in case of Hazardous Waste Leakape’s/Spillage’s:
o Area should be cm-;;q.g[ted_lmllb::jiﬂlrljn' and cordoned off.
PO LR e 1 s
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« Only trained person approach the arca. .
s Affected persons should be thoroughly washed using clean water and give necessary
medical aid.
s Personnel entering the area should make use of switable Personnel Protective
Equipment
Leaked drom should be immediately wansferred into mother drum / container
Or leakage's point should be traced out and plugged. .
Do not bring heat source nearby
If possible spilled material should be contained in dyke and transterced into a container,
(Normally Hazardous Waste drums are kept on impervious flooring under DYKE area
so as to avaid accident leak/spill.)
s« Ifnot then the same should be absorbed on sand or earth
» Sandfearth contaminated with hazardous Waste should be first collected in specihied
drums and sent to Hazardous waste storage arca.
e [f spilled material gets into the storm water deain. It should be washed with large
quantity of water and collected in Effluent Treatment Plant. The collected liquid should
be either neutralized or oil layers should be removed meanually.

24.0  Actions to be taken in case of Food Poisoning :

In case of suspected food poisoning or contamination of water, following guideline may be
followed

o (Cuickly ask the conscious casualty what has happened, remember that he may loss
COMSCiousness at any hime,

Immediately take action to prevent further distmbationduse of contamimated food/ warer.
Place the casualty in the recovery position.

If conscious, give him plenty of fuids 1o drnk.

Do not induce vomiting.

If conscionsness i3 lost, follow the standard “Arificial Resuscitation Procadure.™

» Inform Ceeupational Health center for further course of action '

250 Action to be taken during Electric shock to person:

If you witnegs an electrie shock or beligve ong has occurrad:

» Remember don't become the second victim

¢ [f possible and safe to do 50— de-enérgies the power supply.

= Ifaflexible power cord cable is present, switch off the supply and remove the plug from
the socket

o For low voltagze - I it is ot possible to switch oft or break the cupent, remove the
persan from contact by using non-conductive dey moterials ez, heavy duty insulated
gloves, Rescue hook eic. :

» For high voltage ~ Do Mot anempt 10 resvwe 2 person until the supply has been de-
enerpized and earthed.

» Use extreme caution if the skin at the point of contact or the ground 15 wel, as waler
conducts electricily. I
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o Ensure that affected area power supply is isolated and has been made safe by providing
LOTO.

s Contime with first aid response and assist the alfected person enly when you are sure
it s safe to do so,

e Call first aid weam for medical assisiance.

260  Action fo beé taken during Bio Hazard: Biolopical spills outside cabingts will
generate agrosols that can be dispersed in the air throughout the laboratory. These spills
can be very serious if they involve microorganisms that require Bio safety. The Biosalety
jab has its own procedures to follow.

26.1 General reaction plan for a biolegical spill:

+ Cordon off the area to stop anyone from spreading the contaminetion throughout the
laboratery.

» Carefully pour a freshly prepared disinfectant around the edges of the spill and then into

the spill.

» Cleaning procedures should be started in a timely manner by a person [rom the lab
where the spill has oceurred. Before starting to clean the spifl, Personal Protection
Equipment {gloves face mask, safety sogeles, long sleeve lab coat and shoe covers)
must be ebtained and put on.

» Disinfect the area; all surfaces using 70% Ethanol in a spray bottle. Any material used
to wipe up the spill must be placed in & biohazard bag and decontaminated using an
autoclave, '

26.2 Spills on the Body

Remove comtaminated clothing.

Vigorously wash exposed area with water for fifteen minute.
Oibiain medical attention,

Report the incident to the unit Manager,

270  Emergency arising on account of equipment failure

« [solate the filed equipment and tag it.
= Inform the Emergency Controller
s Take corrective action as directed by the Departiment Head.

28.0 A.:-;'-tl_nn to be taken durino natural calamitics:

8.1 Earth Quakc;

« Do not panic and keep calm
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If you are inside a building then stand with or under Column/eam/support and crouch
under the big tables, the frame of an inner door, in the corner of a room.

Mever use the lift

Keep well away from windows, mirrors, chimneys.

If you are in the road, walk down 10 open place,

8.2 Heavy Wind and Cyclone:

Keep all the chemical druma/containers tightly closed.

Keep the doors and windows closed.

Do not come out from the building during the strong wind.

Remove all lonse abjecis and things from the 1errace before the heavy wind

Stop all hot works,

stay inside the sirong building ull you will ger furtheér instruction even after the strong
wind.

# ®# & & ® @

153 Fload:

» [eep all the chemical containers closed.
« Stay in the SITONg buildings in-an elevated floor if water enters into the arca
« Sty i doar till you ger further instructions.

290 Action to be taken in case of emergency during Confined Space entry
Accidents caused by risks of working in a confined space
In the event of a confined space rescue;

» The Entry Permit Supervisor or Observer should not enter the confined space but
immediately command & rescue response from the on-site rescoe team.

« Observer checks physically ol Entrant from outside in order 10 respond 1o the
instructions from rescuer,

#  The Entry Permit Observer must inform Arca in-charge, safety officers and Health
Centre immediately.

» [finjured person is unable to response then initiate rescue by means of lifting him safely
out of confined space by mechanical aid.

» Loy person at safe place, Loosen s clothes and removed all safety FPE.

» [fhe is injured due to electrocution then follow electrocution fiest aid procedures.

= If person suffers from exposure o chemical gases then place him in good ventilated
place.

» Do not give anything (o drink if he is unconscious or semiconseious,

» Shift the victim to Medical center at the earlisst to provide him Further madical
treatment.

30.0 Action to be taken in case of emergency during Fall from Height
In the event of fall from height rescue:
= Tle sile supervisor {or permit supervisor) takes control of the situation,

& TN s !
rorAkums Lifesciences Lid
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* All workers in the immediate vieinity of the incident stop working.

» The site supervisor quickly evaluates the situation and identifies any further hazards
that ¢ould arise

» The site supervisor or their designate goes to get help if workers are clase by. I o one
i5 close enough, the site supervisor calls for hel P

* The site supervisor calls safety officers io notify Emergency and ambulance if required

» The site supervisor (or a worker assigned to the task) isolates the accident zone (with
barricading the area) and its perimeter to limit further EXpOskre.

o The site supervisor (or a worker assizned 1o the task) moves all non-affected personnel
to a safe zone or directs them o remain where they are.

= The site supervisor assembles the Emergency rescue team at the accident site as quickly
a3 possible to determine the best rescue procedure for the situation

30.1 Elevating Work Platform Rescue—[f an elevating werk platform (EWP) is available on
site and the suspended worker can be reached by the piatform, follow the procedurs below.

» Bring the EWP to the accident site and use it o reach the suspended worker,

* Ensure thal rescue workers are wearmng full-body hamesses auached 1o appropriate
anchots in the EWE.

* Ensure that the EWP has the load capacity for both the rescueris) and the fallen worker.
If the fallen worker is not conscious, two rescuers will probably be nesded 1o safely
handle the weight of the fallen worker. i

» Position the EWF platform below the worker and disconnect the worker's lanyard when
it is safe to do so. When the worker is safely on the EWP, reattach the lanvard to an
appropriate anchor paint on the EWDP if possible,

v Lower the worker to a safe location and administer first-aid. Treat the worker for
suspension trauma and any other injary.

* Arrange transportation to hospital if required,

30.2 Ladder Reseue— if an elevating wark platiom is net available, use ladders to rescue the
fallen worler with the procedure outlined helow

o [f the fallen worker is suspended from a lifeline, move the worker i1f possible) to an
. area that rescuers can access safely with a ladier.

» Set up the appropriate ledder(s) 1o reach the fallen worker.

* Rig separate |ifelines for rescuers 1o use while catrving out the rescue from the .
Tadder(s).

= Ifthe fallen worker is not eonscious or carmat relia bly help with the rescue, al least two
rescuers may. be needed,

= Ifthe fallen worker is suspended directly from a lenyard or a lifeline, securely arach a
separate lowering line to the harness,

= Other rescuers on the pround {or closest work surtace) should lower the fallen worker
while the rescuer on the ladder guides the fallen worker to the ground (or work surface).

— AE S - |
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303

31.0

- 31.1

31.2

32.0

» Once the fallen worker has been brought 10 2 safe locgtion, administer first aid and treat
the person for suspension trauma and any other injury.
« Ammange transportation to hospital if required

Rescug from Work Area or Floor Below— if the fallen worker is suspended near a work
area and can be safely reached from the floor helow or the area from which they fell, use

the following procedurs.

» Ensure that rescuers are protected against falling.

o If possible, securely attach a second ling to the fallen worker's hamess to help rescuers
pull the Tallen worker 1o a safe areal You will need at least two strong worksrs 1o pull
someone up to the level from which they fell.

« Take up any slack in the retrieving line to avoid slippage.

& Once the worker hag been brought to a sate tocation, administer first aid and treat the
person for suspension trawma and any other injury.

= Arrange transportation to hospital if required.

Do's and Don’ts in case of Emergency

Utmost discipline shall be followed in handling the #smergency and a guidance of Do's and
Don'ts are listed below:

Dro's i

s ive attention tooall instructions

= Report ooyour Emergency Controller and carryout your assignment.
s Send the visitors {Outside the emergency zone) to Assembly Point,
»  Direct the contract workmen to Assembly Point

Don'ts

» - Do not get panic.

* Daoonot communicate with any external agency unless instructed by Chief Emersency
Controller. j

+ Do not spread unauthorized or exaggerated information to gthers.

» D nat approach the emergency site as a spectator,

= Do not engage unnecessanly the commupication aids like Telephone! Wireless radios
(Wallcy - Talky), Make them available for handling emergency

» - Do not disturb the Shift in charges assigned with specific work for handling emergency.
for any personal reasons.

ITRE ATARM
The fire siren are installed in all the depariments

s Block G
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Block B
Block H
Block K
Block L
Block D
Block 1
Block L
s Block N
s ETP

combustible materials,

emergency siren; On hearing the siren ERT will immediately rash to the site

E."\.:

SS=eo

The factory hias been provided with Smoke Detection System depending on the nature of hazards like

AS soo0n as any emergency situation is noticed, the person noticing it should manually activate 1hr::

|
|
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| = LIST OF EMERGENCY CONTROL ITEMS i
Revision No.: 0p
;: SAFETY ITEMS TOTAL
I HTDRAHT SYSTEM- 1 |
- FIRE HYDRANT WATER TANK CAPACITY 400 KL
2 MAIN PLIMP
L 171 MYHR@TKG/ICM? 01
3. DIESEL PUMpP
L 171 MY HR@ETKGIOM? ol
4. JOCKEY PUMP
.. 11 MYHR@IKGICM? 0]
-3. FIRE HYDRANT POINT 41
6. HOSE PIPE | 52
7. SLUICE VALVE | 03
8. FOAM/ WATER MONITOR L
%. SPRINKLER ON WAREHOUSE 14
10, AR = AFF FOAM DRUMS (100 Liters) 05
2. FIRE ALARM SYSTEM-
1. SMOKE DETECTOR 02
2. MANNUAL SIREN 12
3. MAIN EMERGENCY SIREN 02
% FIRE EXTINGUISHER- T R
1y ABCFIRE EXTINGUISHER CAPYKG | 52
2. ABCFIRE EXTINGUISHER CAP 6KG 04
3. . BC FIRE EXTINGUISHER CAPOKG | 31
4. COZFIRE EXTINGUISHER CAP 20KG 08
3. COZ FIRE EXTINGUISHER CAP 4.5KG 31
6. CO2 FIRE EXTINGUISHER CAP 9.0KG 03
7. FOAM TROLLEY CAP SO L 13
8.  FOAM FIRE EXTINGUISHER CAP 9.0KG 06
9. COZ2 FIRE EXTINGUISHER CAP 635KG 01
10. BC FIRE EXTINGUISHER CAP 9KG 08
4 | EMERGENCY EQUIPMENTS. 3
1.. SELF CONTAINING BREATHING APPARATUS : 0l
5 SPILLAGE CONTROL
1. SPILLAGE CONTROL XIT | 05
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| Akums 3 .
LIST OF EMERGENCY RESPONSE TEAM
Revision No: 0o
S, No. | Name of ERT Member | EC.ND. Block name Contract No. |
1 Meeraj Kumar 106579 SR 7027770009 |
7 Neeraj pal 106955 ER 9701207406 B
3 Sandeep Kumar 201109 ER 572839575 |
4 Sukhdev Singh 106321 ER 7206779031
5 Rajnish Kumar 107198 PR 8474976040
G Rajmohan 202115 BETP Q138 35090} 1
7 Buchi Prakash ACS9340 | ERS | B735904983
g Ashish Kumar "ACS9555 | EHS 7015291903
9 Sushil Kumar ACS8767 | Security | 9875943712
10 Rahul 365170 | ETP 8571811642
11 Sanjeev Chauhan 106747 WH R5RD579172
12 Bhupinder Singh 107140 | WH 9592653037
13 Deepek Kumar 106335 | 3R THEE29041 1
14 Harish Kumar 160208 | SR 8057142798
5. Sanjay Yadav 21454 | Security 7891367303
16 Devendra Singh 20992 Securnty 0592192040
17 Jay Krishna Das | 106700 | R&D 0463891327
E Chetan Jain 106289 _{EH5 9770777103
19 Hridesh Kuniar 106616 | PR B146178073
I [0 [Tasvinder 106469 1 | Ensg 9988110504
21 Nitin 106568 | SRP R033212913
73 Balwant Singh 201105 | PR | 0855674856
23 Abhay Pratap Singh 106529 | PR 63187227173
T Ravikant Sharma | 107209 PH | 9023451972
23 Mhit 107197 PR, 7056803137
26 Makul Ali 107254 PR | 9012709919
27 Vijay Kumar 201842 Engg 518092062
28 Piyush Dwivedi 106403 QA 82RI8RG68T
29 Rajan Kumar 106809 Eneg 1719573402
30 Sawan Saw 106376 QA TTI9986937 |
3] Praveen Kumar 106183 EHS 9729428338 |
32 Brijesh Kumar 107178 Security B586876651 I
33 Saurav Singh Thakur ACSI0718 EHS TOOOT20483 _
34 Vandng 106134 EHS 9014141419 |
13 Meenu 21816 Securily g7ssonTos0 |
35 Jashir Singh. 201111 Fngg TOER126TE3
37 Yopesh Kumar ~ [Acsizn Qc | 015961508 |
Prepared By:
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LIST OF FIRST AIDERS
Revision No: & o j : '
5. No. Name of First Aider Block Name Contact No. |
| Pooja Sharma A 6284188345
2 MNeeraj Sharma A 7837652202 -
L Pardeep kuimar A 8219279178
[ Punit Kumar B 97591 74080
5 Tagdip Singh B 9878263842
& Malkivat Singh B B6OTI 80837
! Anchal Kumar D DISG458190 g
8 Kamaljeet Rana ¥ 7082726152
9 Yooesh Rana D 731 T226004
10 Divya Pratap E 9537242800
11 Govind E 0913983113
12 Vineet Sharmn E 7307203070
13 Laviesh Kumar G | THUE307064 '
14 Sandeep kumar G { TO8T645746
15 Surender Kumar H | 8279603980
16 Pankaj Kumar H 7290982900 o
17 Pawan kumar H 6283405985 |
BE Baljeet Singh K 8196091098
19 Deepak Kumar K 66820041 |
20 Vinod Kumar Tyagi K T6YGRT1274
21 Vijay Kumar Engineering 931 B092062
22 Tarlochan Singh i Engineering 9914568598 i
23 Jasvinder Engineering Y9EB110504 i
24 Sukhvir singh Engineering | 9463814807 1
25 Jashir Singh ETP 9814224199 .
26 Raj Bahadur ETP 9876573018 ] ‘
27 Budhi Parkash EHS B753904983
28 Ashish Kumar EHS 015221903
29 Manjanderjeet Singh Riar EHS S196087310
30 Yandna A 5 014141419
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FIRST AID BOX LIST

Revision No.; oo

& Mo,

Block Name

Mo. of First Aid Box

Block -0 |

Block ~Q -

Block - N - 1
[
I

Block-L

Block - B

Block - A

Block -G

= == B B L N TP Y

Block — [

— ——

Block = K

Block - E

—_ —
Ind | == | 2T

|

|

L |

Block = H |
|

|

i

I

ETP
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RESPONSIBILITIES DURING EMERGENCY

Hevizign Mo,: OO

Responsibilities during General Shift and Normal Wa rking Days (09:30 to 18:00 Hrs,)

Sr. No. Responsibility : Main Alternate

I Chief Emergency Controfler | g"i:;?m FRkSHIBARY |\t Tatinder Singh Bed

2 + | Emergency Controller gi:d'i Heander - Singi Mr. Vipin Sengar/ Mr., Ashok Tomar

3 Emergency Coordinatar Me. Mukesh Kumar gm::udh' Parkash /[ Mr." Aghish

4 Head counting Team Mr. Prashant Kumar | Mr. Manjeet Dagar 3
Medical Team Dr. Bhagwan Singh Miss Vandna / Mr. Manjindes .

. T = ERT Members and : 1)

& Firehighting and Rescue operation safity- oificers |

T Public Relation/Facility/Security | Mr, Prashant K umar Mr. Brijesh Kumar

B Repair Team | Mr. Supil Kulkarni Mr. Deepak Dogra

Responsibilitics during Odd Hours and Holidays (13:00 to 09:30 Hrs.)

Sr. No. | Responsibility Muain

1 Chief Emergency Controller Shift In-charge

2 Emergency Controller ]

3 Emergency Coordinator Safety Officer

3 Head counting Team | Security team

3 Medical Team Male Nurse ;

& Firefighting and Rescue eperation | ERT Members and safety officer by
7 Public Relation/Facility/Security | Security Supervisor

8 Repair Team | Plant Fitter and Electrician =
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LIST OF IMPORTANT TELEPHONE NUMBERS
Revision No.: eo
5. NO. Designatien Mame _ Phone No. ]
L. CEOQ Mr. Shekhnr Bhirud 0820334376 =5
Y WV P Operation Mr, L. Sriram 7331132373 |
3 D -EHS tlr. Mukesh Kumar | 8284066713
4, GM - HR Mr. Prashant Kumar SEWDGEHB i
5 GM - Engg Mr. Sunil Kulkami | 9727757984 i
3 Sr. (M - PR Mr. Jatinder Bedi 9317893663
T WH Mr. Jatinder Hingwasia | 979043123
8. Security | Mr. Brijesh Kumar BE7I943712 I
LOCAL ADMINISTRATION .
| Police Station Derabaszsi 01762-280023
2 Palice Station Mubarakpur 01762-2801313
}lDEP]TAI.S 7
I Civil Hospital Drerabassi | 01762281010
2 Civil Hospital Ambala Ciry Q171-2553703
3 Civil Hospital Ambala Cantt. | 0171-263D139
4 PGI Chandigarh Main Receplion 0172-274601 8, 0173- |
2756565 :
3 PGI Chandigarh Emergency Reception | U172-2747003, o172-
. L 2756767
f GMCH, Sec. 32, Chd 0172-2665253-60
7 Indus Haspital Derabassi 176251 2600
K3 Jeevan Jyoti Hospital Derabassi | 9023820991
NEIGHEQURING INDUSTRY .
I Agua Fiber Industries ' | Sundran | 723005525
2z NRI Sr Secondary Public | Sundran 1762644377 .
School '
Gﬂv'r AUTHORITIES
| Modal Office, PPCB Phase 2, Mohali | B172-5013300
1 Dry. Dir. Factories MOHALI | 9915217657
3 Asst.  Dhir.  Factories | MOHALI [ 0172-2225526
{(Chem.)
4 SDM | MOHALL 0172-2219580 =
5 SDM DERABASSI 01762282224
8 SSP MOHALI ~ [or72-2219210
7 PSER ___ | DERABASS] | G461 10384 B
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LIST OF IMPORTANT TELEPHONE NUMBERS M)
FIRE BRIGADE |
1 Firc Brigade Derabassi 01762283101
. Fire Brigade A D, Dapper 01762248607, 248307
3 Fire Brigade | Ambala City (1712518000 ']l
4 Fire Bripade Ambala Cantt. 017126300999 :
5 Fire Brigade Chendigarh 01722702333 I
3 Fire Brigade Muohali 01722670002
7 Fire Brigade Rajpura 01762224101 f
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e LIST OF FIRST AID BOX ITEMS ‘ e
Sr. No, | First Aid Ttems Quantity
1. | Small Sterilized Dressings 20
Z. | Medium Size Sterilized Dressings | 12
3. | Large Size Sterilized Dressings 12 )
4. | Large Size Sterilized Burn Dressines 112 |
o 15 pm Packets Of Sterilized Cotton Wool 12 =
6. 200 ml Bottle Of Certimide Solution 1% or A Suitable Anti-Septic Solution 01
.| 200 m] Bottle OF Mercurochrome Solution 2 % In Water i 1
8. | 120ml Bottle Containing Sal-Valatile having The Dose And Mode Of Administration | 0]
Indicared On The Labe|
g Seissors i
L | Adhesive Plaster (6 Cm. X 1 Meter) Roll i1 |
i1, | Adhesive Plaster (2 Cru. X | Meter) Rall 2
12 | Sterilized Eve Puds in Scparate Sealed Packels 12 |
13, | Botile Contzining {100 Tablets Fach OF 3 Orains) Of Aspiring Or Any Other | 0] 5
Analgesic |
14. . | Snake-Bite Lancet 0l |
13, | 30 Ml Botile Containing Potassium Permanganate Crystals 01 |
16. | First-aid leaflet T =
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AkLMmS o |
o LIST OF AMBULANCE ITEMS |
1 Ambulance o B i
& Wheeled streicher {01
3. Fixed suction unit with equipment | 01
4, Fixed oxyoen supply with equipment 0l
= Pillow with case 2 0] ,
6. Sheets 2 oS E 01
¥ Blankeis a1
B, Tewels ME:D
g Emesis. bag St .
10.. | Bed Pan el iz
H Urinal 1
12 Glass 01
138 Flood lights {1
L4 Flash lights 01
I 5 Fire extinginsher dry powder type a1
16. Insulated sauntlets a1
17. Safety equipment: Flares with life of thinty minutes a1
1% Resuscitation: Portable suction unt 01
19: Bag valve mask A N 01
20 Hand operated amificial ventilation unit R s = ol
4y Alrwavs ] [
22 Mouth gases 01 |
23 Tracheotomy adopiers i Dl
24 Short spine board 1| |
23 I. V. Fluids with administration unit BT EP S i 1)1
26 B.F. manometer R i (2 |
2T cufl’ 01
281 Stethoscope 1] 1
20 Portable Oxyzen units i !
al: Immébilization: Long and short padded boands 1] |
31 | Wice ludder splints s sl
31 Trianpular bandage BE e BE .
33 Long &nd shert spine boards £} |
34 Dressings: Gauze pads - 4" x 4" il
=5 Universal dressing - 10" x 34" 0l
b Eoll of aluminum foils 0l
37 Adhesive'tape of 3" -+ WENA s o -
18 Safety pins a1
30 Bandase sheers i1
40 Bum shect Iy 01
41 | Poisoming: Syrup of |pecae 1 i1 E
472 Activated Charcoal pre-packed in doses S Al
3 Snke bile kit X {01
44 Drinking walter {. {11 Y
45 Emerpency Medicines: { (H .
FORMAT Mo EHGNO04F 1200 Page ] ul'
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. . T |
Q AKUMS LIFESCIENCES LTD.| / COPY | |
’ PLANT- DERABASSI ‘-
o ENVIRONMENT, HEALTH & SA |
il T_ﬁs_-c_fjmelﬁ 'p.]'.,h ﬁﬁaﬁ' F
L1ST OF FIRST OHC ITEMS
Sr. No. OHC Items Quantity ||
¥ hﬁlﬂcdﬂmk With Hot And Cold Water 01
2 A Table With A Smooth Top Al Least 180 cm X 105 em 01
3. Means For Sterilizing Instraments. 0l
4. A Couch 101
3. Buckets Or Containers With Close Fitting | 02
&, Kettle And Spirits-Stove Or Other Suiteble Means Of E!.mlma_"-;'-.- ater il 1)
T Bottle Of Spirits Ammoniac Aromatics r120 M) 0] =
8. Medium Size Sponges Y 02
9 Kidney Trays 1 IR
10 Cakes Of Toilet sonps, Preferably Antiseptic i |
1L Glass Tumblers s, L
12, | Wine Glasses F 02 |
1% Clinical Thermometers 03
14. | Tea Spoons o
15, | Graduated {120 ml) Measuring Glasses 0z [
16. | Wash Bottle {1000 cc} For Washing Eyes ol |
17. | Bontle {01 Liter) Carbolic Lotion | In 20 AFr -
18. | Chairs 03
19, SCIEEn 1
20, Eleciric Hand Torch ; 0l
M An Adequate Supply OF Telauus Toxoid . 7
22 Comamine Liquid : | &0 ml
- 23, | Tablets: Antihistaminic, e = = e -
I
24, Antispasmodic S I _:..
2o Syringes With Needles - 2 ce, And 10 cc . |
26, | Needle Holders Big And Small 02 =
270 [ Suturing Needles And Materials. -
28, Dissecting Forceps al
R Dressing Forceps & FET G A ¥} T ong
30.. | Secalpels (b !I
3l. Stethoscope i
i2. | Rubber Bandage-Pressure Bandape | i
33 | Oxygen Cylinder With Mecessary Attachments | 01
34, Blood Pressure Apparatus Lol
35, | Tatellar Hammer P
3 FPeak-Flow Mcter For Lung Function Measurement | il &
3 Btomach Wash Sei == ]
38. Plain Wooden Splints 900 mm X 100 mm X & mun, > 08
For Akums | I."'-'-'E""Il.':!',_"ﬂ-l. tel.
) = e
FORMAT No, EHGNOOST 13-00 AT —T — 7 vt —

i B AR TR

Aith, Signatory |
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FORMAT Mo ERGROD4F] 300

S

@ AKUMS LIFESCIENCES LTD, — — ——
PLANT- DERABASSI AASTER COPY |
s ENVIRONMENT, HEALTH & SAFETY L .
Akums L& L
LIST OF FIRST OHC ITEMS
Sr. No. OHC ltems | Quantity
39 Plain Wooden Splints 350 mm X 75 mm X 6 mm
40 Plain Wooden Splintz 250 mm X 50 mm X% 12 mm 04
41 | 'Anery Forceps Pairs o (2
42 Injections = Morphia (1
43 Pethidine 4
dd Atropine 04
A3 Adrenaline 14
45 Coramine 04 ]
47 Mave can 04
F 48 Surgical Scissors 07
k |
1 i
]
For Al Lilescionies 1
T ——
= -

i'nid Lol 2




348 | 128

PLANT- DERABASS]

1" AKUMS LIFESCIENCES LTD.' ¥
ENVIRONMENT, HEALTH & sam?'ggj,ﬂ_{__ 10 ﬁaﬁaa{.

akums

QUARTERLY INSPECTION CHECKLIST FOR EMERGENCEY CONTROL ROOM
Diate: e
5. Moe | Ttems Yes'™No | Remarks “
1. | Check the Phones are in working condition ) 1

7. | Check the avalability of Site layout drawings indicating the deram
location, safe assembly points, First aid center & surrounding mmmunu:,- |
3. | Check aveilability of On- site Emergency plan A |
4. | Check availability of Mote pads, pen, pencils to record message received and
instroctions for delivery by ninners,

5. | Check list of key personal, addresses and telephone numbers is av ailable.

B | Check Phone numbers of external agencies such as Police, Hospitals,
Factory Inspectors, Loeal Fire stion and nearby industries available.

7. || Check availability of PPEs (Helmets. Full Face Cartridge marks) |

Sigtatures. ...

FORMAT Mo, EHGRODM(F14-00 % : =

e " — T
AU 8 fgmaton; iz
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| Akoms

AKUMS LIFESCIENCES LTD.

PLANT- DERABASSI

ENVIRONMENT, HEALTH & SAFFTY

SITE LAYOUT

129

B

e

AKUMS LIFESCIENCES LTOD

PLANT IVEMARELSSE (171 ™0 506

S M
ot 4
i e .-'

A TR L] Al i Ll S s e O ey Bl e B S

For Abumi Life

qences Lid.

mﬂ.r-a.iﬂ;m El-m:rwlﬁm

e, L —\.-a._..-.'l

=

Ath, Slptony
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PLANT- DERABASS]
ENVIRONMENT, HEALTH & SAFETY
27 naleals

lﬂ' ' AKUMS LIFESCIENCESLTD. '« !

~ HYDRANT LAYOUT

GRS LTI, (LT AT VILL. SUSDRAM. R RATASS (P

For Akums | ifesciences Lid.

S Ao o

FMH&%HGHW#F[&W Austh. Shi togy— e DR T ]
. 1 |I 1 ; N - T | ' 11 -I

Lo — -
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:) AKUMS LIFESCIENCES FTDLASTER COTY ||
PLANT- DERABASSI |
| ENVIRONMENT, HEALTH & SAFETY-! o v,ﬁ_:.s-'h:::f '
I Akums AT A, = ¢ e |
| ] LIST OF SPILLAGE CONTROL KIT ITEMS
Sr,II*Tu. R Spillage Control Kit Items Quantity
: L Pa -~ 42
& Ahsorbent Fillow 2
3. | Absorbent Socks ¥ 02
4. Absorbert Granular powder 50 gm
B Disposable bag with tie 02
b. Safety Gogples | 01
7 3 PLY MB Mask 2
g Bucket — 30 Liter Capacity 01
1 i
f
For Akoms Lifegaic nces Lid
- e =
FOIMAT Mo, EHGNOO4FI7-00 , o§ S ———Fags Lal} |

...I: it 1t _"' ll__
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FORM 4

[See rules 6(5), 13(8), 16(6) and 20 (2)]
Annual Return
under

}ﬂ.mﬂ}qu =

Hazardous & Other Wastes(Management & Transboundary Movement) Rules, 2016
I be submitted te State Pollution Canirel Board by 30th day of June of every year for the precedi g period April te March

Retorn No : 22595602

Period » 2022.2023

1. Mame of focility/ Tndustry Akiims Life Seiences Lid, (Ersrwhile Parvabolic Dy L)
Industry Address of facility/Indusiry Village: Sundran, Mubarakpur
2 UID RIISAS21124 &
JAuthurisathn No EEFHWCL2003-07
Ihate of issiae; A2 00 2
Drate of Expiry UEL200 7
4. (ip Name of the authorised person fimanshu Sovemg
& Designation Drectar
[y Correspondence Address Aty Life Sciences Lid,

Fillage- Sundran Muborakmnee Deralyss

{iii) Mohile No

SO FROT 68

(v Lund Line No {(with ares code)

782 308629

[iv} Fax mumber {with ares code)

0] 762 280305

[vil e-rmail himansine saxene@akums.in
3. Production during the year (produc Sr. Prod 2 : It
wisel, wherever applicable gz m..::j Chnantity Hait
{ Cefepime i Metric Ton
Hydrackiorid
i I_ | e
| 2 Cefrazil o Metrte Ton
Cefpadoxine 2 Meirie Ton
roxeril
4 Cefirlamne 7 Mutric: Ton
Soeftim
=) Caflinime Meiric Ton 4’
(] Catdingy i Meiric Ton
7 Cefuroxime 28 Meirie Ton
Axerif
AR
Parl A. To be filled by hazardous waste senerators
B Category Uit | Quuntity Total Quantity | Quantity | Quantity | Quantity Duantity
o in quantity | dispatched | dispaiched | dispatched | utilised | in storige
o | stock al | of waste o L] toathers | in howse | at ihe end
the generated | disposal | recyeler of
beginming Fnciliiy ir oo the vear
of the year Jrocessnrs
or pre-
processor
FL1r _-"l :q,\._:;i! i Li T [l [ . -..{

A D Seo

Auth. Blanatory

132




]

Hetdnle - 35
Purification and
fneaiwent of exhiausy
dirfgases, warer ard
waste water from the
Proceres dn thix
seledils and comman
inifietrtal et
tregturent plants
(CETP) - 35.3-
Chentical sludge from

WRSTE Wl fregtent

Mlefric
Tour

2419

0329

Sthedhle £ - 37.
Hrzardous wasre

frEeinted procesyer e g, |

Dre-pracessing,
drctmerreiion amd
iai-;‘#rrfn'rrfm -37.2-
h from incinerafor
and flue pes cleaning
Fet e

|1-‘:|II.TJ'-" A
lom

£ a5

W
3 )]

0758

T

B.3F5

Schedule I- 5,
fnolisiriod operiiiony
using mineral or
syrithetic vl oy
liebricant in fryddraulic
systems ar other
W}mﬁm « 3. Um
o gt il

Mieriic
Ton

a3y

a5

Sehedidle 1= 33,
Handfing of hazerdows
chenticals ard washes -

23, i-Empry
barrelsiventainersliner
£ cortamingied with
hazardows chenicals

Swaster

Memc
Tow

")

Jrp

Ai5

Schedule I- 33

Handfing of kesrrdan

eiemieels amd wavier -

F1 A Enrpty

Eerrelsicontminersiiner
& corfurmingied with
hazardouns chemicals

A

§ Meiric
Ton

(T

0.7

Sobedule - 77,
Fazardoys waste
MG PrecEstes £.0.
JPre-prpceRsing,
imcineration and
concemfeation - 37, 3-
Chrcentmition g
Evdparalion residies

Metric
Ten

2T

1.352
i

2630

Ja02

Schedile [- 28
Fraduciondarmulation
al
drugsipharmacentical
vl hialihy vave prodieet
- 25 4-0ff specification
prrodinets

Meiric
Ton

(LRRT]

Sehedle F- 28,
Procuciionfarmulation

af
afrugsdparmeoceuticol
et Realth care proding!
- 28 feSpeal wolveniy

Metric
Fom

233

(R IAT |

s

For Akims Tif




Mlace : 245 N4GAR

B Schedule I - 20 Metvic 1) 1,725 354 0 iy 1725 iy
Froducion andior Ton
industrial use off
sofverts - 7i 3-
Disrillaiion residies
{10 Fafiedule 1 - 34, Merie i 0267 ] il i 0367 i
Pavificntion process for | Ton
EFEEIne
compoiHdsiolvenis -
38, 2-Spent carbon or
filter medinnt
i Schedule I- 15, Mervic a T L & 0 (hy 0
Ff'r:-{wnmujrbmm.fmim Ton
sﬂumn:mrmn'
and heaith care product
l = 28 3-Sgrens carbon
Fart B. To be filled by Treatment, storage and disposal facility operators
Sr Cafegory Unit | Quantity Tatal Cuantity | Quantit N;' Quantity | Quantity | Quantity
i in uanticy treated | dispos incinerate | processed | in storage
0 slirck al received in Lanclills d (Ir other than | af the end
the as such | applicable | specified |of the year
beginning and afer I above
of the vear treatment e
Part C. To be filled by recvelers or CO-processors or oillier users
& Category Unit | Quantity | Quantity | Quantity | Quantity Quantity | Quantity | Quantity ] CQuantity
r. in stock | of waste | of waste recycled | of waste | of waste re- in
0 ut the | received | received | or en- generale | disposed | exported storage
0 begionin | during | during | processe (whereve | al the
golfthe | the year | the year |d or used r end of
YEar from | Imported applicabl | the year
Domesiice ]
SO CEE
i L]
Qraantity of products dispatched (wherever applicable)
i Sr.mo Froduct dispatched Cruantity Uimit
) Ceferime Hindrochioride I Metric Ton
3 i 1) Metric Tor
| _ i Cefixime ] Metric Ton
o Cefiriarone Sodium ir Meiric Ton
53 Cefpodiring Proxelil 24 Merwie Ton
] Cefuroxinme Averl Amorphous e Metric Ton
L F Cefrozi! i i Meitric Tan
I
Date 125062023 Shethar Kighd id

Name of the Occupier or Operator of the
disposal facility

ForAkum s Lad:

ELE"_:T; ﬁt‘@“

Luth Blenaiam




C,P{WE- ‘T-H CIN Ko, ; L24231 CH1B96PLCD :r:;,ﬁé

wiP Akoms Life QJ@F@Q’]E" @mﬂﬁ@@

4 Subsidiary of BHLMS Drugs & P-r!aarmate:!"'-:ah Led,)
Ragd. Off. : Unit No. E3H, 3rd Floor, Godre| Etemia Commercisl Complex,

Plot Mo, 70, Indusldal Area, Phase 1, Chandigarh - 160 002
Ph. : +81 B7550 OTS85 E-mall ; info.apiEakums.in

ﬁ@ms

T —

Akums/ETP/HAZForm10/2023/07 Date: 080823

The Environmental Engineer

Nodal office
Punjab Pollution Control Board
Mohali Punjab.
Subject: Submission of Hazardous Waste Manifest for Catesory 37.3 and 33.1
e

Drear Sir,
Pleaze find enclosed herewith the copy of Hazardous Waste Manifest for category 37.3 and 33.1
respactively.

Sr. No. | Manifest No. Dtz Total Quantity
[1 44318, 44412, 44338 & 44349 | 01/07/23, 05/07/23,08/07123 & 2407733 | 43,125 MT
|2 014 | 1707723 437 Nos.

Thus is for your information and records.

Thanking wou,
For Akums Lifescierees Lid, '
Authorized Signatory

r. -'_"\.II 3

b A

. ﬂllllh:lllx it
if
For Akums Lifescienees Lid

&@"F"

Linit | : Vil Sundren, RO, Mubarakpug, Tehsil Cara tli.ﬂl_. D'stﬁ:.'b-‘l-uﬂaﬁ Punab - 140 201 (India}
Unit IF 2 Vill, Chachrasl, PO, Jeali, Tehsdl Derabassi, Lalru, Dfstt. Mohall, Punjab - 140 501 {India)
Unit 1 = 280-281, HSIDC, Tehsil Barwala, Dism, Panchioula, Hargana - 131 418 (India)
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FORM 10

' (See Rule 18 (1)
MANIFEST HAZARDOUS AND OTHER WASTE :.... .. |

UL Beadies Y et

1 5 jag H:.EI!'I‘!! &m&ﬂ _ T I o ;-\.-.—,— B
fincluding Phone No. and E-mali} LTI AR A
2 | Sendsr's Authorlzation No. &H?élf_af %ﬂmﬁm Nb-230£9738123
3 Manifest Desument Mo, D 1 ﬂ
SURYA ENTERPRISES
4 E:J:E;‘;;;m;;::;dﬁirja Mg, Village Toda, Khewat He, 2220, falan Tada, Panchkula (HR.) 134202
T
=
5 Tm of Vahicls {Tmn:kaMknr!EpﬂﬁT‘l’:hlnfE;
] Transporter's Registration Mo, HWI FPAN J 2022 { 21117433
T | Vehicle Ragistration No, Pb e EPR}' 55"3 =
- SURYA ENTERPRISES N
Recalver's Name and Malling Addrs
8 I'i:r.lu;:w F"hnn::rn. ll"::| :-?nﬂl]- 2o Mig. Village T:_E:ﬁr?:':: ::;!ﬂ;:ﬁm!an TIE:::E:‘HM .
Mob. 9041335450, BEABR14aTE
9 | Recolvars autherizatlon No. HWM / PAN / 2022 | 2111 7493
10 | Wasts Description i CAT 3.1 fi 5»1’[;52{ Dy h-;,ﬂ'_r}
Total Qwantley 0 BT g i e mIar T )
" Ha. ufcn:ta":;ﬂa st ;ﬂ'@“‘;‘?“— Nos.
Elh,l:]‘.fsnmf -
12 | Physical Farm Solid ! Sludga | Qity | Tarry ! Shurry | Liquid
13 | e ensnding Instructions and AS PER RULES
14 | Sender's Cortificats | Heroby declare that ik contents of the consignmang arg
Tully ang acsuratoly describe abave bt Fropir shipping namae
== #nd are catopories, Packed, markst and Eabfed and se in afy
T e raspecls In propes condilions far Eraneport =] qu.u:nrdlrlq
>t . i 1o applicablo natonal aevernman regulations
Name and sm?t.u Signeture Month Day Year
1 =
T kumg’
= [o[3] T T [=[» 23|
Transporter acknowled mant af f
15 of Wastes = y s IR
%ﬂ@%ﬂ?ﬁﬁmrs?gnmum Month Day Year
g i =]
=i EERRNENEDPR
AL SETTERTY
16 | Reselvers cortificate far-reccint of hazardous
PR RS PE R P RISES signdhl T LT g Day Year
ﬁ“&\ w/,:_}' n E"I‘—‘:h-—.--r‘--"
e ki m‘%i hI‘ | [F] | 2 _Df?—IIE]
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FORM - 10 RewNo,-002
(See Rule 19 {1) Dated:-22 April, 2018
[ Generator's name and mafling address ol y
¥ (including phone o) Alazmsg I =¢'ﬂ”“1=?:cﬂ:s. Litd,
Lr'..lrl": Tit Fia PE. T..r :;-El.i__..lrl
E-mail 10 Diepabrzsi, (75 INDIA
PWNP H;mhedi[p Mo.- ’:l_f:],
2. | Generstor's authorisation No. Hilﬂrﬂi_‘}mr,‘ﬁmw 224F P13
: "l
3. | Manifest Decument Mo. - A44A349
4, | Trasporter's name and address; Re Sustainability Limited
' | No. and e-mall) Oppisite Vardhman Chemtech Lid, Village Mmbia,
[IH:.HM oo P, Rampur Sainfa, Tehsll Dera Bassi, Distt. Mohali (Punjsh.] 140507
E-mall ;- sordces pwmpresuctalrabilihy.oom
Camtect Mo-: O7E1124274
LH;, Types of Vehicle [Tru:l:,FTa.n}ter,.l'Spurlél-UeHiEie}
6. Transporter's registration No. HEAC/TSDES 2007-08/ F-4205
7. | Vehicke registration No. PR LCCy A3g2
8. | TSDF Operator’s name and malling address Re Sustainabiiity Limited
[Including phone Mo, and e-mall) Dpplsite Vardhman Chemtech Lid. Village Nmbua,
Pu0. Rampur Sairda, Tehsil Dera Sassl, Distt, Mohal {Punjab.} 140507
E-mail - cperationspwmp@esustainabilituoom
i Contact Ho.: 5914260515 .
q, TSDF Authorisation No. HMC/TSDE/ 2007-08/ F-4205
10. | Waste Description £ o bl g Btited ((89.1)
Total Quantity ' ;
s [MT) I‘?r gfo-
12. | Physical form (S S emi- Solid/Shadze/Oity/ Tarry/ Slurry/Uguid) .
13. | Speclal handiing instruction and additional Use Node W3k, DisposableMask & Hand Gloves
e Information
14, | Generator's Certif ate | hereby declare that the eontent of the consignment
are fully and accurately described abows the proper
shipplng name and are categorized, packed, marked
A Tt amiicii T S e ! and labeled, and are in all respects in proper
e TSR S conditans for transport by road according to
i applicable natenal government regulaacns.
andm e Simﬂture - Mianth o] Yaar
L ](umm —_—_ Bl ELRE
15, | Transporier aﬁnyﬁ@h&:ﬂwlm of Hazardous Waste
= 3
Mame and stemps r d Month 12 Year
HEA T N Y] LA
1. | TSOF Operster's }(mpt of hazardous and other Waste
ha.,_g,].'_ﬂ
Name and stamp: —— Signature: Da Year
5/ Gl FELE
NOTE : Please Atach Comprehensive Analysis Report Photocopy &&w SHEL AOEY

White Copy

75 B Foriarded To The PPCB | PCC By The Occupier,




FORM -10
(See Rule 19 {1)

358 2 ' 138"

Rev.io.-002
Dated:-22 April,2015

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator’s name and mailing address
b (including phone no.)

. ] 5 -
o rl ] -"F-n_Tr--I:'--"-" Tl = 'l
SUETIETES E A TEn il s LAt

WL Gandeen, B0, Mubantkour,

E-mail ID:-

Dezemsi, (Fo) INDTA

1]

PWAMP Membership Mo.:- =

2. | Generator's authorisation No.

F!'jf!iﬂt-bi eel G—H-’lgrca.!“lm np-lin 474853

1. Fianlfest Docwsnent Mo,

443306

a. Trasparter's name and address:
(Imcluding phone Ma. and e-mail)

Re Sustainability Limited

Opplsite Vardhiman Chemtech Lid, Vilzge Nimbug,

0. Rampur Sainiz, Tehsl Dera Bassi, Disth, Mohali (Punjab.) 140507
E-miall :- services. purmp @ risustainabiity.com

Conagy No.: 9761124224
5. | Types of vehicle {Hruuck/Tanker/Speclal Viehicla)
&. Transporter's registration No. HMEC/TSDFS 2007-08/ F-4205

p A Vehicle registration No.

PBES Y 23873

8. T5DF Operator's name and malling address
(inciuding phona Mo, and e-mall]

re Sustainabliity Limited

Dpaicte Vardhman Chamtach L. Villaga Mimbaua,

P.0. Rampur Sainda, Tehell Dera Dassi, Distt. Mohall {Purjab.) 140507
E=mizil - oparationepaiep Posistalnahilin.em

(M7}

i Cantach Ma.; 9914260518
g, TSDF Authorisation Ma. HPAC/TSDE/ 2007-08/ F-4205
10. | Waste Description Evepnwhen femtne (37:370
3, [ T ey |G- S Hoten

(SolfdSemi- Sold/Studige/ Oily Tarry/Shurry/iquid)

12, | Physical form .

Special handling instrection and additional
Information

Use Nosa iﬂﬁl{. Dlsposb}é';m:l:. Emﬁgm

14, | Generstor’s Certif ate

TR | - '] I-| - ¥ - F
[ Et b d FYaEaSrsf S AEl BT
J""-_-.-:...-.EEE A.rdd uE--'.'.'.ﬂ;:'-\.-"r"_- L

| hereby declare that the content of the consignment
are fully and accurately deserlbad above the proper
shipping name and are categorlzed, packed, marked
and labeled, and are in all respects In proper

15, | TESDF Dperator's

-.-;!'-___-: % =-““> r""f.f-’t; ::.':. conditons for transport by road according to
Doz fra ) HDA Applicable natonal government regulazons.
HE"'_!:Md. mp: Siznature; 3 :ﬁ/ Month Da Year
qy ) == UToLT]
15, | Transporter imwy@mﬁzﬁf of Hazardous Wasta
= - :
Name and smn,p{g "4 ture: Maenth D
& = .
i

B 7 L
Wlm of hazerdous and other Waste

Yaar
HEEEIE

TR 0 S - Signaturs: Month D, Year
——— R ol8l  GLLIE
NOTE : Please Atech Comprehensive Analysis Report Photacopy E%{E_ VA 1617

“Nihite Copy

“To'Bé Forwarded To The PPCB / PEI: By The -nl:-:uplen_]
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FORM - 10

Rev.No.-002
(See Rule 19 (1) Dated:-22 April, 2016
Generator's name and maling address
L {including phone no.} . _
& kmmg _-LJ foaniaseen Tad
E-mall 1D:- VIil, Stindin, PO, o ““_’
PWMP Membership No.i s e
Ganerator's authorisation No. ﬁ fﬁ}ﬂﬂ'm "‘;#u“ L Ve o) o 4 Q—E L? 4
Manifest Document No. 444172
4, | Trasporter's name and address: Re Sustainability Limited
{including phone No. and e-mail) Ojppisite Vardhman Chemsech Ltd, Village Nimbus,
’ PO, Rampur Seinia, Tehail Dera Bazsl, Distt, Mohall (Punjab.) 140507
E-rnail - services prwmpd@resustainabilisyoom
Contact Now: 5781124224
Types of Vehicle FWWEIISHM
Transporter's registration Na, HMC/TSDF/ 2007-08/ F-4205.
7. Vehicle registration No. )E? E'l 65 F 1‘??5
8. | TSDF Operator's name and mailing address Re Sustainability Limited
{including phane No. and e-mall) Dppisite Vardhman cnm.mr Ltd, Village Nimbua,
PO, Rampur Seinia, Tehsil Dera Bazs], Distt. Mohadi {Pungab.} 140507
E=mall = afrationspamp@essiainadilibicem
i Cantact o 9914250516 L
9, TSDF Authorisation Na. HMIC/TSDF/ 2007-08/ F-4205
10. “:::"MHF"““ [ a¥1 Moek) e flidet (273, '?J
T
1, [f*“.r}““ﬂ"’ ”1? &3 bekem
| 12. | Physical form [Soiid]Semi- Solid/Studge/ily/Tarry/Slurry/ Liquid) |
et lﬁmlaﬂlmhg instruction and additonal ) “bﬂﬁsh Dmbﬂm& Hand G‘h“f
14. | Generstor's Certif ate | hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping neme and are categorized, packed, marked
A :E_ Ny ] and labelzd, and are in all respects in proper
SALUTIE -__' festien i0es i canditons for transport by road according to
: :x PO, L it __applicable natonal government regulaacns.
Hn%gndm @) BDlA %_‘/& Month Da Year
ﬂ.L{'M_ﬂ'I'_-‘ —J — o] #] ﬂ:!
15, w&gﬁwmﬂ;ﬂnt of recaipt of Hazardous Waste ]
Ma Spnature: Munth Day Yosr
"." :":-IHII \I?ﬁ‘:‘%@ M |‘EIE'E“‘1!£
16. TEE{ESB‘FEHIDF'I }éﬂ‘lf acatioor receipt of hazardous end other Waste
Hﬂﬂ*@#ﬁé‘/ Signature: Do e
SESER BN mm |
MOTE : Please Atach Comprehensive Analysis Repart Photocogy J&Q E_;f‘-‘{-ﬂm L CORPY1ODf7
I White Copy U 90°BE Forwarded To The PPCB / P-cll.‘ By The Qceupier,



360 eSO
GRM lﬂ Rev.No.-002

(See Rule 13 (1) Dated:-22 April, 2016

MﬁHIFEﬁT FOR HAZARDOUS AND OTHER WASTE

Generator's name and mailing address
[including phone no.)

¥ "
i

T ] e T I e ™

Alooms Lifesciences Lid.

Vil Saadan, PO, Mubansmer

(including phone No, and e-mail)

E-mail 1Dz Tier=t sl (Ph) IEDEA
PWMP M;thlslﬂp Mo Z}'—;L
2. | Generator's authorisation No. Mbﬂ;eq OH‘,J?_] c.dimm 2306 FF2D
3, | Manifest Document No. 443148
4 | Trasporter's name and address: Re Sustainability Limited
" | [inclsding phone Ne, and e-mall) Oupisite Vardhman Chemtach Ld, Village Nimbusz,
. R, Rampur Sainia, Tehsil Dera Bassi, Distt. Mohall {Punfab.) 140507
E-mal - services.pamp @resustainabiity.com
Cortack No.; 9781124214
L D
—w | Types of Vehicle [Truck/Tankar/ Spadal Vahicla)
6, | Transporter’s registration Mo. HMC/TSDFS 2007-08/ F-8205.
3. | Vehicle registration Mo. FB 65 F IF11
8 | TSDF Operator’s name and malling address Re Sustainability Limited

Opglsite Vardhman Chemtech Ld. Village Nimbua,

0. Rampur Sainla, Tehsil Dera Bass, Distt. Mohall [Punjab.| 190507
E-mall - uperetionspwmp@esustainability.cam

Cantact Mo 9914280515

9 TSDF Authorisation Mo. HMC/TSDF/ 2007-08/ F-4205

10. | Waste Description Fold Shte) | svaboradion Rewslie (35037
. | M §-3Y &hem

12, | Physical form. {Sofid,/Seml- Sofld/Sludze/ ity Tarry/Slurry/Liquid)
1. mﬁr&ﬁ ling instruction and additicnal Use Husa‘ﬁish nlspuﬁah]elﬂusﬁ 5 I-ian:i‘é’uvﬁ

14, Generator's Certif ate

a"vﬁ.‘L 1 1 o5 L '-"_‘,‘;f;'-_}';’._';.‘,';;}'

Wail E" s, T-.:Ll. :-' b,

| heraby declara that tha content of the consignmant
ara fully and accurately deseribed above the proper
L shipping name and are categorized, packed, marked
B ERs, and labeled, and &re In all respects in proper
conditons for transport by read according to
applicable natonal government reguiaaons.

s mw L e o

—

15, | Transporter ack caipt of Hazardous Waste :
Mame and stam FWi;IF "l J Stenature: Menth V2 Year
SR dim 2 9T (7] G EEm

16. | TSDF Operator's v}@ﬁ@&mm of hazardous and cther Waste

Name and stamp: 5rg11.zture' Mionth Da Year
: i ez
MOTE : Pleasa Atach Comprehensive &nalysis Report Fhﬂtwwr}s % :E ﬂu it
White Copy To Ba Forwarded To The PPCB [ IH'I By The Occupler.

.



361 Cif Hn. L24231CH HEFLE‘JA'B!
Bkums Lifesciences Limited

(& Sub@dlary of ARURSS Drigs & Phennacedticals Lid.)

Regd. O, : Unil Mo. E3H, 3rd Floor, Godrej Elemnla Commircial Complex,
Plot Mo. 70, Industrial Area, Phasga |, Chandigarh - 160 002
Ph. : +91 BT555 07083 E-mail 1 info.api@@akums.in

AkumyETFHAZ Form10/2023/06 Date: D673

The Environmental Engineer
MNodal office

Punjab Pollution Control Board
Muohali Punjab.

Subject: Submission of Harardons Waste Manifest for Category 35.3,37.2 and 37.3

Dear Sir,

Please find enciosed herewith the copy of Hezardous Waste Manifest for category 35.3, 37.2 and 37.3
Sr.Mo Manifest No. Date Total Quantity
i 4558 26672023 1930 tons.

02 44359 2606/2023 0.400 tons
03 43772, 4377443775, 439809, 140623, 15/06/23, 15/06/23, 147.58 tans

44232, 44256, 43967, 41999, 1606723/, 17/06/23, 20/06/23,

44000, 43971, 43972, 43973,  21/06/23, 22/06/23, 22/06/23,

44310, 44313, 4431544402,  23/06/23, 24/06/23, 24/06/23,

i 26/06/23, 2706523, 28M6M2T,
290623,

This is for your information end records.

Thanking vou,

For Akums Lifesciences Lid.

P

Authorized Signatory

Frel.

01) Manifest of catepory 35.3, 37.2 and 37.3

For Akurms Lifestientes Lid

fi%ﬂ_iw

Auth, Signadnoy

Uit § £ Vil Sundran, P.O. Mubarakpur, Tehsil Derabaasi, Distt, 545 Nagar, Punjab - 140 201 {India)
Limit 01 ‘|.I'|IJ Chachrauli, POu Jeali, Tehsil Derabass, Laln, Dlm ms Naiar Punjak = 140 Eﬁl {india)

mmm omems RO i oo e o




=362
F G RM 2 ID Rev.No.-002
(See Rule 19 {1) Dated:-22 April, 2016
Generztor's name and malling address ; )
- (incleding phone no.) LAUmng CSCIen0Es T oad
Vil St poy v o il
E-mall 1Dz By (P ) s,
PWMP Membership No.:- G
3 _{ Sebmsnch Sporinieh e Alflies Jhliechin, vor 330 (195132
3. Manifest Document No. #
44402
4, | Trasporter's name and address: Re Sustainability Limitdd
. {including phone Mo. and e-mail) Opplsite Vardhman Chemtech Lid. Village Nimbua,
' F.0. Rampur Sainia, Tehsil Deva Bass), Disst, Mohall [Punjab.) 180507
E-mail - services.pwmp@resustainability.com
Cortact Me.; 9731124224
s | TypacitVahidlo [Truck/Tanker/Special Vehicls]
6. | Transporter's reglstratfon No. HPC/TSDF/ 2007-08/ F-a205
7. | Vehicle registration No. PR &5 F |# §o
8. | TSDF Operator's name and mailing addrass Re Sustainability Limited
(Incleding phone No. and e-mail} Oppisite Vardtiman cmr?ua_um:g- Mimbua,
PO, Ramipur Sains, Tehsil Ders Bassi, Distt, Mohall (Punjab.) 140507
E-mzdl - operatisnspwmpPasustainability.com
Contact Ma,: 9914360518
9, | TSDF Authorisation Ne. HMC/TSDF/ 2007-08/ F-4205
10. | Waste Description (aly ook ) Edrahahe. R (37.3)
Sl i 5. 5657
12, | Physical form . (sotid/Semi- salid,/Sludge/Oity/ Tarry/Slurry/Liquid) |
T ; ] i]pé{ﬁrm;d‘nﬂ' instruction and additional LUisa ﬁﬁm DEpnsaHIM'ii‘ikE. Hﬂﬂd'ﬂm‘i"!!
13, | Gensrator’s Certif ale | hereby declare Ihatﬁnmmntuﬂhunnﬂmmem
are fully and acturately described above'tha proper
shipping name and are categorized, packed, marked
Almins | -:u_bplt fices _f+,:.:.‘ and labaled, and 2re in all respects in proper
Vil Egpdeen. TS0, M :l E Wﬂdﬁmsfﬂrﬂﬂhmﬂrﬂ}frﬂad a:ﬂ:ﬂl’d‘ﬂﬂtﬂ
e L L ippllr:ahre namn:ﬂ gnuanmrem regulaacns.
Nllﬂ: md ﬂa Lp)ﬂd Signatura: ' Year
ﬁuqf a2 [0 AERE
15. Trampnmr anhnmuiedg{ngn%cd recaipt of I-lmrdn-L{s Waste
H:mn :nd ?ﬂﬂ*’_‘“’p\ Signature: Munlh Year
£ il \.'3 a_'éix. i En;ﬁl
16. ﬁnfﬂpi@ﬂur’ eerat #nnr receipt of hazardous and other Waste
Nama s 5i : &
Al e ELEm |
-
OTE : Please Atach Comprehensive Anai-psrs Report Photocopy A:—ﬁ:n?“@'u COMY 1047

White Copy

To Be Forwarded To The PPCB [ PCC By The Occupler.

142
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363
; FORM - 10

Rewv.No.-002
(See Rule 19 (1) Dated:-22 April, 2016
g Ganeratar's pame snd mailing address e
(athuding ghom vio) Alrums Lifsscisness LiG.
L sl ey a0 et " iy
E-mail ID:r. 1 ‘1]5:1' :3i, {Fh.) F30TA
FLUMP Membership Mo, fl o
1. | Generator's authorisation Ne, : i - g J J
3. | Manifest Documant No. . 44310
g, | Trasporter's name and address: Re Sustainabillity Limited
{inchuding phone No. and e-mz8) Opplste Vardhman Cheminch Ltd. Villzgs Nimbas,
i PO Rampur Sairmia, Teisll Dera Bassi, Disth. Mahall {Purgab,] 140507
E-mizil - servicespwm pRresusmina by com
e Comact Mo, 9781124224
g | Typesof Vehicla ﬂi‘u&mﬂkﬁfﬁpldﬂ;‘adlﬂ
B Transporter's registration No, HMC/TSDES 2007-0%/ F-4205
7. | Vehicle reglstration No. Pgﬁ E 1779
8. | T5DF Operator's name and mafling address Re Sustainability Umited
(incheding phone No. and e-mail) Opplzita Verdhenan maﬁﬁiir.-h?hd.ﬁ'ill-agu Mimbua,

R.0. Ramgur Salnia, Tohsil Dera Bassd, Distt, Mohali (Punjah.) 140507
E-mall > opsratforspwmp esustenabilitvcom
Confact Mo, 514280516 [

g, TSOF Authorlsation Bo.

HMC/TSDF 20607-08/ F-4205

(o3 drvat )

10, Wazte Descrigtion F ) .biﬂ l'h'n EE!rdﬂE | ?:J-. 3 ,JII
Total Quantity
11,
(n) pTEL
12, | Physical form . ($alidSami- Soild /Shudge/Oily/Tarry/Slorry/Uiquid) |
13, lSpE:EaIJ'lJ’Hndlhs Instruction and additional Use WoseWiask, Disposeble-ATEK & Mand-Gloves
nformation
14, | Generator's Certif ate | hereby declare that the content of the consignment
are fully and acturately dascribed above the proper
shrp,-ir.-fﬂ name and are categorized, packed, markod
: T 3faamimmren 140 and labalad, and e in all respects in proper
Alcums vl E*??}f:iff_%“" : cenizons for transpart by road according to
Vill. Bundres, RO, Mobomtper, \ | appliesbis natonal gavemment regalzaons.
Name and stamr == ¥ 7 T Slmiatige: WMonth Year
Mokesh o 2l 1 5 of
; P 1] e
15, Mnmma:kn?@@(‘mipt of Hazartlihs Waste
2 e T '
Name and stamp=1  comp =) Signature: Manth Da Year
16. | TSDF Cperator's _“/rémlpt of hazardous and other Waste

Narme and stamp: Signature: Mogth Da Yeas
ot Akums Lifees i i mﬁ l-.!_H_HEi -
’ =
MOTE : Please Atach Comprehensive Analysis Report Photocopy g'lﬁtgj Q{'{'_}fu SREL ST

White Copy

To Be Forwardad To Tha PPCB / PCC By The Dccupler,




364
FORM - 1D

144

Rev.No.-002
(See Rule 12 {1) Dated:-22 April, 2015
Generator's name and malling address | T Itd
g (incleding ghone na.) Akums LIICsCIences Lid.
Vil Sandean, PO, Mubisaipar,
E-mail I:- Diegpbesst, (Ph.) INDLA
PYIAP Membership Mo.:- N ) h
3. | Generator's authorisstion No. AHE! ! E”. E : g%ﬂﬁﬂ?g 11473
3 Mantiest Document Ma. ’ : .
4, | Trasparter's name and address; Re Sustainability Limited
{including phona Ko, and e-msidl) Opgiizite Vardhaman Chamtach Lhd. Willage Nimbua,
3 F.O. Rampur Sainia, Tehsil Darz Bass|, Diste, Mahsi (Punjab.] 240507
E-mail - services.pwm p@rasistainabditroom
Comtact Mo.: 9731124224
%5 | Types of Vehicls {Truck) Tankar/Special Yohid)
&. Transperter's registration Mo, HMC/TSDFS 2007-08, F-4205.
7. | Vehicle registration No. Phic £13)q
8. | TSDF Operator's name and mailing address Re Sustainabil J-W Limﬂﬂd
(includding phane ho, and e-mall] Opplsite Vardhman Chamtzch Lid, Village Nimbua,
PO, Raimpur Sainfz, Teh:ll Dera Bacsl, Dizst, Mohali [Punjab,) 140507
Esma - pparatars parn il esrtainabilitg com
Crntact Ma.: 9014260516
q, T5DF Authorisation No. HMC/TSDFS 2007-08/ F-4205
10 | Waste Deseription (0 Breck ) £ uabulchi g;![:;!! (270.7)
Total Quantity §
12, | Physical form (SelidfTami- Er.'r.'!ﬂ!ﬂudgw"ﬂﬂrf.ﬁwfslurwmqurdi
Speclal handling Instruction and additicnal e
o B sl Use NosE-Raeh, Dleposside $Task & Hand Glovis
14. | Generator's Cortif ate I hereby declare that the contant of the consignment
are fully and accurately described above the proper
il'-:i:ﬂhla ?_am.e and are categorized, packed, marked
) an elzd, and are in all respects in proper
Akums uﬂtﬁﬂ'wm Lig, conditons for transport by road according to
Vil }2 i, FE';I" e applicable natonal povermment regulaaons,
Mamw and staptps e ] Wi Eignatures Mﬁb Mewin B Year
X teph §. L By
15. A
DiE Year
16, I
Mame and stamp: Slgnatura: Manth Yaar
v skl I G
NOTE : Please Atach Comprehansive Analysis Report Photocopy &%ﬁ{:ﬂu COPFY10f7 i
| White Copy To BeForwarded To The PPCB / PCC By The Occupler,




365
FORM - 10

{See Rule 19 (1)

—145

RawNo.-002
Dated:-22 April 2016

MANIFEST FOR HM&R@Q@S AND OTHER WASTE

Generator's rame and malling address

(Fnechrding phone No. end e-mai)

s {including phone na.) Alkums Lifesciences Lid,
fill, Sumlizn, RO Mubzmbpor

E-mal ID:- Deazz=3, (P, INDIA

FURIP At2mbership No.:- 1)
2. | Generator's authorisation Na. '1(:|_ ﬁ&“-” “E’llﬂ N Agﬂfp'q:dflﬂj

! X T = HEl

% Manifast Documant No., q g a 1 Q
4. | Trasporter's name and address: Re Sustainability Limited

Oy pisite Vardhman Chamtech Lid. Village Mimbua,

PO, Rempur Sainfa, Tehsil Dera Basal, Ciztt, Mahali (Punjzb.] 140507
g=mall i- servloes. rwmp@resueainabilitsom

Cortact Mo, S7EL124224

5. | Types of Vehicle (Truck/ Tankar/Spacial Veee]
6. | Transporter's registration No. H#AC/TSDES 2007-08/ F-4205
7. | Vehicle registration No. PH f ¢ F | '} :}. q
H. TSDF Oparator’s nama and malling addrass Re Sustainability Limited
{including phone Mo, and e-mail} Cppisite Vardhman cmmmi:rm Vilage Nimbua,

PO, Remgur 5ainis, Tehcd Dears Basgd Distt. Mohall [Punjab. ) 140507
E-mail - opefaticnsmwmeEeaistzhabiinucam
Contact Mo B914150516

9, TEDF Authorlsation Mo,

HBAC/TSDF/ 2007-08/ F-4205

10. | Waste Description L0y idee ) : (21.2)
Total Quantity
11,
{h . -5 - Cm)
12. | Physical form (Salid/Semi- Sﬁlﬂslmﬂfmmam?ﬂmwfuqumr
13 ‘Iiilldrifhlﬂldlfﬂi ctyuction and o divonal Use Nosa Mask, Disposable WA3ER % Hand ditoves
14, | Generator's Certif ate | hiereby declare that the content of the consignment
arn fully and accurstely described above the proper
shipping name and are categorized, packed, marked
Altuins 1if }F cciences Tid and labalad, and are in all respects in proper
Vil 2 -,-u e J PO, Maberabosy: : l:'l:l'l-.:rtﬁcﬂs Fm' transpart by road accerding to
TR AT x applicable netonal government regulzaons.
Mame and ﬂamp. i Slgnahu-e Manth Da Yaar
| Mokesh Sloph L 14 B - v B
15, Tmnsmrn}@ﬂ% of reu:el-ptufl-}alarﬂuus‘q'l.l‘as‘te
Name and sgmp: Ot }%) Signature: JARSEI| Month Da Yaar
: - gl A
156. | TSDF Operato rreceipt of hazardous and other Wasts

MName and stamp;

s i1

¥ on
LR T s )

NOTE : Flease Atach Comprehensive Analysis Report Phatocopy

COPY10f7

acﬁwimw

White Copy

1o/ B FbitWardad To The PPCB / PCC By The Occupier.




366
FORM - 10

(See Rule 19 (1)

146

Rev.hNo.-002
Cated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and mailing addrass

| * i phone an) Alcams Lifestiensss Lis
Wil BEnlin, RO, REEE St
E-F'I‘-IEiF ID:' :{_I_____ = :} '-: :-'\-\.'__ T_-'|| b 4
PWMP Membership No.:- L
" Y
2 GE'I'I-‘E'J'HI:.II' s guthorisation No, ”__J_(:IIL, ﬁij] Lt v " ;I:u | ; -:l
3. | Manifest Document No. 43873
4. | Trasporter's name and address: Re Sustalnability Limited
(Including phone Ne, and e-fraif} Oppisite Vardhman Chemtsch Led Village Nimbua,
RO, Rampur Sairds, Tehsil Dera Bassl, Distt, Mehall {Punjah.) 140507
E-mal o senvices. pwmp@resustainability.com
Contact No.: 5781124224
5. | Typesof Vehicie (Truck/Tankas/Special VelsTele)
6. | Transporter's registration No. HMC/TSDF/ 2007:08/ F-1205
7. | Vehicle registration No. B (S F TT %0
B. | TSDF Operator's name and mailing address Re Suﬂﬁiﬂﬂb”if‘f Limited
{including phone Ne. and e-mail) Cppisiie Vardbman Chamtech Lid, Village Nimbua,
0. Rampur Sainia, Tehsil Dora Dasy, Disit, Mohali (Punjab.] 140507
E-mall :- operationspwmpPesustuinshilinuoom
Candact ble: 90142605518
.- | TSDF Authorisation No. HMC/TSDFf 2007-08/ F-4205
=
10. Waste Description Lr -‘__L]I-' 'l'._ E:h‘.‘:ﬁ‘:.] Flrafln}a’h‘mmil-‘_-jﬂ'ddl'? r ?:nr::l'r . ]
Total Quansity
11,
M) él g fe Lt )
12, | Physlcal form {iﬂrﬂﬁeml-Smrd..fsludge,.fﬂil',-frarsz!urr'p,.l't.iquld'j
13. | Speclal handling instruction and additional Use NobeNMask, Disposabhriask & Hard-Gloves
1. | Generator's Certificate I hereby declare that tha content of the consignment
i ara fully and accurately described above the proper
i1 T e shipping name and are categorized, packed, marked
ALONDNS § JISS01eN0es Lag. and labeled, and are in all respacts in proper
Viik Simcran, PO, Riybamtagy conditions for transport by road acc erding to
_Daabapd T i applicable national government regulations.,
Mame and stamp: Signature; lﬂhﬁh"a Manth 5 Yoar
| '-\f'_e.,gé ; ez J_-| a-é.tiq; Eﬂ EERE
15, Tmn::-qgﬁi‘ﬁ‘c%’ ment of recelpt of Hazardous Waste
Mame and.star B Signature; Menth [a Yeir :
icd el I Gd ety
16, | TSDF ﬂpEﬁﬁﬂ :;ﬂfﬂ':gﬁnn for receipt of hazardous and ather Waste
; b gt
= Mame and stamp: Sig‘rﬁium_: ) Year
TL BRI b , 3 (2]
"
) SR COPY1Of7 ||
NOTE : Please Atach Comprehensive Analysls fteport Pholocopy Auth. Signstory

To Be Forwarded To The PPCG / PCC By The Dccupi. . |

White Capy




MANIFEST FOR HA

367
FORM - 10

(See Rule 19 (1)

ZARDOUS AND OTHER WASTE

147

Rew.No 002
Dated:-22 April, 2016

Generator's name and maifing address

2 {including phone no.} Alnnne it anten
E-riail I0:- e PO, MUk ey,
=k pi L) Bl
PWMP Membarship No.:- r’"ll_'"\l
L Generator's autherlsation Na. ’:'I_’]'_ ﬁh“ul 8 | EE i. : 22“ EEj Ergg
3. | Manifest Document No, 439/ 2
4. | Trasporter's name and address: Ra SUETEfﬁﬂbllif'y’ Limited
[including phone No. and &-mall) Oppisita Vardhman Chemtech Ltd, Village Mimbua,
RO, Rampur Sainia, Tehsi Darg Bars, Dst. Mahall [Punjab.) 140507
E-rnail - sefvices.pwnp@resustainabiling com
Contact Mot 9781124224
ol
5 | Typesof Vehide 1nuc.hfrankerfﬁpetrai$-eh[clnl
T_ & Transporter's registration Mo, HME/TSOF/ 2007-08/ F-4205
7. | Vehicle registration No, PEET Fizge
8. | TSDF Operator's name and maifing addrass Re EUE?ﬂiﬂ'ﬂbiiEW Limited
{including phone Ne. and &-mal) Oiapfsite Vardhman Chemtech Lid, Vilage Nimbua,
L. Rarnpur Sadnla, Tehsil Dorg Dassi, Disly. Mohal [Punjab.) 180807
E-maail - npuarimsp-nrnp@uustnlr:ai:llliw.mm
Cantact Mo 99314 2605515
g, TSDF Authorization Na., HMC/TSDFS 2007-08/ F-4205
10. | Waste Description (ol ) £ n.#ﬁ chn Piiidet  (37.7)
Tatal Quantity '
e P
) P 8le  (mwT)
12, | Physical form (Bokd]Semi- Solid/Sludze/Oily/ Tarry/Slurry fUguid)
13. | Spetial handling instruction and additional Use Woka-#azh, DisposalE Mask & Harkl Gloves
information 4
<% | Generator's Certificate | hereby dectare that tha content of the cansignment
are fully and accurately described above the proger
shipping namo and are categorived, packed, marked
o = and labeled, and are in all respects i proper
Aletimna 1 ita aGienees T 44 conditions for transport by road acco rding to
VLB B ey e applicable national Buvernment regulations,
Mame and Stampe.: chasad ron ) D_.'[}.-_;_!g'n'ébu rEi,J)} Month Da Yoar
MHesoh, 5y D El]  [FL157]
1 = . L]
15 nan;pu;r@m%qem of recaipt of Hazardous Wasts |
B and star ﬁ ture: Wonth [if Year _
Savia ey 5 S ar 4] [EPET
15, | TEDF Operators :eneiﬁiﬁﬁm for receipt of hazardous and ether Wasta
e -

=

Mame and stamp: Signature:

Manth

Eﬂiﬁ Year

—
NOTE : Please Atach Comprehensive Analysis Report Photocopy é\c‘??‘; — A

i

' COPY 1 0f7

Mo e rWarded To The PPCB / PCC Dy The Qeetmior, |

White Copy




368

FORM - 10

(See Rule 19 (1)

Rev.Mo.-000
Dated:-22 April 2015

Generatar's name and malling address

& (Inciuding phona ne.)

E-mail ID:-

Fivnap Membership No.:-

319

MANIFEST FOR HAZARDOUS AND OTHER WASTE
l

L | =ow .

Ll Vg B ] -:-'\-.--__q:a- F

ol .—c'h.L--;_.:\.E k3, o et b o
Vill Sundean, Py

Maily T =B A

= T gl
1
2

= T

Drezbazs, (B INDLS

2. Genoratar’s #uthorisation Na.

13

3, Manifest Docurment N,

%ﬂ_#um 230 11737
439371

Trasporter's name and 2ddrags:
(Including phone Mo, and e-mail)

Re Sustainabi lity Limited

Dapisite Vardhman Chemtach Lid yiilage Mimbus,

Pl Rampur Salnda, Tahsh Dera Bassl, Distt. Mehall {Punfad.} 140507
Emiall :-mi:e;.mmp@rasurtajnablﬁ-g.mm

Contact Mo.: 9783124224

Types of Vehicle Truck Tanker/SpecidkvemTa)
T & | rsportees ragistration Na, HME/TSoEf 200708/ F-2305
Vehlcle registration pg, PB 4§ F 17 #a

" TSDF Operator’s nama and mailing address
[Including ph_ung Ne. and e-mgif)

Re Susrr:ﬂnubfriw Limited

Jppisite Vardhman Chemtech (10 ViNage Nimbias,

R, Rampur Sainia, Tahsy Cera Bassl, Disey, FﬂEnHaU{F'-uni'qh.:u lapsay
E-mail :-u:u:uﬁﬂﬂmp'nrnu-ﬂemﬂalmhillrr.-::-m

Contect Ma.: 93142605516

g, '|;S.DF Avthorisation Ne, HMC/TSDES 2007-08/ F-4205
10. | Waste Descrlption (Do) | 7o betbin. Iids (373.7)
11, Tetal Quantty '

- {MT) .00 (M1 ]

12 | Bhysical form

{hﬁfﬁemi- Su-JFd.r'EJudﬁe}ﬂ]lvﬂ;ﬂyﬁlwwﬁiquidj

13, | Spedal handling instruction #nd additiong
Informatan

Use Nebse sk, Disposabli-ask & Hand Groves

14. | Generators Cortificaza

F hereby dedare that the content of the t:-nsi;g_ni:nent
are fully and ccurately described abovg the proper
shipping name and arw categorized, packed, marked

Akuras Lifedlertes T4d, and _Iabeled, and are in all respects o proper
Wil ik B A s conditions for transport by road atcording to
- e g gt Te S applicable natfongal- EQVernment regulations.
Kame W*T = Slenaturs: rrth b Year
- ety 4 @y @iy
pac L, . .
1is, TI‘HH'SNI‘IEFEIEHMH} EntufrE:!Fptn-fHaErduﬂ Wasta
Name and stamips:= oy Signature: Month Da Year

: _""iJ._ L i :
15, [ T3D¥ Dpe“rimr': v:tir'l'iﬂl:iﬂnp for receipt of hazardous and cthor Wasta

Name and stamp. Slenature:

ForAk

HIES R _| Ll

Month

Da
FIE] e [

E——
- =L
NOTE : Please Atach Comprehensive Analysis Report ph otocopy - F:—\> &3?' =

EEDF‘FI orz :{

e
To Be Forwarded To The PPCB /S POC By The Oceumir |

[ Whita Copy




369
FORM - 10

149

Revw.ho.-002

White Copy

(See Rule 19 (1) Dated:-22 April, 2016
Generator's name and mailing address
L (including phone no.) Leinis S el
i Vi Sisin, 0. iz
EPaR 102 T “i:,.;;,-;- {Ch DA
FYWMP Membership Mo,z ":l_ q_
. Generator's authorisation Mo, ‘j_r:}.. :{'h . B, ig - ”: ;I,F.f'?j
3. | Manifest Document No. 440U 9
4. | Trasporter's name and address: Re Sustainability Limited
[inclading phone Ko, and e-mafl) Dppisite Vardhman Chamtech Lid, Villase Himnbis,
RO, Rampur Salnla, Tefsil Dera Bastd, Distt, Mohall (Punjab.) 140507
E-mail ;- tervices. pwm pE resustalnabiling. com
Contack Mo, B7E11 34224
. 5 | Typasof Vehicle (Trucky Tankes/Special Veldets)
6. | Tramsporter’s registration Ne, HMC,TSDFf 2007-08/ F-a205
7. | Vehicle registration No, PREcE (17q
8. | T5DF Operator's name and mailing address Re Sustaing Bility Limited
{Including phene Ne, and e-mail)’ Cppisits Vardhman Chemtech Lid. Village Mimbus,
RLO. Rarnpur Sainia, Tehsl Dera Bassi, St Mabali [Punjab.) 120507
E-mail - apesatiorspwmp@ sy stainability.com
. Contact No.: 93142605516 i
g, TSDF Authorisation No. z HMWIC/TSDF 2007-08/ F-4205
10. | Waste Description {:Eg A H;:nlﬂ M Fu I&n}. i Egi iilad: ). EJ
Total Quantity iy
11,
(M) 1 Yqs [MT)
12. | Physical form (SETdSemi- Salid/Sludge/ Oily/ Tarry/Sturry/ Liguid)
13, fﬁ;ﬂﬁ'm instruction and additional Use Nose Mask, DisposabidWask & Hand Glovas
—| 14, | Generator's Certificate | hereby declare that the content of the consignment
are fully and accurately described above the proper
shipplng name and are categorized, packed, marked
and labeled, and are in all respects in proper
conditions for transport by read accerding to
A e i annd ol o /3 \| applicable national- government regzulations.
Nameandstamp: ., oo - Sinatirar o] Month ¥ Year
e gy B
: . i 4 DA _@] FINAE
15, Transpn:rrtiel"hﬂmqll#r sdgfnent of recelpt of Hazardous Wasta
Kame and stargi o F 3}[ Signature; Menth D Year
i L8 ‘_?- : rﬁy_ EH-[ £
16. | TSDF Operator's :Etﬁﬁﬁ%m for receipt of hazardous and other Waste
Mame and stamp: Signature: Manth D Year
NOTE : Please Atach Comprehensive Analysis Report Phatacopy &:ﬁg'j i@f"" [ i i
AL TIIEIL

To Be Forwa

rdl:lé-;d"‘r'u The PPCB / PCC By Tha Oceunir,




370 ey

FDRM 7 10 Rev.No.-0o2

e (See Rule 19 (1) Datad:-22 April, 2016
Generator's name and mafling addrass
5 lincluding phone no.) Ammn b Teontemees Td
E-mail ID:- Iltrs:.'- . :J:If'h
PWMP Membership No.:- l"lf’l
2. | Generator's authorlsation Mo, f‘lﬂ_ ICELLLH 5 E ﬂ ': i!‘ﬂ F1 %:;ﬂ %E jPE rj'z
'j = 1 3
3 Manifest Decument No, L
4. | Trasporter's name and addrass: Ra Eusfqmqb]ri:hf Limited
{inchuding phone No, and e-mail} Opgisite Varchman Chamtech (i, Villege Nigbua,
R Rampar Sainia, Topsil Dera Bass, Bfstt, Mohali [Punjab.| 180507
E-mriail ;~Ewl:u,awmn@re-sumhal:él'i:g.-.cum
Confnct Mao.: 2781124234
5, Types of Vehicla rrru:HfTanherfﬁpﬂl:iﬂ.kﬁuﬁI:re]
p
6. | Transperter's registration Na, HMC/TSDF/ 2007-08/ F-a205
7. | Vehidle ragistration No, PhiCE 1274
.8 TSDF Operator's name and mailing address Re Sustaing bmw Limited
[i”dudlngmn? No. and e-rmall) Oppisite Yardhmen Chemtech Lbd, Millagz Mimbua,
ML Rampur Sainia, Tehsi] Dprg Bassd, Dhs1t. Mohad (Punjab.) 180807
E-mail :-upa’aﬁmspwmp@umslairahllirr.c-:m
Contact Moo 99142605515 !
g, TSDF Authorisation Na. HMC/TSDFS 2007-08/ F-a205
10, | Waste Description rf nﬂ_;,l_.,lblwkﬁ E 17 E \ iﬁ]t X! g!‘d o [ 2 19D
11 | Total Quantity g s
' (1] | 54 Yo (MT)
12. | Physlcalform t.émdfs-emr-snud,fsmdge,r-.—:-i:y;rm;smm,r;u.qum;
13, recial handling instruction and additienal Use Nose Wi Disposablé Wask & Hand clsre
M. | Generators Cartificate | hereby declare that the content of the consignment
74 are fully and accurately deseribed above the proper
g shipping name and ara categorized, packed, marked
S _.:'5"1:-:.:'.3:;33 and labeled, and are in alf FEspects in proper
conditiens for transport by road according to
\l 2oplicable national- povernment regulations.
Name end stamp: fuenSignature: ) Month Da Your
Spteih “NED B B iy
15, Tmnspnrjfﬂﬁg_:kﬁ-ﬁ'wléc\!h'q\ent of receiot of Hazardous Waste
o ﬁ.
Nameand stampi,n =] Slgnaturp. Manth Da Year
T ) L R e
16. | TsoF me@r"_s_ :r.:_rﬂhfnﬁr:-n for receipt of hazardaus and othos Weste
Namea and stamp; Signaturg; © Month Da Yiar
NOTE : Please Atach Comprehensive Analysie Report Photocopy {Egﬁw ! CoPYiofz

L_W]-iirn Copy T Do Forwarded To The PPca / pec By The Qceini. -

-




371 151

0 . FU RM = 1{] Rev.No.-002

(See Rule 19 (1) Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

i Ganerator's name snd mailing addrass
; [incdduding phone no.)
Emall ID:- Akemsg Lifescienoes Lid.
3l Wil a il_‘:"“-'-'!'-.: By, P-'I,:_ _'__-'_r_:_'i_'..l_-rII
PWMP Meambership No.:- q_rl Barrzizs, (Ph) INDIA
& Generator's authorisation No. 1"1, _ﬁ #?Lhﬂx ""';E EE 5 E B E Qo b f- T,l,f | 92
3, | Manifest Document Mo, 439 B
4, | Trasporter's name and address: Re Sustainability Limited
{including phane No. and e-mail} Oppisite Vardhman Chemtech Ltd, Village Nimbua,
PO Rampur Sainia, Tehsll Dera Bais, Distt; Mohal {Punjab,} 190807
' E-rnail - services, pamp & rasustainability.com
Contact Ka,: 9781124224
=5, | Types of Vehicia (TruckTankes/Speclal Vehtela]
6 | Tramsporter's registration No. HMIC/TSDFS 200708/ F-4205
7. | Vehicle raglstration No. ]}“ ¢ 22 1LT s
8. | TSDF Oparator's name and mailing address Re Sustainabllity Limited
[including |:|]'{|:||:'||.1 Mo, and e-mail) Oppisite Vardhman Chamtech Lid, Village Mimbua,
2, Rampur Sainia, Tehsl Dera Bassl, Disit. Mohali [Punizh,) 140507
] E-mzll :- cparationspwmgFrasustalnabilite com
- e ' Contact Mo.: SU142605516
- TSOF Authorisation No. - HMC/TSDFS 2007-08/ F-4205
10. | Waste mszlnﬂﬂn LA M| F UaFJﬂ Ao P04 (373.2])
Tokal Quantity
11. :
1) 9. qss (i)
12, | Physical form Sty Semi- Solid/Shudgs/Olly Tarry/Slurry/Liguid)
H—li. Iirffeuﬁlll;limdllm instruction and additional Wse Nose Mask; Dispacable Mazi & Hand Glaves
14. | Generator's Certificate | hereby declare that the content of the conslgnment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
and |abeled, and are in all respects in proper
A=_ condltions for transport by road according to
For Akums Lifesticnces [ 44 applicable nationzl government regulations.
Nama and Stampm o ) L 3% Slgnature:  yL1! Manth Da Year
. pgeniigiRbert sSSP L0y iR oIl (LI
15, Transp% aﬁpﬁﬂ&\ﬁmnt of re-'cHﬁt:"n':i'ﬁ-ﬂHrduus Ilfltl'ilste
= Ll
Name and :Hmpu’i/’y Sigmature: Marth ba (|
prie s gz 2] 511  [EL
16, T5DF Dpﬁr’: Hfh{ﬁmﬁnq for receipt of hazardous amd other Waste
Name and stamp: Slgnature: Month Da Year
- Llidicoes L0 BT BLIRO)
B e
MOTE ; Please Atach Comprehensive Analysis Report Fhotocopy T 5 :'u = SEPY QR
Suinin 5 na biapy
White Copy _ To Be Ferwarded To The PPCD / PCC By The Deeuni.r,

—r



152

) 372 _ ?
: : ‘FGRM 5 10 Rev.No.-002 -
(See Rule 19 (1) Dated:-22 April, 2015

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and mailing address

e o e
Akums Lifzasciences Lid
fill, Ssitfran, 70, Mibz ek,
Barnbueel (PR INDIA

% {including phene no.)
E-mail ID:-
FWMP_M:a.nmI:r':hip No.:- ’j_fl_
Generator's authorisation No, fj'],q_

3. Mznlfest Documant Mo.

AMEQ%LM.,E?QEF}FJ??

44256

4. | Trasporter’s name and address:
{Including phone No. and e-mail)

Re Sustainability Limited

Cppisite Yardhman Chemtech Ltd, Village Nimbua,

R0 Rampur Sainia, Tehsil Dara Bassf, Distt. Mohali [Punjfab.) 140507
E-mall - services. pwmp Bresustainability. com

Contact No.: 5781124224

5. | Types of Vehicle (Truek/Tankar/Special Vehice)

E. | Transporter's registration Mo. HMC/TSDF/ 2007-08f F-4205.

7. | Vehicle registration No. PH [ ¢ [;’23 E’{,

8. | TSDF Operator's name and mailing address Re Sustainabiiity Limited
(inchuding phone No. and e-mal) Oppisite Yardhman mma:lr?m. ¥illage Nimbua,

, Foatact Mou 5914260516 3

PO, Rampur 5ainla, Tehail Dera Bassl, Distt, Mohaf {Purijsb.| 140507
&mail - operasionspwmpi@esustainubliite.com

9. TSDF Authorisation No.

HMC/TSDF/ 2007-08/ F-4205

10. | Waste Description Lotd ek [ Eoah Qb pilidad [ 30.7)
Total Quantity :
1L (MT) le.3¢C8 (.-“%T ,}
| 2. | Physical form gshﬂﬂfﬁ”w-sﬂlwudge;nﬂymmﬂmmmum .
I3 | Spacialhandling instruction and additional Uss Nase Mask, Disposable Masic2 HanlGloves

14, | Genemator's Certif ate

For Akums L fesciences Lid.

I hereby declare that the content of the consignment
ara fully and accurately deseribed above the proper
shipping name and ars categorized, packed, marked
and labeled, and are in all respects In proper
conditons for transpert by road according to

o

MName and stamp: " Signature:
i | el

15. TrarlI : I@ﬁh igment of receipt of Hazardous

astg

applicabile natonal povernment regulasons,

Name ind_ﬁ@i_ﬁ; .5 |

3 b 9l

Month

[o17]

15, | TSDF Wﬂ# acatioor recelpt of hazardous and other Waste

Nama and stamp; Signoture: Manth Da Year i
i M@ |
R ——
NOTE : Please Atach Comprehensive Anzlysis Repert Photocopy }5%;" == COPT3 087

White Copy

To Be Forwardad To The PPCB / PCC By The Occupler.

- e




FORM - 1D

373 153

Rev.No.-002
(See Rule 19 (1) Dated:-22 April, 2016
T Generatar’s name and mailing address
: {including phene no.) W laarrs Lifseniasees [L4d
1~_Ii|.'. I_ -..:'... \ I-\'-I-:JI. i I.. . .I..I'I.".r|
E-mmall ID:- g -lll.“:.}..":I:T-'-.
PWME Mi'mhrship Ma.:- ? =+ —_—
2. | Generator's authorisation No, . JEH'I’E;QMEQAW 18- 22048 T E]72
3. | Manifest Document No. ‘1(1 252
a. | Trasporter's name and address: Re Sustainability Limited
{including phona No. and &-mail) Cippesite Viardhman Chemtech Ltd, Village Mmbua,
4 PO Rempur Sadnia, Tehsll Dera Bass, Distt. Mohall [Punjab.) 140507
E-mail :- services. pwmp @ resustainabllity.com
Contect Na.: 9721124324 L E
| Types of Vehicle (Truck/Tanker/Special Vehicle)
6. Transporter's registration No. HMC/TSDF/ 2007-08/ F-2205.
T. Vehicie registration No. ﬁf}’g’j'd—; iﬁhﬁr{ﬁfg’
E. | TSDF Operator's name and mailing address Re EHJE‘TEI]"I"IEHHH? Lirmited
fincluding phone No. and e-mall) Dppisite Vardhman Chemtech Ltd, Village Nimbaa, ,
PO, Rampur Salnka, Tehsil Dera Bassi, Distt. Mohall {Punjsb.] 140507
E-mail - operatianspwmp@esustainability.com
Contact No.: 9914250515
8, TSDF Autharlsation Mo, HMC/TSDFf 2007-08/ E-4205
10. | Waste Description Evaboridien Fesadle 25020
13, | Tetal Quantity 0655 <4
(MT) = =
12, | Physical form . is:ﬁlﬁml-hlﬁfﬁhﬂp{ﬂﬂyﬂmﬂﬂmﬁqurﬂ :
R H'_Eﬁfmd"“ instruction and additional Use Huse‘!ﬁﬂuk, m_:punhle l:i;;.kﬂ Hand mn{ !
=k | Generator's Certif ate Lhereby declara that the content of the censignment
are fully and sccurately described above the proper
shipping name and ara eategorized, packed, marked °
A1 R : and lebeled, and ara in all respects in proper
ARUMS Lyiescisnces Lid conditons for transport by road according to
Vill, Sodoe By Mobarcten, applicable natonal government regulagons.
Name and sthimpe =5 (#h. TNDiA Efﬁrtum: /I_U__L"_‘P) Month . Day Year
e A i 0 A [ ERLE
i o A ; ——
15, hr@é’r nknm'ﬁ@\:}Fmant of recelpt of Hezardous Waste :
Name and stamp: ;'5'- / Slgnature: htonth D Year
WL ol rr I i B
15. | TSOF Opefstor'stertif acatioor recaipt of hazardous and other Waste
Name and stamp: Signature: Month Da Year y
b e i [0 EREEE |
: ST e
NOTE : Please Atach Comprehensive Analysis Repart Photocopy & %‘\‘ =0 SOFTL 082

To Be Forwarded To The PPCB | PCC By The Occupler. |

Lﬂlu Copy



374
FORM - 10

(See Rule 13 (1)

154

Rew.No.~002
Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and mailing address T e Py -
H lincluding phone ne.) Alms Lif E,:,'_::_*:r:':ﬂ it
Vil Sondoen, B0, Mabeales
E-mall 1D:- ;;::_‘.; 5 (75 INDIA
PWMP Membership No.:-
2 | Generator's autherisation No, +3 ,qu)w ﬂ-Ha-PJCAAbTFﬂﬂF Bbéﬁ}gf%%
Manifest Decument No, .r} 3 7o J
g, | Trasporter’s name and address: Re Sustainability Limited
[including lEhﬂJ'lﬂ' H;F' *‘ﬂhd 'ﬂ'ﬂ'ﬂl”‘“ ol L e Lin, Oppkita Viardhman Chemitach Lid, Village Nimbua,
Hrets Fuet ) RO, Rampur 5alnia, Tehsll Tera Basgi, Distt. Mohali [Purgsb.) 140507
E-mall - services.pwmaE resustairabilisoom
. Contact Mo 3781128224 E o=
5. Types of Vahicle {Truck/Tanker/Speacial Vehicle)
! Transporter's registration No. HMIC/TSDF/ 2007:08/ F-4205
1l Viehicle registration No. P.:I;] £S5 13 ':]"':,l‘
-8 | TSOF Operator's name and mailing address Re Sustainability Limited
[lmeluding phm_-ut Wo, and e-mail) Oppisite Vardhenam Chamech Lid, Village Nimbea,
RO Rampur Szinia, Tehsil Dera Gassd, Disth. $ohali (Punjab,) 140507
E-mall = operationspwma @ esustsnabiihy com
Contact No.: 9142505516
4, T5DF Authorisation No. HMCSTSDFS 2007-08/ 1205
10. | Waste Description E“.I"“ﬁ.b-;:r"ﬁ'ﬂi'l i REE—MFJ'-LK_E C_’:‘ﬁl 3_)
Total Quzntity
11, o0 ke
() 3¢ ¢
"l
12 Physical form {Solid/Semi- Selid/Sludpe/Oily/ Tarry/Slurry/Uguld)
13. | Spacial handiing Instruction and additional ' e
sk E Use Nose Mask, Dlspnsz}ﬁﬁ-‘_h'lask& Hand Ghﬂi
44, | Generator's Certificate | hereby declare that the content of the consignment
are fully and accuratzly described above the proper
# . Sy shipping name and are categorized, packed, marked
Alims L _i-ji } _,_i'-.:':"'.;r. e and labeled, and are in all respects In proper
vill, Sendran, BO, SR g L conditions for transport by read according to
PRt n'cs ru,ﬂ. (38 A 5 appliceble natlonal- government reguladons.
Naime and mrnp Slgnature; Month O Tear
. w gyl T P (] [leply
e Tmupnm&a:l:ﬁb‘#ﬂ%em of receipt of Hazardous Waste
Mame and s'tamlll:.Ii"llﬂF | WEgnaTurﬂ Menth Oa Year
" s T Io[&] [2]o[aT]
16, | TSDF Operator's m_-nlixf:;hnn for recelpt of hazardous and other Waste
Nama and stamp:” Signatacre: Itonth D Tear
[ =l L_.L:_““.I..Ill.'l.'-\--il- ||| Eé EEEE

| I =

NOTE : Please Atach Comprehensive Analysis Report Photacopy

| COPY 10f7

AS=cotr

White Copy

(0] P W T
To Be Forwarded o The PPCE / PCC Dy The Doouml. e




34 FORM - 10

375 155

: (See Rule 13 (1) nated-,zlztiﬁﬁgﬁ
MANIFEST FOR HAZARDOUS AND OTHER WASTE
4 Generator's name and malling address Mia Hlims .i.iaﬁeé cience3 Kl CL}}&‘@
il L SR Vilbuge-Sondean Dora bassi (L)
il Sag Nagav fitsde-1Ho50T
PYWMP Membership No.:- 3

2. Generator's authorisation No.

ﬁﬁ,bld_&#ﬁ@mna_lgam? 2133

2. tAanifest Document o,

43770

i Trasporter's name and address;
(including phone Ko, and e-mai)

Re Sustainability Limited

Dipgiisite Varghman Chembac ttd. Village Kimbua,

PO, Rapnpur Sainia, Tehs Dera Bass, gt tohali [Punjab] 140307
-l . sppvices purnpEiresustamabiinreom

Contact b, 9781124224 =

i g | TypesofVehicle

Truck Tanker/Specisl Vehicle)

&, Transporter’s registration No.

HAsC/TSDFS 2007-08/ F-4205

T vahlcle registration No.

PEGE S 23 %¥Y

8. | TSOF Operator’s name and malling address
(induding phone Mo, and e=mail)

Re Sustainability Limited

Oppisite Vasdhman Chamtech Lid. Village Mimbus,

f0, Rampur Sainia, Tehail Ders Bass], Diste. Moheli {Punjab.} 1405057
E-myail :-up&ﬂ'ﬂmmw@mﬂalmbilimmm

Contact Moo 99542605518

a, TSDF Autherisation No.

HMC/TSDF/ 2007-08] F-4103

10. | waste Description

Evabstatien Rew il [ 25

Total Quantity

e (MT)

3740k

y2. | Physical form

LSnTirﬁ.I'SEmb solid/Sludgef il Taery/ Shurry/Liquid)

13. | Special handiing lnstruction and additional
[nfarmation

Usa Nase a¥ock, Disposable Mask & Hand Gloves

14, Generator's Certificate

I'Ii-i.l'"'l'-‘"l," i ;?ﬁ‘-:':d: 3 s
S R IR Eas i e ey A

Vit Bandesny, B0y P ESRI U,

1 hereby declare that the contant of the consignment
ara fully and accusately deserinad above the proper
shipping name and a2 categorized, packed, marked
and  labeled, and are In all respects In proper
conditions for transport by road according to
applicable national- government regulations.

Name and stam th T ;

hdanth 0= Yoar
(2l EERE

15, | Transporter acknowled }}‘gt«i:rf Hazardous Waste
Name and stamp: Y Month D7 Yoar B
PP j [ Eekisl |

156, | TSDF Operator's :crﬁﬁmrﬁs\ﬁﬁc rncé{;fit' af hazardous and ether Waste

i
S—

Warne and s1amps slgnaturd:

pianth Da Year
(s Elbh

NOTE : Please Atach comprehensive Analysis Report Phatocopy

1T AL Late

COPY1CET

To B Forwarded Ta The PPCE / PCC Ry The oeeuslar, ] -

||_1M'ﬁtu Copy



376 B
i FORM - 10 Rev.No,-002

(See Rule 19 (1) Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and mailing addrass u"“lﬁ B Etind MJJUE-..I‘-_LL jﬁ (i Hﬁ-]‘}
L [including phone no.) {_E_Et
— L ﬁ-}!_'. .-EI ‘-:I]Ju:‘i.‘!w\.-,_ ’ QEJ—-‘E&_J?-}H CP..LJ
' CAC N Fim '
PWMP Membership No.. )7 :Lg'dj\ U Crdaz- 1 yaco R
2. Generator's authorlsation Mo, M U-ML&;’?I&;\ Wt v e ,l_?ﬂ .{j q—-rﬂ 73
3 hanifest Document Mo. ‘1 a ke F,
a, | Trasporter's name and address: Re Susfainability Limited
(including phone No. end e-rmail) Oppisite Vardhman Chemtach Ltd, Yillsge Nimbua,
F.O. Rempur Sainia, Tehsl Dera Bags, Distr, Mohali (Punjab.} 140507
E-mail i~ sarvices. pampEresust ainability.com
Conkact Ma,; STHIT24224
5. | Typesaf Vehicle (TruckTankes/SpeciiT Vehicle)
T & | tarsponturs ragistraiion e, HME/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. 1]' B |!§ I:; 32 P L
&, | TSDF Operstor's name and mailing address Re Sustain ability Limited
(Including phone No. and e-mail) Oppdsite Vardhman Chemtech L, Village Nimbua,
0, Rampur 5ainia, Tehsil Dera Bassl, Dislt. Mahal {Punjah.) 140507
E-maili- eperationgmemp @ esustzinability.com
Contack Mo 99147505516
g, TSDF Authorisation No. HMC/TSDFS 2007-08/ F-4265
10. Waste Description 0 L
pespe Fabobakin Phidig (333 )
11 o | 1168 Tom,
12, | Physical form tfﬁﬁ?ﬁeml- Solid/sludge/Olly/Tarry Slurry/Liquid]
13, ISpre:hE handling instruction and additional Use Nose Muhpbﬁm‘; Mask & HafdCloves
nfermakion
14, Genarator’s Cartificate | heraby declare that the content of the consignment
e are fully and accurately described above the proper
shipping name and are categorized, packed, marked
and labebed, and are In all respects Ia proper
..l conditfons fur trensport by road according to
SAKEEES ‘;.{!-a‘g_p_thnal,;lr;a national governmant J'Eg!_l!ahnns
Name and stamp: Mo e sl 47 SlgnEl'l'[i"r'E,"ﬂ T e Month, Da Yoar
1 . eWonnnieli] (5]  ERED
15, | Transporter a:hnnw]ad{;rn b ” int of Hazardous Waste
Name and stamp: ; ' 3 Enature: Month Da _ VYear 3
Heta, el g (5] ELhG
16. | TSDF Operator's mrﬂﬂ:dibqicr pefift of hazardeus and other Waste
Mame and stamp: e Shenatura: Munth Da Year
mE

For Akurms LiIgs w-;uw.l.gj..ﬂ

A T=co™

To Be'FoPwardéd To Tha PPCE / PCC Oy The Occimio e

MOTE : Please Atach Comprehensive Analysiz Repore Photocomy l COPY10FT

White Copy




377
L FORM - 10

(See Rule 19 (1)

157

Hev.Ne.-002
Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generators name and mailing address
[ircludling phone o)

E-mail 1D:-

PWMP Membership Wo.:- T e

MIS Aima Lideseoveqees e (Uniba
LEJ-A%F- “Sunelran Desa Razaifs)
Pin Code 140507 #SHS Haga

x Generators authorisation Mo,

ﬂ'ﬁ!lﬂﬂ—[ﬁaj mﬁaﬁtﬁwng ~27%a5372132

3. Manifest Document Mo,

4377

4. Trasporter's name and addrass:
[Including phone Mo. and e-mall]

Re Sustainability Limited

Oopistte Vardhiman Chemtech Lid. Viksge Nimbia,

P.CL, Rampr Sainia, Tehsil Dera Bassl, Dist, Mabkali (Fupjab,) 140507
E-mail = servicas. pawmpEresustainabillby.cam

Contact Mo.: 97811243249

Types of Vehicla

1Tmclqﬂ:}nl-:enf5pﬂﬁ;('-.fnhi:|i]

6. Transporter's registration Mo,

HMC/TSDF/ 2007-08/ F-1205

T Vehicle registration Mo,

PELs & 23%BY

TSDF Operator’s name and mailing address
{including phane Mo, and e-mail)

Re Sustainability Limited

Cpplita Vardhman Chemitach Ld. Villago Mimbua,

M0, Bamgpur Sainta, Tehsil Oers Bassl, Distt: Mohall [Punjab.) 140507
E-mail =~ operations pampdanusiaingbilioom

Cantact New: 93142805515

g, T5OF Authorisation Na.

HMC/TSOF/ 2007-DBf F-4205

10, Waste Description

Eva pavation Residue (3330

Tokal Quantity
[MT]

112540 9

12, | Physicalform

(5ol Serml- Solld/Shudge/ Oily/Tarry/Slurry/ Uiguid)

13, | Special handling Instruction and additional
Information

Usa Mose Mask, Dlspuszﬁﬂ; Mask & Hand Gloves

Generator’s Certifcate

L Eha¥ ot o A ] A0
L. Shredre L REnba

I hareby declare that the content of the consignment
are fully and accurately described abowe the proper
shipping name and are categorizad, packed, markad
and labeled, and are in all respects in proper
tenditions for transport by road according to
applicable national- povernment regulations.

A
Name and stamp: ?‘Fuﬁig.'r.__. @ﬁkﬁgnalurﬂ ’ﬂ% Month D Yoar
[6]8] ﬁ EEEE

15. | Transporter ad;nu:wtlﬁ;f Ipt of Hazardous Waste

Mame and stamp unit "5.1 Slenature: Month Da Yanr 3

A% T o l] 4]  [RI2R] |

16. | TSDF Operator's cortific J"yéc'l}l'lpt of harardous and other Waste

Narne and stamp: = T Signature; Maonth Da Year

MOTE : Please Atach Comprehensive Analysis Report Photocopy &@@@1 g COPYADIT

White Copy

To B FarkardSd To The PPCB [ PCC By Tha Oecuni.r.




FORM - 10

378 158

Rev.Mo-002

(See Rule 19 (1) Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

A Generator's name and malling address
PIRIREVIS. Pt Alaums Lifesciences Lid.
E-mail 1D:- s
PWMP Membership No.:- AN |
3 Ganaratnn‘_’f;auttmrlmunnﬂn. q,_r:}_ . n’hlph Vo 304 JH) ?-‘,_E?J"'I
3. | Manifest Document No, _4435 o
4, | Trasporter's name and address: Re Sustainability Limited
(including phona Ne. and e-mail) Cioplsite Vardhman Chemiach Ltd. Village Nimbus,
¥ .0 Rampuir Sainia, Tehsll Gera Bassi, Distt, Mohall [Panjab,) 140507
E-mail - servicas.pamp@ resustainabiity.com
Contset Ma 9TR1124224
|
= | Types of Vehicle (Tresck/ Tanker/Special VelTcle)
Y
[ Transporter's registration Mo, HMC/TSDF/ 2007-087 F-4205
7. | Vehlele registration No. [ L BE [ROLD
8. | TSDF Operator’s name and mailing address Re Sustalinability Limited
(Including phone No. and e-mall) Oppisite Vardhiman chmg‘rr a4, \illage Nimbisa,
- RO. Rampur Sainia, Tohsil Dera Bassi, Distt. Mohali {Purjab.) 180507
E-rnail - operationspwimp @esustalnabilinucom
Contact No,: 9914260515
9, TSDF Authorisation Mo, HMC/TSDF 2007-08/ F-4205
10, | Wasta Description BV Bt T95%)
g1, | Tetal Quantity ¢
{MT] . o I
12, | Physleai form | [STd] 5emi- Solid/Sludge/Olty/ Tarry/Slurry/Uguid) |
13, ;ﬁﬁmuﬂﬁ instruction and additional Use MeseWask, Disposable Mask & Hand Gloves. -
-‘_r_.rll Generator's Certif ate | hereby declare that the content of the consignmant
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
A P . o i and labeled, and are in ail respects in proper
AKNIMS LATSECISNCED LG, conditons for transport by road according to
Viil, Suselian PO Mubiorotoury, L1 ﬂi?E_iJEEhJ! natonal government regulaaons,
Name and stamg:’ -+, [Fbg 1 1A slgpaturi}m% ilonth Oa Year
Morkesh € — gl [olf B
Rl
15, | Transporter ackn cbipt of Hazardous Waste :
F—tmir—13
Name and stamp: |5 pwgp | SNEnature: q,ta-—if Manth b Year
[:ul'-1 Nirbus /5 gj [l &] EI% |E E E| 3
P, #
16. | TSDF Operator's Wﬁﬁ‘p!ﬂ'ha!ﬂﬂm and other Waste
Mame and stamp: 2 Signature: Konth Year
N\ =eov
NOTE ; Please Atach Comprehensive Analysis Report Photocopy %Si_# A Ao

| White Copy

To Be Forwarded To The PPCB / PCC By The Occupier.




379 159
FGRM = ID Rev.No,-002

(See Rule 19 (1) Dated:-22 April, 2016

MANIFEST FOR HAZARBOUS AND OTHER WASTE

Generator's name and mailing address
5 (Including phone no.)
E-mall ID:- : Al T',T: i _j;" isiers T8
PWMP Membershlp No,i- q_.. r_}_ e d fa
1. | Generator’s authorisztion No. MH e E ! E[:i : ,L’_;' 4 j? :J:Lf;j;
3. | Manlfest Document No. 44359 .
i Trasporter's name and addrass: Re SUSfCIIHE_bi“W Limited
{including phone No. and e-mail) Dppisice Vardhman Chamtech Lid, Yillage Nimbua,
. R0, Ramgur Sainfa, Tehsll Ders Basst, Disth, Maohall (Punjxh.) 140507
E-mall - services. pwmp@resastainabiling. com
Contact Moo 5781124234
sk Types of Vehicle fTrutkaanker..’Ep::faWeﬁiEE}
[ Transporter's registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicla registration No, g AC J'}'E TER
8. | TSDF Operator's name and mailing address Re SUEfUiﬁEIbi[if‘p’ Limited

{including phane No. and e-mall] Opplsite Vardhman Chemtech Ltd: Village Nimbea,

Pac P Rampur Sainia, Tehsil Dera Bassl, Cistt. Mohsii {Puniab.) 146507
E-mad - operationspwmp@esustainability.com
Contact Mo 9914260515

8, T5SDF Authaorisation Mo, HMC/TSDFf 2007-08/ F-2205

10. | Waste Description QMJ‘MR nj_.t__ |': ?}_ LJ

11, Total Quantity

() 0N (wT)
12. | Physical form. (S5 Semi- Solid/Studge/ ity Tarry/ STarry/ Uguld) |
13‘- fmrat‘hﬂﬂlnﬁ immﬂﬂ and additianal Usg HDﬁEﬂMﬂSh Dmnsahle mHahd Gloves
14, | Generatar's Certif ate i heraby dechare that the content of the canslgnment

aré: fully and accurately described above the proper
il L orim i X LA shipplng name and are categorized, packed, marked
1 L By g LR e SR and labeled, and are in all respects In proper

B .',- : conditens for transpert by read according to

i applicable natonal government regulaacns.
Hame and stamp: SI:natuw ' Month Year
s Yol é/fi VA2 B P pm
18, Trﬂn.lpﬂrtm' aﬂMf@gm%lmanaaarﬂ%m :
Name and mm;[l “”“ \|=~1|| Signature: gl‘f—’ t}ﬁ'—-uz_,-g Manth ﬁ E._Iﬂ

1B6. | TSDF Operator’s opeati ert-uI’hua'r:Im.rs and othar Wilﬂl!
aral
Mame and stamp: = Signature: Maonth 1] Yoar
: q%af‘h:*?ﬂ"’ COPY 1017
NOTE : Please Atach Comprehensive Analysis Report Photocogy At Shaniotos

White Copy To Be Forwarded To The PPCB / PCC By The ODccupier.




passbook for Re-refining/Recyclimgpi Hazardous Wastes 160

{ } Amexvre TV
nName and Address | M),C Kéig A C[:#
»ffﬂ’ %&

of the Industry ?ﬂ:ﬁt ; N

Telephone/Fax No. . a{ E’:" c’f':' = 3 3

E-mail Address
Registration No.

Date of Issue

Validity Period

Type & quantity of the Hazardous Waste(s) permitted for procurement r.:"l'd-
recycling :

5. Hazardous Wastes Type (Ten ;:.1 agmﬂnuml

Mo,
Ldz&ﬂ{ j ;";Lﬂ:j#:,[:/ef{,hnuvq
Mﬂa Moy Asd

wq” waote m‘ﬁi,@,émti.,[ Loe j'{:,,:'..aJ ah%

O nans |

!
Senior Emim‘:mﬂ Qtan%?:ﬁ‘



Conditions of the Passbook for AciB@ §ser 161

1. The [TL’LFF-l:H.'H'lI'L shall cease (o B valill 0N case of prpiry of the "-"?'irl'dil"r o
suspeison or cancellalion of any -0l Iha exlsling consantn under Water
(Prevention & Control of Potition) Act, 1074 and Air (Prevention & Control
of Poliution) Act, 1981 and sutlionzotiosvuriidor Hazardous and other Wasts
(Management & 1I.‘11'|‘i!1|,l||l:|:j.'u'l!r Movemenl) Rulen 2016 a8 amernded

sued by 1he Ponfaly Pollution Conleol Doaed and aball rernan irveake M
r.-'i.l'”'l5""-“"""':_:""Il Illitlllh |.1|'|.|||."||'| i |_I|I'“|“|'“-\.|-I

¥ The industry ghail get s calior congent 1o oparin under the ‘Water
(Freventon & Control of Pollution) Act, 1974 and Air (Pravention & Conteel
of Pollutiony Act, 1981 and authorization under Hazardous and offer Wasta
WManagement & Transbhoundary Movement) Hiules, 2016 revalidated tor
allowing the aperation of the unitps neessing of hazarloos waste

faa

The industry shall compiy wilth the condibons imposed by the Purnab;
Fallution Control Board wiile granting the consonts and authonzaton as
well as Standard Operating Practices (SOPs) prescrbed by the Central
Pallution Control Board (CPCBY Minisiry of Environment, Forestsd
Climate Change (MoEF&CC) from such units. in totalty

The re-refiner / recycler shall submit copies of the valid consents and
authorization also to the auctioneer | seiler al the time of each procurament

9. The re-refiner / recycler shall be responsible lo ensure that the quantty of
the waste (s} procured each time is endorsed in this passbock by the
authorized seller/ auctioneer, In case of import, this endorsement shall be
obtained from the Custom Authorities.

6. In case of imports [where permitled as per Hazardous and other YWaste
(Management & Transbounaary Movement) Rules, 2016]

(i} The recycler should submit the analysis report received from the
exporter to the PPTB each ime the consignments of recyclable waste
are received,

{ii} Copper contentin the consignment of Copper dross should be equal or
mare than 65% of recoverable copper, Lead and Cadmium content in it
shallnot exceed 1.25% and 0.1% respectively,

4=

(it} Lead & Cadmium content in the consignment of spent cleaned metal
catalyst containing copper and copper reverts, cake & residues should
be equal or less than 1.25% and G 1% respechvely

{iv) Zinc content in the consignment of Zinc ash should bea equal or mare

than 65% of recoverable Zinc, Lead and Cadimium content sh all nat
exceed 1.25% and U.1% respactively

(v} Lead content in the consignmant of brass dross should be equal 10 oc
legs than 1. 25%

5 Teas registered ra-rebne / rocycler shall mantan the records o
mientioriel Hecyclably Wast grocuiod o recycting and submit the Annual
Returns regarding utilzation of such wasto lo the Punjab Pollution Controt
Board au provisions of the Hizardous and oligr Waste (Managemant &

Transboundare Movemenn Rules 208 ik
S oo

Auth, 5'.|:I'.I!||:.l.-




11.

13

14

157

18,

17.

18.

19,

20.

21,

1 Eragsm% shall be produced @time of inspection upon requas! of
an oicer authorized by the Minisiry of Environment & Forests {(MoEF) /

{f.;e;g;fnnuum Control Board (CPCB) or Punjab Pollution Control Board

There-refiner / recycler shall notrent /lend / sell { transfor this passhook.

Aﬂ}f_l.‘;hﬁﬂgf' lﬂ “-“:-' 4;__,.-rE"|_|I'I.|I'I':} -'I rncyl:”l'lu 1(_].:“-]“-1“',:”-“,' l.'li'-E-i'Jﬂf-ﬂl rﬂr|1|1!||| I'.]_r.rJ
Equ'pl“ﬂﬂl as gl'ﬂ'ﬂ'n i tho ﬂl:ll?“l:._'l"ﬂr" 5““" nl"ll'f I.H.'I {i:lfriﬂd I':.I“l. W'Il.h r:rlur
permission of Punjab Pollution Contrgl Boa e

Transp-::rtaiicln_. processing, treatment and disposal of wastes shall be
camed oul striclly as per the Guidelings on "Management & Handling of

i

Hazardous Wasle, 1991" Issued by MoEF and in st noh Wil the
Rules, 2016.

The hazardous wasle generated from the re-refining / recycling process

shall be disposed off as per the Hazardous and other Waste (Management
& Transboundary Movement) Rules, 2016

The unit shall take appropriate and adequate measures to control fugitive
emissions such that the Work Zone standards with respect 1o lead content
in particulate and other parameters are met.

The re-refiner / recycler shall obtain a copy of the analysis report of the used
oil/ waste oil from the generator at the time of each procurement and submit
same to Punjab Pollution Control Board, if applicable.

The stack emission and ambient air quality for lead content in particulate
should not be more than 10 mg/Nm? & 1.5 g/m?® respectively, if applicable,

The unit should carryout Stack emission and Ambient Air Quality {AAQ)
monitoring for SPM, RSPM, S02, NOx and monitoring reporis should be
submitied by the unit to the Punjab Pollution Control Board as per the
consent conditions.

For Lead Bearing waste units, soil and ground water from within the indusiry
premises should be analysed for lead at least once a year through a
laboratory recognized under the Environment (Protection) Act, 1986 as
amended and the analysis results should be submitted by the unitto Punjab
Pollution Control Board.,

The industry shall comply with the "Guidelines on implementing liabilities to
environmental Damages,” due to handling and disposal of hazardous
waste published by CFCB.

The industry shall comply with the Public Liability Insurance Act, 1891 (as
amended), whenever applicable.

The industry shall reuse its hazardous waste generated from the

reprocessing to the maximum extent as possible and shall get the
remaining hazardous waste disposed through Comman Sieurafge Trealnmql
and Disposal Facility (CSTDF), Nimbua, regularly and maintain and submit
records as prescribed under the HOW (M&TM), Rules, 2016 to the
concerned Regional Office of the Board.

Application (in triplicate) for ranew:tal ::-Lpas&‘:t_-t?ﬂl-:_ shall be made well in

r 3 - k] Pl = 5
‘or Akums Lifesciences Lid.

XS Zepm

Auth. Sipnatory

162



22

23

24,

25.

advance, at least two months bfﬂgré X piry, as per provisions of Haza rdous
and other Waste (Managemean| shoundary Movement) Rules. 2016

or as per the procedure spl by Furjal Pailulion Conltrol Board, as amendad
from time to time.

The passbook may Le cancolled or sispended by PPCE as per the
provisions of Hazardous and ofher Waste (Management & Transboundary
Movement) Rules, 2016, in case (h re-refiner /recycler fails 1o comply with
any ol the conditions of the Passbook or with any of the provisions of this
Environment (Protection) Act, 1986 as amended or Rules made there
under

The industry shall comply with the above condilions as applicable 1o the

ndustry w.r. to the type of hazardous waste re-refining/ recycling and the
SOPs prescribed by MoEF 8 GG / CPCB/PPCB for such units.

In addition '0 above, Punjab Pollutian Contral Board may stipulate lormal
conditions, if so required in the inlerest of enviran ment protection.
Additional Conditions:

e e i e

- I e

R AR -

e B e o e
T e e E BB e s e e s e e ——

T T T T—
== - - e e e B A b

———— -

- e e e o o e g =2
= e M it Y P i

e B e e i Ll B e e B g B e

= = -

B Ll L T S

_____________ s —————

- —— - PR - -
R, Rl I et T et P ——

A N
Date - w/’ﬂé "lﬂl-’F P t‘:cir'isegf[jéignamry

PIECE n IMJJA_‘ P Biit ‘-'uﬂEI'IiﬂF'EH’ﬁ‘H%ﬁ Enl:ﬂﬁhﬂiﬂtﬂ

M= =0

Auth, Signatory
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384

TR T} PUNJAB POLLUTION CONTROL BOARD
e ———— Fonnl Ofice-1. Vatavaran Bhowan, Nabha Road, Patizla
% Wihsivi- waow, ppeh.goy.im

A\ L1 JJ
s |/ d

Chfice MMspatel Mo ¢ Regislered ' Speed Past D
Industry Registration 10 B 9S45852430 Application Mot J3730 a7
Taw,

!'illlqu.'rl.:

Kiran Sharma

CHilice i, 17, 2od Flogr, City Courl COmmercial Complex, Kalks Highway, Zlrakpur
Firakpur, Mo lwali- 16003

Fresh Authorization lor operating a facility for Collection, Generation, Storage, Transportation, Reveption,
Frewimend, Disposal, of Hazardous Wustes as per the Hazardous and Other Wastes {Mansgement and
Transboundary Mevementl) Bules, 2006 .

Biran Sharma of Surya chemicals is hereby granted an authonstion based on the enclesed sipned inspection repert
for Collection, Generation, Storage, Transponation, Reception, Treatment, Disposal, on the premises sitnated at
Willage ranimajea, tehsil derabagsy, distt, sas nagar, punjab, Derabossa, Sas nagar-140501

I, Particalars of Authorization granted fo the Industry

Authorization Mo MM FroshiSAS 0NV 3731 14T
bt of w5 : 2RNRENENT

Diate of expiry : FOADS202F

Authorization Type: | Fresi

L, Particulurs of the Dndusiry

Name & Designation of the Applicani it Kwmar Sharma. (Arormey)

Address of Industrial premises Swrya clemioals,

Fitlge viamimagra, lefd derabace, i ses sugoar, ol
Derahosss Saz megrar- L0300

Capital nvestment of the Industry F. A8 faklis
Cateporyoflndustey Rexd :
__|_'I. fre aof Tndusir v 7 2-Canmeneon fevecfomend e d'f.a';.u.m'l'fﬂrh'l'ﬁm*— T
Soabe of e Tndusiry | Simald
M Tice Disirict Sy magar
For Alums Lifescionces

AL Tt o b A i .....,.r,,ﬁﬁ@

Aath. Signnéory




385

A Varticalars of Wastes

165

Culegpory of Hueardoos Waste a5 per Authorised mle of disposal or i
the Schedules LIT and 11 rﬂ'lhr:- recveling or Hlﬂisulil;i?nr Cil- AR on ARl
b rules processing, ele
Schedule | 37 3-Concentrution or {renerition . 1.5 T/ Annum
evaporation residucs Collection |
Storage |
== Drisposal
Schedule 1 33.1-Empry Cremeration | J00CH) Mumber Annom
bamels'containers/ liners contamoiuted Colleetion |
withi hazurdous chemicals Soastes Storage
[ rmnsporiation |
Reception ,
I'reatment .
Dispiosil

1. The suthon=ation is subject o the general and specific conditions as appended with the Authorization,

RETHN NG

{Rukesh Kumar)
Envirenmental Engineer

For d v belialf
uf

Il gl, Mo,: Dbl

A copy of the above s forwarded to the Following for information and necessary action please
e Ervironmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Magar,

Y
LGV T _-
-_i L .,-:-"_--

patetinini]

(Hakesh Kumar)

Environmenial Engineer
For o oo bariraly

i

For Akumes Lifesciences Lid,
e e i o T Ay (IR

Auth. Signebory

(Funjab Pollution Cenirsl Buard)
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(Punjal Pallwtion Control Board)

Al L esciEnces Lid,
P——
A Sep
.'h... n 13

166




2

1

387

TERMS AND CONUTTIONS

GENERAL CONIMTIONS

The suthorised person shall comply with the provisions of the Environment (Prdection} Act, L9380, and the
ruiles made there under

The suthorisatson or its renewal shall be produced for mspection at the request of un officer authorised by
the Stnte Pallution Control Bowrd.

The person authonsed shall not vent, lend, sell, wansfer or otherwise transport the hazardous and other
witsles except what is permitted through this suthorisation,

Any urauthorised change in personnel, equipment or working conditions 2% mentiened in the apprlacation by
the person authorised shall constiute o breach of his sutharisation,

The person authorised shall implement Emnergency Response Procedure (ERP) for which this authorisatin
is being pranted considering all site specific possible scenarios such us spillages, leakupes, fire cte_and their
possible impacts and also carry out meck drill in this regard @ regular interval of time:

The person authorised shall comply with the provisions outlined in the Central Pollution Control Baard

guidelines on 7 MImplementing Liabilities for Envieonmental Damages due i Handiing and Dispozal of

Huzardous Waste and Penaltyi, '

1 15 the chty of the methirised person to take prior permission of the State Pollution Coatrol Board to close
doon the faciliy,

The wported hazardous and other wastes shall be fully insured for transit as well as for any sccidental
accarrence and s -:.'Ita.rl.-u;, aperalon

The recond of consumption and fate of the imported hazardos and other wastes shall be mpintiined.

The hazardous and other waste which gets generated during recyeling o rewse or recovery or prc-pracessige
or utilisation of imported hazardous o ether wastes shall be treated and disposed of as per specific
conditions of authorisation.

I've importer or cxporter shall bear the cost of import or export and mitigation of damages iCany
An application for the rerewal of un suthorisation shall be made as laid down under these Rules.

Any ather conditions for compliance as per the Guadelines issued by the Miniziry of Environment, Forest
and Climate Clange or Central Pollution Control Beard from time B fime,

Al return shall be filed by June Mith for the pericd ensuring 316t March of the vear.

SPECIFIC CONDITIONS
I Thee dveelustey shall maintiin recond of generation of hazardous waste iz form -3 on regulay busis,

2} The tadustry shall not stove hasareos wasie in the premises for more than 08 months.

3 The fedfexrey shall vecond adl revap of hazardous waste Jo by weed as rew madersal f for FE-ERCEESIng T
e passbood ivsued.

di The indwstey shall comply with all the S0P miicelines prescrived &y the CPCR for re-processing of
Frezrafony woasne

3t Tiig authorization for cotegory no. 373 & velid fv: pewerarion. coifeetion, stovage e s/
(P hgeh T3OF). Whereay, the aahorizanion fer category nn, 331 b5 veriid fiar collection, freatment, sforase
i Fe e eI,

-t !'-"'-H
v &

¥
e
C

it g e

For Akums Lilesciences |

b Bl

@RI L ﬂhﬂ%ﬁe

Auth=Signaiony

L ML SRS L et of i
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(Hakesh Kumar)
Environmeninl Engincer

Foe & wo- bty
i

{Punjab Pollution Control Buard)

enees Lid

evearnew we eiarmihy, SIENAOTY
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TOC & VOC D§§9 Installed at SRP
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For Akums Lifesciences Lid

Auth; Bignatory



391 ANNEXURE - 4

g A ygrE JeEn Hus e LiFE

CL T byl far
| r.p-. fimm pgan- |, yreer grs, ow G, ofmeer- 4ol i."rrﬂmm-ﬁt
Phans ne. D1TE- 230118 a-mall | ppchuas_zplCyahoo.com
2 5l 7 R
REGISTERED
To
1 The Chie! Dngineer (Divtribution = South],
Punjab State Power Cofporation Lid,,
Malinta
) Thie Depuly Chiel Engineer (Operation],
Punjab S1ate Power Corporation Lid.
SAS Nogar
Subjeet: Dieectbons ufs 33-A of the Water (Prevention & Control of Pallution) Act, 1974 and ufs

31-A of the Alr [Preventlon and Control of Pellutlon) Act, 1981 - M5 Akurn Lifesciences
Lt (Erstwehile Parpbelic Brags Led b WL Sundran, Muberokpur, Tehsil Derp Bosel, DVSIL
SAS Nagar

Reference; Board's letter endst, no. 3542-43 dated 17/5/2023 and B260-63 dated 20/11/2023

The Competent Awthorlty of the Board has considered the matter and it has been decided
to restore the supply of electricity to the subject cited industry tempararily for three mo nths i.e. upto
28/2/2024 with the following directians ufs 33-A of the Water {Prevention & Contrel of Pafiutian) Act,
1574 and u/fs 31-A of the Air {Prevention and Control of Pallution) Act, 1981:

*That the outhorities eoncerned shall restore the supply of electriclty fo
subject cited Industry for three months Le. upte 28/2/2024, with immediate

effect.”
It i, therefore, requested te comply with the abeve sald directions concerning to the

gbove industry.
This lssue with the appreval of Chalrman of the Board.

—5
sr. Envlronmaontal Engineer
for & on behall of the

Pun]ob Pollution Centrol Board

Endst. no. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Palfution Contral
Bosrd, Regional Office, 5AS Magar for information and compliance. He is reguested to visit the industry
every 15-days and submit the progress made by the industry to achieve the compliance of the directions
issued and shall also process the applications for consent Lo operate applied by the industry immegiately.

-
5¢, Environmental Engineer
far & on behalf of the
Punjab Pollution Control Board

Endst. no. 13g Dated

A copy af the above is forwarded 1o Mfs Akum Lifesciences Ltd, (Erstwhile Parabalic
Drugs Lad ), Vill, Sundran, Mubarakpur, Tehsll Dera Dassl, Distt, SAS Magar for information compliance of
the following conditions:

1) The industry chall Install APCD in addition ta the cyclane already Installed with the balles within
3-manths. :
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2)
1)
a)

5)

E)

7

The inchustry vhall install ST for the 1r|ulr3 lamesthe waslsweater wiihin 3-months
The nduitey chisll inviall ATFD with the ETF swstemowithin 3. manths

The Industry shall carryout the [avironmental Audit Steby Report fer tha ares insida and autside
the industry and shall include groundwater study, ambient alr quality moniterng, Sobwent
Recovery Plant audit, ETP audit which should Include the adequacy of 2era Liguid Discharge (ZLD)
based technelogy ETP from a Technical Institute af good repule and submit the report within

3- months.

The industry shall submit a material balance statement for all the products belng manufactured
within 3-manths,

The industry shall submit a Water balance statement for all the products being manufactured
wilthin 3-manths.

The industry shall immediately apply for consent to operate of the Board as required under the
Water [Prevention and Control of Peliution) Act, 1974 and the Air (Preveation and Controd of
Paollution) Act, 1981 and authorization as required under the Hazardgls and Other Wastes

{Management and Transboundary Mavement) Rules, 2016.

for & on behalf of the
Punjab Pollution Contigd Board

17
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Office Dispatch No : Register ed/Speed Post Date;

Industry Registration 1D: R125AS21124 Application No: 24319427

To,

L akshmipatti Sriram
Village Sundran, Derabassi
Der abassi,M ohali-140507

Subject: Renewal of Consent to Operate under section 21 of the Air (Prevention & Control of Pollution) Act, 1981.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal ISAS2023/24319427
Date of issue: 20/12/2023

Date of expiry : 29/02/2024

Certificate Type: Renewal

Previous CTO No. & Validity : CTOA/Fresh/SAS/2022/19894899

From:18/11/2022 To:31/03/2023

2. Particulars of the Industry

Name & Designation of the Applicant Lakshmipatti Sriram, (\p-operation)

Address of Industrial premises Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Ltd),

Village: Sundran, Mubarakpur,
Derabassi, Sas Nagar-140507

Capital Investment of the Industry 24175.0 lakhs

Category of Industry

Red

Type of Industry

Drugs and Pharmaceuticals

Scale of the Industry

Large

Office District

Sas Nagar

"Thisis computer generated document from OCMMS by PPCB"
Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Ltd),Village: Sundran, Mubarakpur,Derabassi,Sas Nagar,140507
Pagel
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The validity of consent to operate granted to the indugy vide no. CTOA/Fresh/SAS/2022/19894899 dated 18/11/2022,
valid upto 31/03/2023 under the Air (Prevention & Control of Pollution) Act, 1981, is hereby renewed upto 29/02/2024, with the
same conditions as mentioned therein and special conditions that: -

1. Theindustry shall install additional APCD in addition to the cyclone already installed with the boiler within 3 months.

2. Theindustry shall install STP for the treatment of domestic waste water within 3 months.

3. Theindustry shall install new ATFD at the site, within 3 months.

4. The industry shall carryout the Environmental Audit Study Report for the areainside the industry and outside the industry and
shall include ground water study, ambient air quality monitoring, Solvent Recovery Plant audit, ETP audit which should include
the adequacy of Zero liquid discharge based technology ETP from a Technical Institute of good repute and submit the report
within 3 months.

5. Theindustry shall submit a material balance statement for all the product being manufactured within 3 months.

6. The industry shall submit a Water balance statement for all the product being manufactured within 3 months.

7. The industry shall get the components of old ETP removed from the site, within 02 months.

8. The industry shall obtain permission from PWRDA for abstraction of ground water and shall comply with the guidelines
issued by PWRDA from time to time.

9. The industry shall not discharge any effluent at any unauthorized place by any unauthorized meansi.e. shall not discharge any
wastewater in any drain / inland surface waters / drain/choe/nallah/ onto land for stagnation or outside its premises, at any time,
under any circumstances.

10. Theindustry shall ensure that the activities of unit does not create any nuisance in the surrounding areas and no public
complaints are received

11. Theindustry shall apply for obtaining authorization under the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016, within 15 days.

12. The Consent is being issued to the industry based upon the documents/ information submitted by it along with the online
application form. The Board would be at liberty to take penal action against the industry and its responsible/ concerned person(s)
in case information/document is detected as incorrect/false/misleading at any point of time.

13. In case the industry fails to comply with the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act, 1986 and/or any other environmental law
applicable to the project and Rules, Circulars & Directions issued by the Board from time to time, action as deemed fit shall be
taken against the industry.

All other contents shall remain unchanged. This letter shall remain appended with the consent vide no.
CTOA/Fresh/SAS/2022/19894899 dated 18/11/2022, issued to the industry under the Air (Prevention & Control of Pollution)
Act, 1981.

...__m '-:'_11, ¥ j_x ™~ '.II

_—

F

20/12/2023

(Navtesh Singla)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveis forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar

"Thisis computer generated document from OCMMS by PPCB"
Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Ltd),Village: Sundran, Mubarakpur,Derabassi,Sas Nagar,140507
Page2




3 9 5 20/12/2023

(Navtesh Singla)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Ltd),Village: Sundran, Mubarakpur,Derabassi,Sas Nagar, 1
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Office Dispatch No: Register ed/Speed Post Date:

Industry Registration I1D: R12SAS21124 Application No: 24319425

To,
Himanshu Saxena

Village Sundran, Der abassi
Derabassi,M ohali-140507

Subject: Renewal of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewal/SAS/2023/24319425
Date of issue: 20/12/2023

Date of expiry : 29/02/2024

Certificate Type: Renewal

Previous CTO No. & Validity : CTOW/Renewal /SAS2023/24319425

From:18/11/2022 To:31/03/2023

2. Particulars of the Industry

Name & Designation of the Applicant Lakshmipatti Sriram, (\p-operation)

Address of Industrial premises Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Ltd),

Village: Sundran, Mubarakpur,
Derabassi,Sas Nagar-140507

Capital Investment of the Industry 24175.0 lakhs

Category of Industry

Red

Type of Industry

Drugs and Pharmaceuticals

Scale of the Industry

Large

Office District

Sas Nagar

"Thisis computer generated document from OCMMS by PPCB"
Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Ltd),Village: Sundran, Mubarakpur,Derabassi,Sas Nagar,140507
Pagel
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Thisiswith reference to the request made by the indu§ry for obtaining renewal of consent granted by the Board under
the Water (Prevention & Control of Pollution) Act, 1974.

The validity of consent to operate granted to the industry vide no. CTOW / Fresh / SAS/ 2022 / 19895187 dated
18/11/2022, valid upto 31/03/2023 under the Water (Prevention & Control of Pollution) Act, 1974, is hereby renewed upto
29/02/2024, with the same conditions as mentioned therein and special conditions that: -

1. Theindustry shall install additional APCD in addition to the cyclone aready installed with the boiler within 3 months.

2. Theindustry shall install STP for the treatment of domestic waste water within 3 months.

3. Theindustry shall install new ATFD at the site, within 3 months.
4, The industry shall carryout the Environmental Audit Study Report for the areainside the industry and outside the industry and
shall include ground water study, ambient air quality monitoring, Solvent Recovery Plant audit, ETP audit which should include
the adequacy of Zero liquid discharge based technology ETP from a Technical Institute of good repute and submit the report
within 3 months.
5. Theindustry shall submit a material balance statement for al the product being manufactured within 3 months.

6. The industry shall submit a Water balance statement for all the product being manufactured within 3 months.

7. Theindustry shall get the components of old ETP removed from the site, within 02 months.
8. The industry shall obtain permission from PWRDA for abstraction of ground water and shall comply with the guidelines
issued by PWRDA from time to time.
9. The industry shall not discharge any effluent at any unauthorized place by any unauthorized meansi.e. shall not discharge any
wastewater in any drain / inland surface waters / drain/choe/nallah/ onto land for stagnation or outside its premises, at any time,
under any circumstances.

10. Theindustry shall ensure that the activities of unit does not create any nuisance in the surrounding areas and no public
complaints are received

11. Theindustry shall apply for obtaining authorization under the Hazardous and Other Wastes (M anagement and
Transboundary Movement) Rules, 2016, within 15 days.

12. The Consent is being issued to the industry based upon the documents/ information submitted by it along with the online
application form. The Board would be at liberty to take penal action against the industry and its responsible/ concerned person(s)
in case information/document is detected as incorrect/false/misleading at any point of time.

13. In case the industry fails to comply with the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air
(Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act, 1986 and/or any other environmental law
applicable to the project and Rules, Circulars & Directions issued by the Board from time to time, action as deemed fit shall be
taken against the industry. All other contents shall remain unchanged.

This letter shall remain appended with the consent vide no. CTOW / Fresh / SAS/ 2022 / 19895187 dated 18/11/2022
issued to the industry under the Water (Prevention & Control of Pollution) Act, 1974.

QAR

R RY
e

Fi

20/12/2023
(Navtesh Singla)
Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveis forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar.
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20/12/2023

"Thisis computer generated document from OCMMS by PPCB"
Akums Life Sciences Ltd. (erstwhile Parabolic Drugs Ltd),Village: Sundran, Mubarakpur,Derabassi,Sas Nagar,140507
Page2
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(Navtesh Singla)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
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Office Dispatch No : Register ed/Speed Post Date:
Industry Registration ID:  R12SA21124 Application No: 24319429
To,

Himanshu Saxena
Village Sundran, Der abassi
Der abassi,M ohali-140507

Subject: Renewal of Authorization for operating a facility for Generation, Storage, Transportation, Recovery,
Treatment, Disposal, Incineration, of Hazardous Wastes as per the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 .

1. Particulars of Authorization granted to the Industry

Authorization No HWWM/renew/SAS/2024/24319429
Previous Authorization No HWM/Auth/PBIP/SAS/2023/2306878133
Date of issue: 02/01/2024

Date of expiry : 29/02/2024

Previous Authorization Date of | ssue: 14/08/2023

Previous Authorization Date of Expiry : 16/10/2023

Authorization Type: renew

2. Particulars of the Industry

Name & Designation of the Applicant Lakshmipatti Sriram, (VP-Operation)

Address of Industrial premises Akums life sciences Itd. (erstwhile parabolic drugs Itd),
Village: sundran, mubarakpur,
Derabassi,Sas nagar-140507

Capital Investment of the Industry 24175.0 lakhs

Category of Industry Red

Type of Industry Drugs and Pharmaceuticals
Scale of the Industry Large

Office District Sas nagar

"Thisis computer generated document from OCMMS by PPCB"
Akums life sciences Itd. (erstwhile parabolic drugs Itd),Village: sundran, mubarakpur,Derabassi,Sas nagar,140507
Pagel
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3. Termsand Conditions

All the term and conditions same as mentioned in the original authorization no. HWM/Auth/PBIP/SA S/2023/2306878133 dated
14/8/2023 (valid upto 16/10/2023), is hereby extended upto 29/2/2024. This extension letter may be appended with the original
authorization letter issued to the industry and subsequent extension letter with the following additional conditions that:

1) Theindustry shall comply with the provisions of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016, at all times.

2) Theindustry shall not generate any other category of hazardous waste in its premise, except the hazardous wastes mentioned
in this authorization.

3) Theindustry shall keep proper record of incineration of hazardous waste of different categories, at all times.

4) The industry shall submit record of manifests of lifting of hazardous waste in form 10, as per the provisions of the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016.

5) Theindustry shall not dispose any of the hazardous waste through any un-authorized/ legal mode, at any point of time.

i~

N
I"| I| i_:'-"
o

02/01/2024

(Rajeev Gupta)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
1) Environmental Engineer, Punjab Pollution Control Board, Regiona Office, SAS Nagar
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02/01/2024

(Rajeev Gupta)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
Akums life sciences Itd. (erstwhile parabolic drugs Itd),Village: sundran, mubarakpur,Derabassi,Sas nagar,140507
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